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LOK SABHA DEBATES

LOK SABHA
Monday, August 2, 1971|Sravana 11, 1893 (SAKA)

The Lok Sabha met at Eleven of the Clock
[MRr SerAker in the Chairl

ORAL ANSWERS TO QUESTIONS
Manufacture of MIGs.

!
*{502. SHRI S. M. BANER]JEE :
SHRI M. C. DAGA :
Will the Minister of DEFENCE be pleased
to state :
{a) what further progress has been made
regarding manufacture of MIGs ;

(b) whether all the units are busy in pro-
ducuon 3 and

(¢} il not, the reasons for the same 7

THE MINISIER OF STAE (DEFENCE
PRODUCLTION) IN FHL MINISI'RY OF
DEFBNCE  (SHRI VIDYA  GHARAN
SHUKLA) @ (a) T'he production of MIG-21
auctafl 18 proceeding broadly according to
schedule. An amreement for the manufacture
of a modified version of MIG<2] aucratt has
been signed. Delivery of modified aircraft 1s
expected to cornmence from 1973-71,

(b) and (c). All the umts ate 1n production.

SHR1 S§. M. BANLRJEE : Since we are
conironted with a sertous situation in relation
to Pakistan and China on the 1ssue of Bangla
Desh, and as Yahya hhan 15 talhing of tota)
war e¢very day practically, I would hke to
know whether steps will be taken to expendite
the production of MIG.21 before the schedu.
led time.

SHRI VIDYA CHARAN SHUKILA : We
arc aware of the thicat that is being posed by
the military regime in Pakistan, and we are
taking all the steps necessary to keep our air
defence in trim and in proper order to meet
any threat frum quarters which are on the
borders but T do not think it will be proprr
for me to give all the steps,—what we are
exactly, taking--in this regard.

SHRI S. M. BANERJEE : Since the hon.
Minister atated in this House that workers’
representative will be taken on the Board or
the Corporation in public sector undertakings
though not in the defence industry as such,
Y would like to know whether any workers’
representatives will be included in this parti-
cular Buard which is responsible for the manu-
facture of MIGs.

SHRI VIDYA CHARAN SHUKLA: As
the House knows, the MIGs are being made
in the MIG Division of the Hindustan Aeru-

" nautics, Ltd. ; and this question has been under

consideration of the Government for some-
time, und we will try and expedite the decision
on this subject. But as of today, no firm
decision has yet been taken.
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Election of Secretary General of U. N. O.

*1503. SHRI C. K. CHANDRAPPAN :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state ; °

(a) whether U ‘Thant has made it clear
that he will not seek re-election to the post of
Sccretary-General of the {Unit~d Nations after
his present term expites ;

(b) whether some candidates are already
in the field for this post ; and

{c) whether India also wants to contest for
the post ?

THE DEPU1lY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (2) and
(b). Yes, Sir.

() No, Su.

SHRI C. K. CHADRAPPAN : ‘No’ means
that India 13 not contesting for the Secre-
tary-Generalship of the United Nations. Since
itis an important post and whoever will be
holding the post will wield very big political
influence in world matters, what is the policy
of the Guvernment in regard to this matter ?
I want to know whether we have taken any
diplomatic. initiative in this matter.

SHRI SURENDRAPAL SINGH : This
is a very important office to which there is a
proposal to clect an incumbent. As regards
India’ decision, about out own candidature,
T have said ‘no’ in the main reply. Consulta-
tions are going on between various Members on
this matter and we are also being consulted ; we
are in touch witha number of countries and
a decision will be taken at the right time.

SHRI C. K. CHANDRAPPAN : May 1
know whether the Government of India will
try to take diplomatic initiative with the
Afro-Asian countries and the Latin American
countries to get elected a Secretary General
who will be more or less to our liking ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) ; In
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this matter & lot of informal consultations take
place and when the clection comes to the
General Assembly, it is more or less a formal
affair.,

SHRIS. M. BANERJEE : We will sup-
port you. . .(Interruptions)

SHRI SWARAN SINGH: Your support
will not help me much. In this matter there
js a lot of consultation and the Security
Council has also first to agree, which means
that the permanent members have first to
evolve a consensus, So, it is not just anybody
being elected by a majority of votes.

SHRI K. LAKKAPPA : Some time back
there was a consensus among several countries
to confer this post of Secretary-General on
our External Affairs Minister, Mr. Swaran
Singh. What was the reaction on the Govern-
ment to that ?

SHRI SWARAN SINGH : It is a litde
embarrassing for me to say anything, but I
am not a candidate at all.

SHRI K. LAKKAPPA : Ilis name was
not proposed futmally, but there was a con-
sensus. What is the reaction of the Govern-
ment of India to that ?

SHRI SWARAN SINGH : I have mysclf
first to agree before there is anybody’s reace
tion.

SHRI H. N. MUKERJEE : Inview of the
very important office of the Sccretary General
being now open to election, may I know if
the Government has brought it before the
world forum that the present incumbent, by
his calculated connivance in the tragedy and
horror perpetrated in Bangla Desh by the
Pakistan Government, has put himself out of
bounds ? India, I expect, is pulling her
weight in this matter, just as India has given
the first Jawaharlal Nehru Award for Inter-
national Understanding to U Thant. May I
know whether the Government of India are
telling the world community about the de-
fault of this particular gentleman, and by
that way trying to bring into the picture the
perspective in which the election of the Secre-
tary-General should take place ?

SHRI SWARAN SINGH : U Thant,
Secretary.General, has already made a very
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clear statement that he is not a candidate.
So, there is no point in our trying to highlight

that aspect which the hon. Member has
mentioned We may not agree with the
assessment made by an international civil

servant, but we should be very careful in
adopting our attitude. International civil
scrvants have got difficult duties to perform,
and it may not perhaps be wise to make this
type of statement.

Anti-Indias B. B. C. Broadcasts Re.
Bangla Desh Refugees

*1505. SI;RI MUKHTIAR SINGH
MALIK :
SHRI BIRENDER SINGH RAO :
SHRI N. SHIVAPPA :

Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether the B. B. C. has been broad-
casting  anti-Indian  programimnes regarding
refugees of Bangla Desh during the last three
months ;

(b) if su, the particulars thereof 3 and

(c) the steps taken or proposed to be taken
by Government in this regaid ?

THE DEPUTY MINISTELR IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Broadly <praking, B. B. (. coverage of the
problem of Bangla Desh refugees has not been
anti-Indian,

(b) and (c). Du not arisc.

Visit of Foreign Parliamentary Delega-
tions to India aud Bangla Desh

*1508, SHRI RAMSHEKHAR PRASAD
SINGI : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether a number of parliamentary
delegations from various countries visited
India and Bangla Desh to have a knowledge
of the situation that had arisen out of the
heavy® influx of refugees from Bangla Desh :
and

(b)* if so, how many delegations and from
. 3 A
which countries and what was their impres.
sion ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir,

(®) Parliamentary  delegations fiom the
U. K., Canada and West Germany visited
both India and Bangla Desh. A pailiamen-
tary delegation from Ireland vaited India.

All these delcaations wete agieed on the
key issue, namcly that a political settlement
reflecting the wishes of the people of Bangla
Desh s necessary.

A Statemomt is laid on the Table of the
House giving furtha  details.  [Placed in
Library, Sce No. LT—785/71].

SHRT RAMSHEKHAR PRASAD SINGH :
From the teply it appeats that all the members
of the delegation have agrced on ong point
that a polical settlement should be made. 1
want 1o know what they have done in then
own respective eonntries, whether they have
urged theuw Guvernments to pres. Preadent
Yahya Kluan to come to a political se ttlement
and 1if he does not do it, whether thev have
recommendrd to their Governments to stop all
ard and assitance to Pakistan !

SIIRI SURENDRA PAL SINGIT . All the
delegations who came 1o India saw the situa-
tron for themselves 5 lormed a certain opimon
and wapressed thor opiton n India as welt as
1n then own countues. 1 am sare they opunon
will go a long way 1o mobusing the night kind
of public vpimun in thuse countrirs, As regands
the eflect tnen opunon will have on thar
Governnients, 1t 1y very difficult o say, be-
cause Governments attcude nsuch matters 18
always dubicult to spell out. But there 1s uo
doubt thut therr opuon has been helptul i
creattng the gt khwd of public opunon 1
theur own couutties.

SHRI RAMSHERKEHAR PRASAD SINGH :
11 they have appreciated the actiou wahen by
the provernment ol ludia in giving shelter to
the refugees, 1 want toknow whether they liave
spoken to therr own Governments to st us
1 meeung the situation cieated by the res
fugees '

SHRI SURENDRA PAL SINGH: Yes,
they have appieciated all toe India has done
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for the refugees, and they gave expression to
that feeling in India as in their own countrics.
I am surc they must have conveyed their
views to their Governments also.

SHRI INDRAJIT GUPTA : This statement
refers to delegations from four countries. I want
to know whether these delegations had come
on their own volition or they were invited
by us and whether the Government of India
is doing anything to see that delegations
from other countries also, whether of parlia-
mentatians or other eminent people, are invited
to come, particularly in view of the fact that
propaganda is now being made by Pakistan
that the refugees have been forcibly prevented
from going back, thoigh thry want to go back.
Is the Government going to do anvthing about
inviting other delegations to come and <ee for
the mselves and report back ?

SHRISURENDRA PAL SINGII : ‘Through
our kb ssies and High Commissions abroad,
wemade it known to all friendly countties
that we will he very glad if delegations from
virious countties come 1o India and see things
fur thenssclves, Tt is 1n response to that that a
number of people expressed their deare to
come  We gave all facilines 10 them to go
rourd and see We welcowe the idea of peopl
coming over to oiur country and secing things
for themselves, Not only these four delegations,
but there weire a number of other Members of
Parhament who came to India in their indivie
dual capaaty

SHRI DASARATHA DEB: From the state-
ment it appears that the Canadian dclegation
“urged upou the parties concerned, namely,
the Government of Pakistan aud the repiesens
tatives of Fast Pakistan that a political settle-
ment be reached reflecting the clear expression
ol opinion in the elecuon of last December for
greater autonomy and a role 1n their own
aflairs.”

Alter these massive killings have taken place
in Bangladesh, the Bangladesh freedoin fighters
themselves  bave formed their provisional
government. From this aspect, any attempt to
have a political settlement on the pattern sug-
gesied by the Canadian delegation would be a
betrayal of the cause of the freedom fighters.
1 want to know from the (Government their
reaction to thus opinion expressed by the Cana-
dian delegation.
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH): As
mentioned on page 2 of the statement, they had
“‘urged upon the parties concerned ... that a
political settlement be reached reflecting the
«clear expression of opinion in the election of
last December for greater autonomy and a role
in their own affairs.” This is what they have
reported. We have ourselves made the position
quite clear that it is for the elected representa-
tives of Bangladesh to decide as to what is to
be the future of their country and we have
always supported the right of the people of
Bangladesh to dctermine their future.

SHRI DASARATHA DEB : The sugges-
tion was for greater autonomy. But aficr the
formation of the government there that ques-
tion docs not arwe at all. Will the government
now recognise that independent government ?

MR, SPEAKER : We cannot have a debate
on it duting question hour.

SHRE SAMAR GUIIA - May T know whe-
ther the delegates from the different Paiha-
ments of different States who  visited  this
country have 1cported to theit own govern-
ments after thedr return and, of so, what 13 the
reaction ol the Government to that ? Secondly,
may 1 know whether the government have
made a compilation of the statements made by
the different foreign  dignitarics, including
Mermbers of Parliament of this counuy aud
other countries and also whether they have
taken dotnmentaty filmy of those visits and
whethet the compilation of statements and the
documentary films aie shown and circulated
1o the cmbassics of the different countries of
the world to rouse the conscicnce of the woild
on this matter of Bangladesh *

SHRI SWARAN SINGH : The dusrmina-
tion of information on the lines suggested by
the hon. Member 13 in hand. Some films
about these visits have also been prepared and
some of them have been shown inside the
country and also in some other countries.

SHRI SAMAR GUHA : What about the
statements ?

SHR] SWARAN SINGII : Some of them
have been circulated ; some of them not.

Replacement of Destroyers and Frigates

*1509. SHRI V. N. P. SINGH: Will the
Minister of DEFENCE be pleased to state :
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(a) the number of destroyers and frigates
that need replacement ; and

(b) the steps being taken to replace them ?

THE MINISTER OF STATE (DEFENCE
PRODUCIION) IN THE MINISTRY OF
DEFENCYE (SHRI  VIDYA CHARAN
SHUKLA) : (a) and (b). Old destroyers and
Frigates of the Navy are being replaced by
construction in the country as well as by ac-
quisition from abroad. It would not be in
public interest to disclose any further details
in this regard.

Establishment of new Medical Colleges
during Fourth Plan in West Bengal

*1510. SHRI SUBODH TIANSDA ; Will
the Minister of IEALTH AND FAMILY
PLANNING be pleased to refer to the reply
given to Unstarred Question No. 3548 on the
7th December, 1970, regarding opening of
New Medical Gollezes in the  country and
state :

(a) whether West Bengal had any sperific
proposal for establishment of Medical Colleges
durnng the Fourth Tive Year Plan ; and

(b) whether all the proposals have been
accepted ?

TIIL MINISTER OF STATE IN THE
MINISI'RY OF HEALTH AND FAMILY
PLANNING (SHRI D. P. CHATTOPADIIY-
AYA) : (a) aud (b). The Working Group on
Medical Education in 1espect of the Fourth
Five Year Plan had recommended the establish-
ment of two medical colleges in West Bengal
out of the total of ten to be opened during the
period of the Fourth Plan in the whole country,
The Government of West Bengal were addres-
sed n the inatter and they have stated that
the two medical colleges allotted to  them
during the Fourth Plan have already been sct
up, one at Siliguri and the other at Burdwan.

There arc no further proposals from the
Government of West Bengal in regard to the
opening of any additional college.

SHRI SUBODH HANSDA : Inview ofthe
statement of the Minister that two new colleges
have been established, I would like to know
whether in setting up these two colleges all the
norras and conditions have been fulfilled, as
laid down by the Medical Council of India ?
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SHRI D. P. CHATTOPADHYAYA : At
the initial stage of starting these colleges some
of the facilities are not readily available and
we are experiencing certain difficulties there.
But given sometime I think these difficulties
would be removed.

SHRI SUBODH HANSDA : The Minister
said that West Bengal has no proposal to open
more colleges besides these two medical colleges.
Is it not a fact that there is acute shortage of
doctors in West Bengal and there is great
pressure for admission to the medical colleges ?
In view of these facts, may I know whether
government propose to sct up another medical
college at Midnapur, according to the recom-
mendation made by the Mudaliar Commission
that for 50 lakhs people there should be one
medical college ?

SHRI D. P. CHATTOPADHYAYA : Itis
true that there is demand for further wedical
colleges hut for taking a dccision to open a
medical college we have to take into account
the demands of the country as a whole. Since
there was no specific proposal fiom the West
Bengal Governmeni, there s nothing that the
Government of India could do in the matter
beeause medical education i primarily a State
subject.

SHRI N. K. SINHA : May I know whether
itis a fact that some medical colleges in the
country have reduced the number of seats in
their colleges

MR. SPEAKER : The question is about
the establishment of new medical colleges.

SHRIN. K. SINHA : Why should they
open new medical colleges when the existing
colleges themselves are reducing the existing
number of seats ?

SHRID. P. CHATTOPADHYAYA : Sir,
it is true in some arcas some medical colleges
are forced to reduce the number of seats. But
the question of opening medical colleges and
the question of reduction of seats are unneces-
sarily related. It is a regional question. In
some areas there is increase in demand and in
some arcas there is decrease in demand,

) wew fagrdl wroddt - = ofyen
e & gy Y W FE g am
afesq wEA @R w0 fFEi &
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SHRI D. P. CHATTOPADHYAYA : Yes,
Sir, we are thinking of opening a2 medical
college in Delhi and there is a near-final deci-
sion.

Propaganda by Pak Leaders Re: Indo-Pak
War

+
*1511. SHRI SAMAR GUHA :
SHRI R. V. BADE :

Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether the attention of Government
has heen drawn to the effect that a number of
West Pakistan leaders are propagating that war
between Pakistan and India is becoming in-
evitable ; and

(b) whether Pakistan Radio and ncwspapers
arc deliberately creating a climate of war hys-
teria in Pakistan *

THE DEPUTY MINISTER IN TIIE
MINISTRY OF  EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b). In accordauce with their policy of trying
to dwert attention from their brutal suppres-
sion of the prople of East  Bengal, West  Pakis-
tani leaders and publicity media under their
control have continued to make provocative
statements about India. They obviously hope
that their propaganda about a possible Indo-
Pakistan conflict will shift world attention
from the true nature of the Bangla Desh issuc
and make it appear to be an Indo-Pakstan
afairs.

SHRI SAMAR GUHA : Sir, may I know
whether the attention of the Government has
been drawn to the press report in the Tass
Agency of Russia in which it has been stated
that war preparations are going on in East
Bengal. These included: Evacuation of civilian
population from certain districts bordering
India in castern sector and setting up of
military camps there, movement of tanks and
mechanised units to advanced positions in
direct proximity to West Bengal, Assam and
Meghalaya States with biggest concentration of
troops in north eastern sector bordering West
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Bengal arfid growth of the number of armed
incidents along these borders.

May I also know whether the attention of
the Government has been drawn to the broad-
cast made by Australian radioc where Mi.
Yahya Khan in an interview said “a total war
with India is very near.”

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH): Sir,
I read reproduction of the Tass report in our
own Indian ncwspapers this morning and the
Tass report itself purports to reproduce certain
other reports that have appeared in other
places and I have seen the part the hon’ble
Member has read out. 1 have no information
ahout this Australian radio broadcast. I will
check it up This is in line with what Presi-
dent Yahya Khan has said earlier about which
I have made my own statement. If Pakistan
wants to use as an excuse for attack any
success of the Mukti Faup in establishing their
effec tive control over any part of Bangla Desh—
if such a thing is taken as an excusc by Mr.
Yahya Khan to start a war—then I have no
doubt that our defence forces will give a
befitting reply.

SHRI SAMAR GUHA: May I know
whether it is a fact that Mr. Yahya Khan has
already thieatened India to the extent that if
Mukti Fauj occupy any big chunk of Bangla
Desh that will be considered as an attack on
Pakistan ? Also, may I know whetheritisa
fact that the Mukti Fouj has already by now
finished ncarly 45,000 of the elements of the
Pakistan Army, including 14 battalions of the
regular army, men of the Rasakars, Badar
Bahini and Ansars, and have almost isolated
Comilla and Barisal completely from Bangla
Desh ; if so, whether as a reaction to this
triumpbant march of the Mukti Fouj the
Pakistan Government is trying to create a war
hysteria ? What il_lhc reaction of the Govern-
ment to this and what action is the Govern-
ment going to take about it ?

SHRI SWARAN SINGH : This has been
answered by me while answering the first
question.

. ot wreo fto ard : ¥ oty F wreaw
N wdmr W e e g e
e et gIE A T qF, I W
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SHRI SHYAMNANDAN MISHRA : May
I know whether the Government also thinks
that all this war propaganda is designed to
securing the posting of UN observers ; if so,
whether Government has made it absolutely
plain, beyond any shadow of doubt, that they

* ar¢ not going to agree to it ? In fact, it scems,

Pakistan has already agreed to the posting of
obsetvers on its side. ’

MR. SPEAKER : Kindly do not connect
that with this.

SHRI SHYAMNANDAN MISHRA : This
may be the object of all this war propaganda.

MR. SPEAKER : This is too far fetched a
supplementary.

SHRI SHYAMNANDAN MISHRA: I
mught subinit that it is not far fetched at all.
This is, in fact, the objective.

MR. SPEAKER : You can ask a separate
question about it.

SHRI JAGANATH RAO: We have
cogsistently been taking the stand that Bangla
Desh is not an issue between India and
Pakistan. Are we taking any steps, through
our publicity media, to counter the propaganda
of Pakistan that itis a matter betwéen India
and Pakistan ?
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MR. SPEAKER : This is about propaganda
by the Pakistani leaders.

SHRI JAGANATH RAO: Are they
counteting the propaganda ? It is a relevant
question,

SHRY INDRAJIT GUPTA : I would like
to know from the Government whcther the
information, which they have at their disposal
regarding the build-up by Pakistan military
forces across the border, tallies with this
propaganda ? Is it simply propaganda or does
the Government have information that the
actual military build-up is being intensified,
not only in the east but also in the west, as
preparations for aggression by Pakistan ?

MR. SPEAKER : The question is addres-
srd to the External Affuirs Minister but both
the Defence Minister and the External Affuirs
Minister are siiting together. If he is ina
position to answer it, he may do so.

TiIE MINISTER OF DEFENCI (SHRI
JAGJIVAN RAM) : We keep watch over the
movement, concentration or deplovment of the
forces across our borders and we make our
preparations taking into consideration what.
ever cotnes 10 ow notice,

SHRI INDRAJIT GUPUA: That was
not my question. I know, he is making his
preparations. I it that the information that
they have got shows that this tallics with their
propaganda

MR. SPEAKER : The question was whether
the facts tallic dd with the information ; whether
there was really a concentration. 1 think, you
tricd only indircetly to answer him. Hejs
still not satisficd.

SHRI JAGJIVAN RAM : [ do not think
it will be pussible to give more information
than what I have given.

=t Tw agrg qif : afewd 9. A
& qAe] ¥ S wmw R & STvIeE
frar § o O 5@ §, a9 [ g,
AGFIY & FEX B Fiv Fgd £, @ WM
T FW & Ig F AGAFQ &,
39 ¥ 7 ®ac gt 98T Fow 2
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MR. SPEAKER :
arise.

w1 wEm fagrd wieddy: w0 oAy
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SiFET 97 ver 1 3 arfEeTm g
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Sorry. this does not

SHIRI SWARAN SINGH: It has been
pointed out to the Pakistan High Commission
very clearly. We must, however, recognice the
fact that any statement that is made by Govern-
ment Jcaders in Pakistan, according to normal
diplomatic conventions, they can publicise.
The staternents made by our Prmne Minister
and our PForeign Mimster and the slatements
of the 11cads of mussions located there, we can
pubhcse,

SHRI IL N, MUKLRJLE : Quite apart
fiom the presumption which the Ifouse must
make that our Difence Minister s ready for
any eventuality, the House is entitled to know
what has been the result of the efforts made
by our Lxternal Affaits Minister to counteract
this propaganda not only by telling the so-
called international community about the
nefarious nature of Pakistani goings-on but
al<o by taking steps which were suggested in
Mr. Atal Bihari Vajpayee's question in regard
to pin-pointing that these actions are against
the spirit of international law and international
relations.

SHRI SWARAN SINGII: I must confess
I have not been able to..

MR. SPEAKER : What steps have you
taken to counteract this propaganda ?

SHRI SWARAN SINGH : The statements
that we have made explaining our attitude to
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the warlike statements made by President
Yahya Khan havc also received wide publicity
all the world over and we have also explained
our position very clearly to the member
countries of the United Nations and other
important countries.

SHRI H. N. MUKERJEE : I had asked
for a specific clarification about Mr. Vajpayeeji’s
question, namely, that the diplomatic .re-
presentations of Pakistan is doing something
which goes against the grain of intcrnational
law and convention and that shows the nefarious
conduct of Pakistan which should be highlighted
before the so-called international community.
Are we doing it orare we just passive, negative
and pursuing a non-policy attitude all the
time ?

SHRI SWARAN SINGH: We are not
pursuing a negative attitude. We are very
positively always highlighting our Comments
about these statements where they are made
by the Pakistan High Commission or by the
military leaders of Pakistan. We are bringing
our attitude with regard to all these statements
1n a very clear manaer to the notice of all the
cnuntries,

SHRI H. N. MUKERJEE: Have you
ever declared anybody persona non-grata ?

SHRI K. NARAYANA RAO : The Char-
ter of the United Nations prohibits war but
also any threat of war. I would like to know
from the hon. Minister whether the statement
made by the Head of State of Pakistan con-
stitutes a threat of force or not. If so, is the
Government prepared to take up this matter
to the Security Council ?

SHRI SWARAN SINGH: The hon.
Member can have his own interpretation of the
UN Charter. It is not for me to interpret the
Charter. He can himself do it.

With regard to our taking up this matter to
the UN, I have explained the position on an
carlier occasion and there is no change in our
attitude.

Completion of Enquiry Regarding Max-
wel’s Book India’s China War

*15]12. SHRI B, K. DASCHOWDHURY :
Will the Minister of DEFENCE be pleased to
state
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(a) whether his Ministry have completed
enquiries about leakage of secret defence
documents as focussed through Maxwel’s book
“India’s China War” ; and ,

(b) if so, the result of such enquiry and
the reaction of the Government ?

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI VIDYA CHARAN
SHUKLA) : (a) and (b). The hon’ble Mem-
ber may kindly refer to the reply given in this
House 1o Starred Question No. 322 on 7ih
June 1971. The matter is still under investiga-
tion of the Central Bureau of Investigation.

SHRI B. K. DASCHOWDHURY : The
hon. Minister referred to Starred Qnestion
No. 322 where information was given to
the House that the matter is still under
investigation of the Central Bureau of
Investigation. The same reply has been
given to-day also,

The report was published in July 1970 and
it was discussed on 9th November and the
hon. Defence Minister made a statement on
16th December last.  Still the matter is under
investigation. I would like to know as to what
is the time limit within which this investiga-
tion will be completed. Will it be in a few
weeks’ time ?

SHRI VIDYA CHARAN SHUKLA: It
isa very serious matter and the CBI has
taken up the investigation in right earnest.
We have been assisting them, The CBI has
started this investigation vigorously. They
have not yet completed the investigation and
in this respect we do not want the press
them to do some hurried work. They have
to go into the root of the matter and find out
who are the culprits so that we can weed out
leakage ofsuch kinds in future. And, there-
fore, Sir, I would like to plead to the House
to be a little patient about this matter. Let us
allow the CBI to complete the investigation.
After the CBI completes investigation®then
we shall take appropriate action on them,

SHRI B. K. DASCHOWDHURY : What
are the terms of reference the CBI investiga-
tion ? How many copies of the dochment
were there ? This is point number one, This
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should be investigated. The CBI is investiga-
ting into the matter as to who are the persons
who are responsible. I would like to know as
to what are the terms of reference ot the CBI
investigation.

SHRI VIDYA CHARAN SHUKILA :
There are no terms of reference as such.

Whenever such criminal cases arc handied by
them they can Inok into all connected and relat
ed matters and they have got complete fice-
dom to go into all matters related with the mam
investigation,. We don't put any fetters on
their investigation, by gwving them any
specific terms of refercnce, They can go into any
things connected with this matter and things
that have any bearing which are needed to be
gone into. They are free to go into all such
matters and we shall fully cooperate with them
as far as this matter is concerned,

SHRI BIRENDRA SINGH RAO : 1 want
to know whether Government is aware of the
fact that there 18 a growing practice for de-
fence officers to write books on defence matters
after  thei practice was
started by Gen Thimmayya ; then Lieut.
General Kaul wotte a book. There was an-
other book by one Brig the FHimnalayal
Blunder, and only 2 days back there was a
bovk by Licut. Gen. Kaul, recently released.
1s there any check which the Defence Manistry
is exercising to see that vital and secret n-
formation with regind to defence matters 1s
not used by defence oflicers after retirement,
in respect ol writing bovks usmng the infor-
mation which they camc across while they
were in service, and having first-hand know-
Jedge about them? Is there any condition
which they are imposing to see that retirement
benefits will be only available to them if the
officers after reticement do not disclose vital
information which they came to know while
they were in service ? Sir, all this information
leaks out through these sources.

retiiement. This

MR. SPEAKER :
long as a speech.

Your question is as

SHRI VIDYA CHARAN SHUKIA :
There is the Official Secrets Act of the Govern-
ment of India according to which an ‘omcn
(whether serving or retired) is precluded from
using .clalsiﬁcd documents. That is the posi-
tion and if any violation takes place, action
can be tuken as laid down by law.
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SHRI HARI KISHORE SINGH : In
view of the fact that a number of books are
being written not only by retired army officials
but also by other officers of the Government
of India after retirement, will the Government
consider making matcrials available to the
academic persons also in the universities, etc.
and also bringing out its own version of the
happenings narrated in those books ?

MR. SPEAKER : This question is about
leakage 10 a particulor case. It cannot go
beyond the scope.

SHRI HARI KISHORE SINGII: Sir, a

number of such books are written every day.

MR. SPEAKER : But you can put a

separate questiou, You can’t get that out of
this question.

SHYIRI H N. MUKERJEE : In view of the
House having been told during the Parhament
when we had a discussion here that only a
very few officials, two or three, very highly
placed and highly trusted, had access to the
secret documents which were alleged to have
been passed on to this man, may 1 know why
it is that in spite of ouly two or three officers
having been involved this delay is taking
place

SHRI VIDYA CIHARAN SIIUKLA
There is no delay assuch. I just checked up
the position hefure coming to the House. The
CBI have been investigating into the matter
and they are completing their investigations
in the sense that they have laid down the
procedure, and although I cannot indicate
the time that they will take to complete their
reports, yet, as far as the investigation pro-
cedurcand other things are concerned, I am
quite satisfied that there has been no delay
cither on our part or on their part in con-
ducting investigations into this matter.

Release of Foreign Exchange to Foreign
0Oil Companies

“I513. SHRI N. E. HORO : Will the
Munister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether any foreign exchange has been
released 10 foreign oil companies kecping in
view the decision on prices by crude oil com-
panies functioning in India ; and
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(b) if so, to what extent ?

THE MINISTER OF PETROLEUM AND
CHEMICALS (SHRI P, C. SETIII) : (a)
and (b). While the Government have made
it clear to the Oil Companies that they do
not see sufficient justification for accepting to
the full extent the higher prices being charged
for crude imports by the oil companies,
Government have considered it necessary,
nevertheless, in the present situation to allow
on a provisional basis import of crude oil at
June, 1971 prices to ensure adequate supplics
of oil products.

SHRI N. E. HORO: May I know the
reaction of these foreign oil companies to the
step taken by Government ? Are they going
to reduce the prices ?

SHRI P. C. SETHI
reaction of the companies.

* We have not yet

SHRIN. E. HORO : The hon. Minister
has said that Government have received no
reaction. But the fact remains that these
foreign oil companies are charging high
prices for crude oil and they still go on using
foreign exchange. T would like to know what
vital justification Government see in giving
them foreign exchange under these circums-
tances.

SHRI P, C. SETHI : We have made it
very clear a number of times that whatever
foreign exchange is being released is on a
provisional basis. At the present juncture,
it will not be prudent to import less crude
oil, and, therefore, we are releasing the foreign
exchange, fo that the crude oil may not be
reduced.

SHRI RAJA KULKARNI : In case the
foreign oil companies decide to cut down the
imports, how do Government propose to meet
the situation ?

SHRI AMRIT NAHATA : By nationalis-
ing them.

SHRI P. C. SETHI : This is a hypothetical
question. When such a contingency arises,
we shall take suitable action,

MR. SPEAKER : Such hypothetical ques~
tions need not be answered.
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SHRI P. C. SETHI : I have pointed out
a number of times that we are in scarch of an
alternative source of crude. As far as the
private companics are concerned, they have,
according to the refinery agreement, the right
to bring crude from their own sources. I
have also said that the question whether the
refinery agreement, this particular clause or
entire agreement, has to be changed is under
the review of Government.

Scparate Allotment for Rural and Urban
Sectors for Housing in the Fourth Plan

#1514, SHRI RAJDEO SINGH : Wil the
Minister of WORKS AND HOUSING be
pleased to state :

(a) the reasons for not making separate
allotggent for Rural and Urban Sectors out of
Rs. 193 crore, the total amount in the Fourth
Five Year Plan for Housing ;

(b) whether these allotments to States are
on population basis and States arc required
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to provide matching amounts ; and

(c) whether the State Governments are free
to utilise the amount on schemes of their choos-
ing or whether any programme is attached to
the allotment ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING

(SHRI 1. K. GUJRAL): (a) The State
Governments are fiee to allocate  the
approved outlay for Housing to diffe-

rent schemes in the rural and urban areas
according to their own requirements and priori-
tien,

{b) No, Sir.

(c) No specific programme as such is atta~
ched to the approved ‘outlays. The State
Governments have completc frecedom to for-
mulate their housing programmes within the
framework of the social housing schemes intro.
duced by the Ministry of Works and Housing.

SHRI RAJDEO SINGH : In what way
are Government going to tackle the problem
of rural housing which is gigantic if it is not on
population basis ¢

SHRI 1. K. GUJRAL . I am in agrecment
with the hon. member that the problem is
gigantic. But the difliculty is thut ever since

the beginning of the Fourth Plan, the Plan- =

ning Commission has now taken an attitude
that they do not give carmarked prants for
projects like this. They give block grants and
block loans. It is left to State Governments
to allocate their priority. Personally, I am
not very happy about it because I think hous-
ing is suffering a lot on account of this.

SHRI RAJDEO SINGH: Have Govern-
ment information that housing funds allotted
up till now have not been spent on other items
by State Governments ?

SHRI I. K. GUJRAL : As I said just now,
unfortuately we do not earmark graats. So it
is not called diversion. It is for the States to
decidg whether to spend it on housing or not,
I wish they spend more on housing.

ot Ao QAo Wik : T a@ &
e g % frgea & oiw s wiel &
afl WY aga & @& o &, o el §
wY AR Th i H @ &

AUGUST 2, 1971

Oral Answers 24

W AmE A g, wr o4R W
gefa & gwew & A duve oy
A o) fau TR § fow § oy Ay
¥ aiat Y oft yafy SR A ¥ QA
o ate foeelt Y @@ger awar e
wg?

SHRIL K. GUJRAL : I am in agreement
with the view that the problem of housing in
rural azeas is more intense. As I said earlier,
it is not cven a question of housing ; at the
moment, there is a huge majority of people
who do not even have house sites, That is
why for the rural arcas now we are evolving
schemes for giving 100 per cent aid to State
Governments to acquire land and at least in
the first phase give housing sites to the house-
less

ot dvax W g famtor ee
qa FA) ARIET AL BN §R a@F &
M g A AT awt ¥ gy
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SHRI I. K. GUJRAL : As 1 said, the issue
falls ecntitely within the state sector. 1f the
State Governments come forward with schemes
for central aid, I am sure the Central Govern.
ment will consider these sympathetically.
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DR. HENRY AUSTIN : In States where
land reform have been implemented, landless
labour have been given lands. The problem
is that they have not been able to put up
houses in those lands because they have not
the whetherwithal to du so. Will Government
formulate a policy to cnable these landless
people in possession of surpulus land to have
houses built on them ?
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SHRI I K. GUJRAL: Itis very unfortu-
nate that the implementation of schemes is
very meagre in the sence that even the allot-
ment of house sites has been paltry. As Isaid
in the debate on the Demands for Grants,
about 6 States have taken steps and
have expressed their desire to give house sitcs,
But the total number allotted in all the 6 States
is about 2,000. Therefore, the problem has
not even been touched. If the problem is to
be tackled and some sort of schemes are put
forward for house sites and construction, we
will be inclined to consider them very sympa-
thetically.

SHRI KARTIK ORAON: Sir, there are
five basic necessiaes of Iifc food, clothing,
shelter, education aud medical aid. The ques-
tion of housing is no less important, which the
citizens of any country would demand fiom a
socialistic, democratic government for a com-
fortable, honourable but not luxurious hving.
I would bke to know from the Government,
how is it that they are not alive to this acute
and alarming shortage of houses, and why isat
that they are not going ahead with the building
of cheap type of houses for the common man
on a hire purchase term either in the public
sector or through the building societies ?

SHRI I. K. GUJRAL : The approximate
shortage of housing both in the urban and the
rural areas is of the nrder of about nine ctorcs.
The dimension of thus problem could be under-
stood from that ; even then, whatever is pos-
sible within the mecagre resources, 15 being
donc. In the fourth Plan, Rs, 212 crores have
been allocated for thispurpose. We are of
course paying a great deal of Central attention
to Calcutta, for instance. In Calcutta, in the
fourth Plan, we have allocated Rs. 40 crores
for this purpose, and now we have raised it to
Rs. 150 crores, so that in Calcutta at lcast the
situation can be tackled well.

Delegation to Djakarta

*1517. SHRI P, GANGADEB: Will the
Minister of EXTERNAL AFFAIRS be pleated
to state :

(a) whether Government have decided to
send 2 Cabinet Minister to Djakarta to convey
to the Indonesian Leaders the Implications
of the massive influx of refugees from East
Bengal and to seck Djakartats support to
resolve the Bangla Desh crisis ; and
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(b) if so, whether the Minister is likely to
visit Djakarta immediately ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b). As the Minister of External Affairs will be
paying an official visit to Indonesia in the
second week of August, 1971, in response to
an invitation from the Indonesian Forcign
Miunter, there will be an opportumty to dis-
cuss this matter with the leaders of the Indo-
nesian Government.

SHRI P. GANGADEB: In view of the
situation, may I know whether Indonesia will
wholly support India’s action 1n regard to the
Bangla Desh issue and the refugee problem ?

MR. SPEAKER :
things.

You are anticipating

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH): As
my colleague has pointed out, this matter will
be discussed with Indonesia during my visit
to Indonesia.

SHRI P. GANGADEB: That the Minister
of External Affairs is going there is very good
news. I would like to ask the hon. Minister
whether  Pakistan, at this present juncture
especially, would condcscend to listen to the
advice of Indonesia.

MR. SPEAKER : That does not arise. Mr
Deb. Do not ask such questions out of this
innocent interview.

SHRI SAMAR GUHA rose—

SHRI PILOO MODY - Bangla Desh has
been mentioned, and Mr. Samar Guha must
ask a question !

MR. SPEAKER : Please confine your
question to the Minister’s going to Indonesia.

SHRI SAMAR GUHA : In view of the
Tact that the visit of our Cabinet Minister dur.
ing the pre-clection period in Indonesia—
(Interruption)~—Naturally the  Indonesian
Ggvernment could not commit themselves
to anything, and the whole visit was infructu~
ous. Now, alter the election— (Interruption).

MR. SPEAKER : Order, please.
SHRI SAMAR GUHA: Now is itnota
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fact that the condition is favourable for a
fruitful dialogue with Indonesia? If so, may I
know whether, without waiting for your going
there, yourself, much later, the Government
will invite a delegation from Indonesia to visit
the refugee camps there and have a talk with
them ?

MR. SPEAKER : This question docs
not arise out of this. Let it be left to him. I
am sorry.

SHRI SAMAR GUHA : This is a relevant
question, Sir.

MR. SPEAKER: I am sorry. I am not
going to allow it. We have not also been able
to cover the normal number of questions since
the last few days.

wreg Rt & frafeas gen o fredt &
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THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P, C. SETHI):
(a) and (b). Under the Essential Commodities
Act the State Governments have powers to
fix the retail selling price of kerosene at
individual locations, including in the rural
areas, and also to take up all cases of violations
of the Act in this regard. Attention of the
State Governments has been drawn to these
provisions of this Act, with the request that
the instructions in this regard may be
reiterated to the District officials. The results
of the measures that the State Governments
will be taking in this regard will, no doubt,
be watched by them.

AUGUST 2, 1971

Oral Answers 28

=it fagfa faw : == ofr are A
Fgd § 5 2z TaddvEy =) {eEwig g
fer o § AfFT & q@ar =gar g war
#) S ¥ q9¥ qgT F Y Q00 A A
T gt T—mrg a1 ¥ fage H—ag
zfoareg frar & £ wigh § fafeed e
g3 fazdY &1 &% faqar & arad 7 afx
faerar & &Y fog ®ag 9T ot gfg a8
farerar & aY ot agf fowwn  «YT oAd
foe a7 sz & 7

=t Qodto ¥ : Aeuer wHET, fogsy
uF & 9E 9z oeT ug fawrm g
1, S ST §, Lo o & i frzdr ar
¥ agi 9 & #4ifF @ du= 7 faad
F1 993 & A7 Fw 949 91 AfFT 9aF
1T gfeaar-addr gy aiw § fRdfaw
AT GEAT F1 WA+ far o ¢ et &
AT qEEF # qqrar |rgar § 5
wigt o fage w1 awas & 9% F aeav
9216 za fdfaa amrer fage & gger
ar AFET qrET drew F A 7, 1971
# 16281 = faifirr T8t w2 wgar &
T ITF qrg fEage FEQfeT & gy
# 718 fawraw agi & A8 af &

sit fargfer fasr : & & 98 q@r gr 7
area fody ol A1 Jg W w4
gfeares FTar or fF ot § fagdr wr
For faerar Rar 77 o fafesrer sfwe 9%
faerar 8 ar ag afea WA S F gger
g 9y fear adt &1 (swxwm)

=t Grodte ¥V : ¥ ¥ oy & Favar
fe& usdl & avax gar fE0fawr
EES BT @A FT qITqF § 4 @
TaRrEE M & WA fF gy <faw
#rag a faa wgr & ar 4gf | gut g
v fadfaq 4 = &Y fasma aid &t
T gHA qar amar o1 F 5w e
T N FHT § AT IUF AT 9159 ArgA
& frdfaa agad w1 w0 fFar o wr
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W fagfa faw - aemw off, €9F
aigT F g “ad 9% wadar’ frer
gt & 1 A glaw F FATT FH AW
 fafreey § v faqagy ) & 77
st wrgaT g 5oy § St fwzdr
da wiar & 9 ey Fma g7 faFAr @
#T ag 737 97 |y FY fame o R ar
wAY ? 3 @i %1 9AT @ & fan Fw
gvEIT X FE @ IR FE—LT
TaTRvE & AT ?

aqeam WEYEA . A7 gH 9% wA
foaar & fo o ff WU FEaT AA L AT A
2 fF 9 I T o agt gAar g o
# 7g 5 #8997 qraT NIt I@wT Al
TEY GAAT £ |

sy dto o A & 7 A Al
fagaa (a1 (4 Stgrasw Uear § 34 a0
| 79 TI FT @ATT EEH AT FaAq
A7 TYH § 47 A TR A NE A1
97 A% T § AtAT THF Qg FEATMEAT
qv faqar mat aar, @ wERET qT
Fen 39 f¥aAr g 9% WIEWT @
T wEa fraifa s d 0 o
garar &3 adx ¥ gaifaw fFdfe
fat, ag ®I0 Hy €T TA3ARRA FTE R
SIETAF ATATE F FHT FT A1TF § ITH!
B Y § AR g s Ay wifew
FWE

Seam WEWEY : I &7 GHT qUIK |

WRITTEN ANSWLRS TO QUESTIONS
Geneva type Conference on Laos

*1501. SHRIP.K.DEO: Will the Min-
wster of EXTERNAL AFTAIRS be pleased
to refer to the reply given to Unstarred Ques-
tion No. 2076 on the 14th June, 1971 and
state the progress made so far in reconvening
the Geneva type conference on Indo-China
to consider the latest developments in Laos?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGII): The
two co-Chairmen have not come to any
agreement on  reconvening  the
Conference~

T & fawra & falr averar

*1504 =t TRIEARK FTERt . Fav
fawtor &% svarg oAt @7 AT A P
w41 fr

Geneva

(%) #a1 "AvFIz ¥ U ¥ favw ¥
forr Ay qArf F, W@

(=) afz =, &t s ger aF
FaT § ?

frato sitx srrare davem § o At
(= s &o gwzw) (F) T (@).
AT F v AT aramn Ten Ay ¥ §,
agr g7 5T TR §U IS Tar
& 1 aafa, &y I7FC givr AR@AT FY
AT F FIFTRY, TA X 52 AU ¥
7 faeqa faver Ayvan fa # o
&

AreA gra fed g won A S ¥ gy
A w1 {AR FTN

*1506. &Y AAIAT NATT T4 :
17 fadw AT 98 IA1Y T FOr ® fE .

(FHFTFIIA gA A I
e g 7y o mar & osta ¥
¥ far &,

(@) afz 7, &Y 37 gAY & arw awr
I L

(7) W AT A ww g7 A
wfafgar & ?
*
faker wareg & ga-AA (s greAaw
fag) * (¥) o, adr .
(=) &7 (7). sz agy 354
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Naphtha-Based Fertiliser Factory at
Bhatinda

*1507. SHRI B. S. BHAURA : Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state :

(a) whether the Pinjab Government have
requested the Centre to issue licence for a
naphtha-based fertilizer factory in Bhatinda
District ; and

(b) if so, the action taken by Government
thereon ?

THE MINISTER OF PETROLEUM AND
CHEMICALS (SHRI P. C. SETHI): (a)
and (b). A proposal has been received from
the Punjab State Industrial Development
Corporation for setting up a fertilizer factory
at Bhatinda/Sirhind. The proposal envisages
the use of naphtha or fucl oil/LSHS as feed-
stock, though the Corporation has expressed
preference for naphtha. The propospal is under
consideration.

Curb on sale of Unhygienic Ice Cream
in the Capital

*]1515. SHRI M. M. JOSEPH : Will the
Minister of HEALTH AND FAMILY PLAN-
NING be pleased to state :

(a) whether any steps have been taken by
Government to check the unhygienic ice
cream being sold in the Capital ; and

(b) if s0, the steps taken and if not, the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING SHRI D. P. CHATTOPADH-
YAYA): (a) Yes, Sir.

(b) Astatement is laid on the table of the
Sabha.

Statement

Thelicences for the manufacture and sale
of icc cream areissued after checking the
hygienic conditions of the premises. A consiant
check is exercised by the enforcement staff
on the manufacture and sale of ice-cream by
inspectidn of the ice-cream manufacturing
concerns and drawing samples from them as
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also from the vendors Suitable action is taken
against the offenders under the provisions of
the Prevention of Food Adulteration Act, 1954
and the Rules made thereunder.

Rehabilitation of released Emergency
Commissioned Officers

*1516. SHRI NARENDRA SINGH : Will
the Minister of DEFENCE be pleased to
state

(a) whether Directorate of Resettlement,
in the Ministry of Defence, does not have com-
plete details of all E, C. Officers who were
rcleased from Army and who have not yet
been rehabilitated ;

(b) the number of such officers registered
with Directorate who have yet to be rehabili-
tated ; and

(c) what the Covernment propose to do
for their rehabilitation ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) to (c). Directorate
General of Resettlement maintains complete
details of Emergency Commissioned Officers so
for released. Excluding those killed in action,
transferred to Remount and veterinary Corps
and removed from rescttlement list owing to
their own refusal or on disciplinary grounds,
the number to be resettled was 8,324 out of
whom 6,782 have been resettled. This leaves
1,542 yet to be resettled.

2. The steps taken in this direction have
been reported to the House from time to
time. These are re-stated in the Statement
laid on the Table of the House. [Placed in
Library. See No. LT—1786/71].

Support to Bangla Desh by Israel

*1519. SHRI S. M. KRISHNA : Will the
Minister of EXTERNAL AFFAIRS be pleas-
ed to state ;

(a) whether Government of Israel have been
supporting people of Bangla Desh for their
struggle ;

(b) if 30, whether any assessment has been
made as to how many countries in the world
have supported the Bangla Desh cause ; and
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(¢) whether Israel has stated that they are
ready to recognise Bangla Desh piovided India
recognises first ?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI SWARAN SINGH) : (a) The
Foreign Minister of Israe), in a speech in the
Knesset (Israeli Parliament) on 23rd June
1971, strongly condemned the Pakistani mili-
tary action in Bangla Desh,

(b} Many foreign governments have assured
us that they are using their influence with the
Government of Pakistan to stop the use of force
and to seek a political solution.

{c) Government have seen press reports
stating that Israel had offered military help
and diplomatic recognition to the Provisional
Government of Bangla Desh and that the
Bangla Desh Provisional Government had not
accepted the Israeli offer.

Eviction of Khawa and Sardupen Tribes
of NEFA for construction of family
Cantonment

%1520, SHRI C. C. GOIIAIN : Will the
Minister of DEFENCE be pleased to state :

{a) whether the entire Khawa tribes of
Sinchong village and Sardupen tribes of
Kameng District of NEFA have been evicted
from their villages for construction of Army
Family cantonment ;

(b) if so. whether these tribes have been
paid full compensation ;

(c) the total amount paid to them and to
cach family per acre ; and
(d) if not, the reasons thereof ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVANRAM) : (a) About 1430 acres of
land including approximately 60 acres in
village Sinchong, belonging to inhabitants of
NEFA is held on hire in Kameng District.
According to information available, the occu-
pation of land did not involve their eviction.
Land has been taken on hire.

(b) Yes, Sir except for small area of
4 acres, about which there is uncertainty of
title,

(c) A total sum of about Rs. 1,69,460 has
sofar been paid as rental for the land and
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compensation for resettlement. Details of
amount paid to each family are not readily
avatlable.

(d) Docs not arise.

to Defective Printing of
Census Forms

Losses due

*1521, SHRI C. P. SHAILANI : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) whether 1n the past, the printing job of
census forms worth lakhs of rupees was done in
the Government of India Press, Aligarh and
supplied to various census offices ;

(b) whether all those forms were found
defective and spoiled and returned to the sad

. Press by Census Offices of Rajasthan, Jaipur,

Lucknow, Dcﬂni, Punjab and others ;

(c) if so, the loss involved in this case;
and

(d) the persons responsible therefor, and
the action taken in this matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI I. K. GUJRAL) : (a) Yes, Sir. 15
crores of Hindi version of Individual Slips were
printed in the Aligarh Press, These slips were
made into pads of 100 each.

(b) No, Sir. Out of 15,74,496 pads sup-
plied by the Press to different Census Offices,
some pads were returned for rectification of
defects in cutting and stitching. All the pads
exept 25,000 were re-supplied to the Census
Offices after rectification.

(c) The 25,000 pads which were beyond
rectification, are covered by the normally
admissible spoilage allowance both in printing
and binding.

(d) The matter
detail.

is being looked into in

Eradicition of Diphtheria and Whooping
Cough

*#1522. SHRIMATI JEYALAKSHMI :
Will the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :
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{a) whether thcie is any scheme by the
Central Government to eradicate the conta-
gious discases known as Diphtheria and whoop-
ing cough prevalent amung most of the children
between the ages of one and eight years in
many parts of rural areas of the country ; and

(b) the States in which the Scheme i3 ope-
rating ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D. P. CHATTOPADH-
YAYA) : (a) and (b). The State Governments
are immmunising children against these diseases.
A provision of Rs. 10 lakhs has bcen made
the budget of the Family Planning Department
during the current year for assistance to the
States for this purpose.

Plant for Manufacture of Fildment Nylon
Yarn

*1523. SHRI INDRAJIT GUPI'A: Will
the Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether there 1s any proposal under
considerations to license a plant for the manu-
facture of “Polyamide Continuous filament
yarn-Nylon-6" ;

(b) if so, whether the plant 15 pruposed to
be in the public or private sector ; and

(¢) the Government's reaction to the West
Bengal State Government’s reported recom-
mendation that the plant be located in the
Purulia-Bankura region ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH) : (a)
Yes, Sir.

(b) and (c). The matter is under consi-
deration.

Taking over of Private Medical Colleges
. in the Country

#1524, SHRI K. LAKKAPPA :

SHRI K. MALLANNA : *

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state :

(a) whether there is any proposal under
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consideration of Government to take over all
private Medical Colleges in the country ;

(b) if %o, the names of such Colleges which
are likely to be taken over during the year
197172 ; and

(c) the financial implications thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D. P. CHATTO-
PADHYAYA) : (a) No, Sir.

(b) and (¢). Does not arise,

Issue of letters of intent for setting up
Polyester Fibre Plant in Punjab

*1525. SHRI M. M. HASHIM : Will th-
Ministerof PETROLEUM AND CHEMICALS
be pleased to state :

{a) whether Government have issued letters
of intent for setting up polycester fibre plant in
Punjab ;

(b) ifso, the total production capacity of
this project, and the percentage of country’s
requirements that will be met by this ; and

(c) whether the new project has also export
potential and if so, the particulars thereof ?

THE DCPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND CHEMI-
CALS (SHRI DALBIR SINGH): (a) A
letter of intent has been issued to the Punjab
Industrial Development Corporation.

(b) The capacity of the proposed plant
is 6000 tonnes/annum. The estimated
demand of this commodity by the end of the
4th Planis 16,000 tonnes/annum. If this ynit
goes into production by that time, it will be
meeting arithmetically approximately 38% of
the estimated demand. Government has, how-
ever, licensed a total capacity of 30,400 tonnes
distributed over five manufacturers ; and there
is also an export commitment so that it is not
possible to state exactly what percentage of
the country’s requirements will, in fact be met
by the Punjab project.

(c) The letter of intent carries the condition
that export of goods from weavers in the
Punjab should not be less than Rs. 4 crores per
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year, in order to cover fully the requirement
of imported raw material.

Supply of Electronic Equipment to India
by U. 8. A.

*1526. SHRI G. VENKATSWAMY : Will
the Minister of DEFENCE be pleased to state :

(a) whether the United States has offered
India certain electronic equipment to watch
out for enemy air intrusions ;

(b) 1f so, whether it 1s proposed to purchase
the equipment : and
(¢) the cost of the equipment ¢

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) No Sir.

(b) and {c). Do not arise,
Acquisition of Land in Cavelossim in Goa

#1527 SHRI ERASMO DE SEQUEIRA :
Will the Minister of DEFENCE be pleased to

state :

{4) whether Government have taken posse-
ssion of any land by acquisition of Cavelossim
m Goa ;

{b) the date on which possession was taken;

{¢) the compensation offered and the date
on which it was offered ; and

(d) the compensation paid and the date
on which it was paid ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): (a) to (d). About 230
acres of land at Cavelossim (Goa) was requisis
tioned and possession taken over on various
dates between April and July, 1970. The
amount of compensation payable asa result of
requisitioning has not been finally determined
by the local civil authorities. The Gollector of
Goa has, however, been advised to make ‘on
account’ payment, It has been decided to
acquire the land permanently. Acquisition
Pruceedings are in progress.

Rise in Price of Chloroformin
*1528. SHRI C, CHITTIBABU : Will the

Muaister of PETROLEUM AND CHEMICALS
be pleased to state :
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(a) whether Chloroformin which was being
sold atless than Rs. 4 per 100 tablets is now
being sold at more than Rs. 13 per 100;

(b ifso, the reasons for the phenomenal
incicase in the price of this drug : and

(¢} the action taken by Government against
the drug manufacturers ?

THE MINISTER OF PETROLEUM AND
CHEMICALS (SHRIP, C. SETHI) : (a) No,
Sir. The retail price of Chloroformin tablets
in bottle packing of 100 tablets was Rs. 13.80
plus taxes before the commencement of the
Drugs (Prices Control) Order, 1970, in May
1970, whereas the present price of 100 tablets
in strip packing 1s Rs 13.5) plus taxes.

tb) and (c). Do not arise,
Rise in Price of Diesel Oil

*1529. SHRI TEJA SINGH SWATAN-
TRA : Will the Mmister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether the prices of diesel oil have
gone up after therecent rise in excise duty
lewvied by Gentral Government ;

(b) ifso, pre and post budget prices of
diesel oil per litre ;

(c) the cost, Excise Duty, Central Tax and

net profit in pre and post budget as regards
diesel oil ; and

(d) steps being taken to check the rise in
prices affecting adversely the small farmers
with less than 30 acres of land ?

THE MINISTER OF PETROLEUM AND
CHEMICALS (SHRI P. C. SETHI) : (a) and
(b). Due to steep increase in crude prices
which has occurred since November 1970, the
prices of petroleum products were increased
with effect from 28. 5. 1971. The price of
High Speed Diesel Oil was thus increased by
Rs. 27.81 per KL from that date. New rates
of excise duty came into cffect on 29. 5. 71sbut
there was no increase in the excise duty on
High $peed Diesel Oil and thus no increase
in the prices of diesel oil on account of excise
duty and thus the preand post budget prices
of High Speed Oil are the same. The price of
High Speed Diesel Oil ex-retail pump outlet
at Bombay with effect from 28, 5,71 isRs,
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733.34 per KL and at Calecutta Rs. 745.53 per
KL. The prices differ slightly from one pricing
point to another.

(¢) It is not technically possible to indicate
the cost of production of any particular petro-
leum product because the various products are
jointly produced from the crude oil and for
the same reason it is not possible to state any
figure for profit for any single product. The
total excise duty on High Speed Diesel Oil is
Rs. 505 31 per KL at 29.5°C. There iy no other
Central tax imposed on High Speed Diesel
Ol unless Central Sales Tax is realised thercon
by any particular State Government.

(d) Dots not arise.

Loan for Rural and Urban Housing Pro-
grammes in Andhra Pradesh

#1530, SHRI GANGA REDDY : Will the
Minister of WORKS ANI) HOUSIN(G be
pleased to state :

(a) the total amount allotted 10 Andlua
Pradesh duriag the year 1971-72 for rural and
urban housing ptogrammes :

(b) the total amount that the Government
of Andhra Pradesh has asked for ; and

(c) the reaction of Government thereto

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI I. K. GUJRAL) : (a) and (b). Agamst
an Outlay of Rs. 162.00 lakhs (iaclusive of
L. I C. funds) proposed by the Government
of Andhra Pradesh iu their annual Plan for
the year 1971-72 for rural and wmban housing
programmes, an Outluy of Rs. 169.00 lakhs
has been approved by the Planning Commis-
sion. Swce, however, Central assistance is
given to States in the form of block loans and
block grants without being tied to any specific
scheme o1 head of development, it is entirely
within the discretion of the State Government
to determine the amount to be used for thewr
housing programme, in the light of their own
privrities and requirements.

(& Does not arise.
Appointment of an Indian Audit and

Accounts service Officer by the World
Bank

6581. 8. C. SAMANTA : Will the Minister of
EXTERNAL AFFAIRS be pleased to state :
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(a) whether the World Bank has succeeded
in securing the services of YA and AS Officer
carlier dealing with the classified files on De-
fence Imports from Socialist block ; and

(b) what security checks, the Foreign Office
makes on the persons recommended by other
Ministers for foreign assignments ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) (a): An
IA and AS officer, formerly Joint Secretary in
the Department of Economic Affairs, dealing
with classified files on Defence Imports, inclu-
ding those from Socialist countries, was depu-
ted to the World Bank in April 197] by the
Ministry of Finance with the concurrence of
the Ministry of External Affairs. The deputa-
tion was made on the initiative of the Indian
Director on the World Bank and was in the
public interest.

{b) In accordance with the standard proce-
dure, political clearance of the Ministry of Lx-
ternal Affairs is required in respect of deputa-
tions recommended by other Ministrics for inter-
national assignments. Security clearance isa
prerequisite in respect of all Government ser-
vanls dealing with classified subjects and speci-
fic clearance for particular assignments is oh-
tained from Ministry of Home Aftairs, wherever
necessary.

Setting up of Marketing Centre in Safdar-
jung Enclave, New Delhi

6582. SHRIS. C SAMANTA :
Minister of WORKS
pleased to state :

Will the
AND HOUSING be

(a) whether there is no marketing centre in
the Safdarjung Enclave, a Government Deve-
loped Colony in New Delbi ;

(b) whether the residents of the locality
have to undergo great inconvenience as they
have to go far away marketing places :

{c) whether their is any proposal for setting
up a marketing centre for the locality ; and

(d) if so, where it would be located ;

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRII. K. GUJRAL): (a) to (d). There s
provision for Community Centre, shopping
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centre and convenient shopping centre in the
colony. Actually number of shops have alreas
dy come up in the Community Centre. More
are expected in the future.

Grant for Dr. Bhubaneshwar Boruah
Cancer Hospital, Gauhati

6583, SHRI ROBIN KAKOTI ¢ Will the
Minister of HEALTH AND FAMILY PLAN-
NING be pleased to state :

{a) whether the Assam Government hflwc
requested the Central Government to sanction
grant to Dr. Bhubeneswar Boruah Cancet
Hospital at Gauhati ; and

(b) if s0, the action taken thercon ?

TIIE MINISTER OF STATE IN TIIE
MINISTRY OF HEALTH AND FAMILY

PLANNING (SHRI D.P. CHATTOPADH- |

YAYA) - (a) and (b). No such request
has been received However, the Government
of Assam has been addressed to ascertain the
position.

Primary Health Centre at Dhoot Kalan
Punjab

6584. SHRI B. S. BHAURA: Will the
Minister of HEALTH AND FAMILY PLAN-
NING be pleased to state :

(a) whether Panchayat Samiti, Bhunga,
District Hoshiarpur (Punjab) as well as the
Chicf Medical Officer and the Deputy Commms-
sioner of the District had all unanimously reco-
mmended that a Block Primary Health Ceutre
be located at a site in village Dhoot Kalan
about a mile from Block Headquarters ; and

(b) if s0, the action taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D. P. CHATTOPAD-
HYAYA : (a) Yes.

(b} The matter is under consideration of
the Government of Punjab.

Fencing around Military Cantonment
Headquarters of Lekhapani

6585. SHRI ROBIN KAKOTI : Will the
Minister of DEFENCE be pleased to state :

(a) whether his attention has been drawn
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to the fact thatas there is no fencing around
the Military Cantonment Headquarters in lek-
hapani and so whenever any cattle of the near-
by villages enter the compound the military peo-
ple fine Rs. 10 per cattle on failure of which
they take the cattle in their trucks and leave
them in hilly jungles far away form the villages,
causing great inconvemence and hardship (o
the villagers ; and

(b) if so, what steps have heen taken to
remove the grievances of the poor villagers ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): (a) and (b). Lekhapani
wnot a Cantonment. However, neither Can-
tonments nor other military areas are normally
provided with fencing ; only defence installa-
tions ate so fenced. The allegation was inves-
tigated and was not proved.

Payment of Compensation to Villagers
for land acquired for Lekbapani Canton-
ment

6586, SHRI ROBIN KAKOTI : Will the
Mumnister of DEFENCE be pleascd to state :

(a) whether Government received complaint
from the village people living around the Lekha-
pani Military Cantonment regarding non-pay-
ment of adequate compensation for the land
acquired ; and

(b) if so, the steps taken to redress their
grievances ?

TIIE MINISTER OF DEFENCE (SHRI

JAGJIVAN RAM) (a) and (b). Acquisition

procecdings in respect of a total area of G87
acres of lands which were initally requisitioned
at Lekhapani in  Lakhimpur District, were
completed in January-March 1970. The acqui-
sition compensation was dctermined by the
local civil authorities at Rs. 300/- per bigha
and the same has been paid to all the ex-
owners, except four who did not turn up to
receive payments.

Some of the ex-owners have represented that
the compensation determined is inadequate.
The cases of 32 persons, who received payment
under protest will be referred by the competent
authority to arbitration in accordance with the
provisions of the Requisitioning and Acquisi-
tion of Immovable Property Act 1952 under
which the lands have been acquired.
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Allocation of funds for Cooperative H
Building Societies in Kerala during
Fourth Plan

6587. SHRIMATI BHARGAVI THAN.-
KAPPAN : Will the Minister of WORKS
AND HOUSING be pleased to state ¢

(a) the total amount allotted to the State of
Kerala for Co-operative House Building Socie-
ties during the Fourth Five-Year Plan ;

(b) the total amount allotted to the State
of Kerala for (i) Industrial and (ii) lower
income group people for house-building during
Fourth Five Year Plan:

{¢) whether any scheme has been submitted
by Kerala Government for co-operative house
building societies i Fourth Five Year Plan ;
and

(d) 1f so, what amount is allotted for that
purpose in Kerala Government's Fourth Five
Year Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI I. K. GUJRAL): (a) to (d). The
Fourth Five Year Plan does not specify scheme
wise allocation of amounts (outlays) under
Housing for any State. The State Government
are free to determine the allocations fcr differ-
ent Housing Schemes themselves according to
their own requirrments and prioritics within
the approved plan outlays.

According to the information available
with the Ministry of Works and Housing, the
Government of Kerala have proposed outlays
of Rs. 5lakhs for Cooperative Housing Scheme,
Rs. 10 Lakh for Subsidised Industrial Housing
Scheme and Rs. 50 lakhs for Low Income
Group Housing Schemes in their Fourth Five
Year Plan,

The Jtate Governments are compétent to
formulate and execute the Housing Scheme
included in their Planand the actual amognt
of financial assistance to be given to Cooperas
tive House Building Societies is also determined
by them. , The question of submitting schemes,
1 this regard to this Ministry by the Govern-
ment of Kerala does not arise.
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Comp tion for Hijacked Plane

6988. SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) what has heen the progress regarding
the compensation demanded by Indian
Government from Pakistan in respect of Aero-
plane which was taken by force and burnt ;

(b) the number of foreign countries who
extended their co-operation in this rcgard :
and

(c) the details regarding the further action
1n this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(c). Government are continuing to press the
Pakistan Government to pay compensation for
the 1. A, (.. plane and its contents, The Pakis-
tan Government has not accepted our demand
so far.

(b) Docs not arise, since Government have
made it clear that this matter can best be
resolved bilaterally between India and Pakise

tan. e
Setting up of Health Laboratories in Kerala

6589. SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of HEALTH
AND FAMILY PLANNING be pleased to
state :

(a) whether Government have set up Health
Laboratories in the State of Kerala with aid
from the World Health Organisation ; and

(b) if %o, the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D. P, CHATTOPADHY-
AYA): (a) and (b). Government have not
set up any health laboratory in Kerala with
Health Organisation assistance, However, the
World Health Organisation under one of its
programmes namely strengthening of labora-
tory services, has been assisting the Medical
College, Trivandrum for impraving the train-
ing of laboratory technicians by providing one
World Health Organisation technician (cons
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sultant), fellowships and some equipment.
This assistance was given by the World Health
Organisation between 1965 and 1970 and with
this assistance a onc-year course for medical
laboratory technicians has been organised in
the Medical College, Trivandrum.

0.N. G C without full time Chairman

6590, SHRI1 DEVINDER SINGH
GARCHA . Will the Minister of PLTRO-
LEUM AND CHEMICALS be pleased to
state

(a) whether Oil and Natural Gas Commis-
sion 18 functioming without a Chairman since
September, 1970 ;

(b) whether Government have taken any
steps in this regard , and

(¢) f so, the outrome thereof ¢

TIIE MINISTER OF PETROLEUM AND
CIIEMICALS (SHRIP. C. SETHI): (a)to
{¢). The post of Chairman, Oil and Natural
(as Comnussion fell vacant on September 8,
1970 with the end of the tenure of Shri L. J.
The officer, appointed to succeed
Shri Johnson, did not, however, join the post.
Government are, therefore, considering other
proposals for filling this post on a substantive
basis

Johoson.

In the nican time, as an ad intersm  arrange-
ment, Shri B. 8, Negi, Member (Exploration),
O1l and Natural Gas Commission has been
officiating us Chairman, Oil and Natural Gas
Commission, with effect from September, 8.
1970 and discharging all the functions of the
chairman.

Request from Assam Government to raise
Crude Oil Royalty

6591, SHRI ROBIN KAKOTI : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :  «

(a) whether Assam Government has reques-
ted Central Government to raise the crude oil
royalty from Rs. 10 per tonne to Rs. 20 per
tonne recently ;

(b) whether the Chief Minister of Assam
had any discussion with him recently in this
regard ; and
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(c) if so, the outcome thereof ?

THE MINISTER OF PETROLEUM AND
CHEMICALS (SHRI P, C. SETHI): (a)
Yes.

(b) Yes,

(¢) The present rate of rovalty on Crude
oil is governed by Prime Minister’s Award of
the 28th December '68, and its validity extends
from 1-1-1968 for a period of four years. The
Award contemplated a review of this rate at
the end of 1971, In discussions held recently
with the Chief Mmister Assam, it was decided
that preparatory to this review, Assam Govern-
ment would send to Cential Government, by
the end of September, 1971 a Memorandum
explaining Assam Government’s case for an
increase in Royalty rate for future,

Second Refinery in Assam

6592. SHRI ROBIN KAKOTI : Will the
Munister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether any decision for selection ol
site has been taken for the sccond Refinery to
be set up 1n Assam at Bongaigaon , and

(1) if s0, the particulars thereof ?

THE MINISTER OF PETROLEUM AND
CHEMICALS (SHRI P, C. SETHI). (a)
No Sir.

(b) Does not arnse

Effects of Diesel smokes on Human Life

6593, SHRI CHANDRIKA PRASHAD :
SHRI P, L. BARUPAL -

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state :

(a) whether the Maulana Azad Medical
Research Inatitute had submitted its recom-
mendations for effects of Diesel smokes on
human life ;

(b) if so, the main features of the recom-
meandations ;

(c) whether All India Loco Running Stafl
Association had represented during, 1969 for
ill-effects of Black Diescl smokes on Railway
Drivers ;
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(d) if so, the particulars of the representa-
tions ; and

(e) the action taken by Goverament there-
on?

THE MINITER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D. P, CHATTOPADHY-
AYA) : (a) No.

(b) Does not arise.
(c) Yes.

(d) The particulars of the representation
are as under ;-

The high contents nf Carbon particles emit-
ted by Diesel engine cause annoyance, irrita-
tion of upper respiratory passage, watering
of eyes, burning of eves and causing nuisance
and suffocation in the Locomotive Cab., and
some time vomitting too.

The association requested that the Railway
Ministry may be approached to take steps in
minimising utilisation of such locos and also to
provide some allowance to the engine crew for
having some vitamins to maintain good

physique.

(e) A study of health hazards to diesel
operatives on the Indian Railways was under-
taken by the Central Labour Institute, Bombay.
After study, the Institute came to the conclu~
sion that the diesel engine crew are not exposed
to any health hazard due to contaminatian of
the control cabin by gases given off by the
diesel exhaust.

Setting up of a Board for better Working
of Willingdon and Safdarjung Hospitals,
New Delhi

6594, SHRI DEVINDER SINGH
GARCHA : Will the Minister of HEALTH
AND FAMILY PLANNING be pleased to
state :

(a) whether there is proposal under consi.
deration, of Government to sct up a Central
Board to ensure better working in Willingdon

and Safdarjung hospitals, New Delhi, .

(b) if so, the composition of the Board ;
and

(c) the broad functions which are being
entrusted to it ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D. P. CHATTO
PADHYAYA : (a) to (c). To improve the
working cfficiency and services of the Willing-
don Hospital and Nursing Home, New Delhi
and the Safdarjung Hospital, New Delhi, a
high-powered Control Board has been consti«
tuted zide Resolution No. 2.74/71-H. dated
the 6th July, 1971, a copy of which is laid on
the Table of the House. [Placed in Library See
No. LT—787/71]}.

Rural and Urban Water Supply Schemes
in Andhra Pradesh

6595. SHR1I ESWARA REDDY : Will
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) the names of rural and urban water sup-
plv schemes taken up a new or already under
construction in Andhra Pradesh in 1970.71
under National Water Supply and Sanitation
Programme ;

(b) the main features of the schemes and
their estimated expenditure, scheme-wise ;

(¢) whether the progress of work is keeping
to schedule ; and

(d) if not, the reasons thercfor and the
measures proposed to be taken to expedite
their construction as planned ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D.P. CHATTOPADH-
YAYA): (a) to (d). The information is
awatied from the State Government and will
be laid on the Table of the Sabha on receipt.

Posting of U. N. Observers on Indian
Border

6596. SHRI DEVINDER SINGH
GARCHA : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) whether the United States of America
is promoting the idea of posting of U. N. obser-
vers both in East Bengal and on the Indian
side of the border ; and

(b) if 80, the reaction of Government there.
to?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) In-
formal suggestions have been made by the
Government of USA to that effect.

(b) The Government of India have catego-
rically stated that the first task is to immedia-
tely stop the exodus of refugees from East Ben-
gal which can only be achieved through a
reversal of Pakistan’s present policy of military
oppression. The refugees can be persuaded to
return only when they have the confidence
that they can do so in safety and without fear
and under, credible guarantees for the security
of their person and property. This can be
ensured only through a political settlement
acceptable to the people of East Bengal and
their already elected leaders, The posting of
UN observers in East Bengal cannot by itself,
achieve this objective. Nor will the presence
of such observers in the border areas have the
effect of resiraining the perpetration of atroci-
nes by the Pakistan Army which is what is
required, The statiomng of observers will
merely ereat an 1llusion of actson by the nter-
national community, which will divert atten-~
tion from the necessity of continued and vigo-
10us pressure on the Government of Pakistan
with a view to the achievement of an appro-
prniate political solution to the problem of East
Bengal,

The Government have alio made it clear
that they will on no account agree to the
stationing of UN observers on Indian territory
and that any proposal to that effect will be
regarded as an unfriendly act. The refugee
camps in India are being visited almost daily
by UNHCR officials and other forcign nationals,
and not a single one of them has reported that
India is preventing or obstructing the refugees
from returning to their homeland.

Pending Cases Regarding Gujaranwala
House Building Cooperative Society, Delhi

6597, SHRI KUSHOK BAKULA: Will
the Mimnister of WORKS AND HOUSING be
pleased to state :

_ (@) the number of disputes/court cases pend-
| ing in regard to the Gujaranwala House Build-
; Ing Co-operative Society, Delhi ; and

(1) the nature of those disputes/cases and
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the names of the parties involved and their
present position ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI I. K. GUJRAL) : (a) According to
information given by the Society there is one
cases pending in the Iigh Court,

(b) The case relates to the recovery of ear-
nest money paid to M/S Chunna Mal Saligram
for purchase of land. The case is pending n
the High Court.

Bye-Laws of the Gujaranwala House
Building Society, Delhi

6598 SHRI KUSHOK BAKULA: will
the Minister of WORKS AND HOUSING be
pleased to state

(a) whether there 13 a provision in the bye-
laws of the Gujaranwala House Building Co-
operative Society, Delhi that plots by the
Society would be allotied to its members on
the basis of their seniority ;

(b) if so, the particular bye-law, its number
and the date of the General body meeting
of the Society at which 1t was approved .

(c) whether the members who were regis-
tered with the Soriety in 1957, 1958 and upto
August, 1959 were termed as senior members of
the Society ; and

(d) if so, the reasons for not terming the
members who got themselves registered with
the Society in Septembei-November, 1959 as
senior members and the basis on which the
seniority was decided ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI I. K. GUJRAL) : (a) Yes, Sir.

(b) Bye-laws No. 51 (A). Passed in the
General Body meeting of the Socicty held on
11th February and 15th August, 1962.

.

(c) and (d). No, Sir. The senority of a
member is reckoned from the date on which
he is actually enrolled a8 a member of the
Saciety.
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U ful Sterilisation Operations by
Private Medical Persons

6599, SHRI G. Y. KRISHNAN :
SHRIMATI BHARGAVI THAN-
KAPPAN

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state

(a) whether some unauthorised Medical
persons have made some unsucecessful  sterilisa-
tion operations i the country ¢ and

{b) if so, whether Government propose {0
frame some laws 1n this respect ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D. P. CHATIOPA-
DHYAYA) : (a) Government have not
received any report about sterilisation opera.
tions having been done by unauthorised per-

sons.

(b) The question does nof arise  lhe

existing provisions of liw are
adequate for dealing with such cases.
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Misuse of Foreign Exchange aliotted to
Indian Navy

6601. SHRI K. LAKKAPPA :

SHRI N. SIIIVAPPA :

Will the Minister of DEFENCE be pleased
to state @

ta) whether thete are  some  allegations
against Commander K. K. Nayyar and his
brother film producer Shri R. K. Nayyar
tegarding misuse of Foreign Exchange  allotted
to Indian Navy ;

(b) if so, whether Government propose to
conduct any inquiry against them through
Cential Buteau of Investigation : and

(c) the action taken ot proposed to be
taken by Government in this regard ?

THE MINISTER OF DEFENCE (SHRI
P AGJIVAN RAM) - 1a) No, Su

(b} and ««; Do not arse
Military Pensioners Re-Employed in
Central and State Governments

6602. SHRT MADHURYY A\ HALDAR :
Will the Minister of DEFENCE be pleased to
state

fa) whethit a few miltaty pensioners re-
employed in the Gentral and State Govern-
ments are not getung the minmmumn  pension
of Rs. 40/-;

(b) if 8o, the rcasuns therefor |,

{c) whether Government have
any representation in this regard ; and

received

(d) il so, whether Government are con-
sidering to pay the minimum pensivn Rs, 40/~
to them ?

‘THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) Yes, Sir.

(b) Military peasioners were granted tem-
poraryfad hoc increases in pension from time
to time to mitigate the impact of higher cost
of living. When they are re-employed, they
arce entitied to dearness allowance in addition
to pay. The mwnimum pension of Rs. 40/-
p. m., which includes the temporary/ad hoc
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increases, docs not apply to them, as they
. annot claim double compensation for increase
in the cost of living.

(0 Yes, Sir.

(d) No, Sir, in view of (b) abave.
Closure of Mala Road, Kota

6603, SHRI ONKAR LAIL BERWA
Wil the Minister of DEFENCE be pleased to

state &
e

(a7 the number of times the Military
Commander ordered dosure of road for traflx
during the last threc years on Mala Road
pasing through the Guard Training Centre,
hota ;

b} the names of the local papers through
which such information was publicised be-
tore closing the road for trathe ;

(¢ whether the taffic of St. Paul an Goods
Shed and the students of Sophia Schonl had
to take a round of five miles on account of the
. losure of trafhic , and

fd) if so, the steps being taken to stop
closure of this road for traflic ?

TIIE MINISI'ER OF DEFLENCE (SHR1
JAGJIVAN RAM) : (a) Tratflic on this road
was suspended during this year for 10 minutes
on 3 occasions only , information regarding
preceding 2 years is being collected and would
e Jaid on the Table of the House.

(b) The closure of the road was
publicised in local papers.

not

(c} and (d). The increasc in travelling dis-
tance due to closure 13 only 1 kilometer.
The 10ad is closed only for essential ceremonial
parades for 10 minutes unly on cach occasion,
This isdone in consultation ,with local Civil
Administration. No allernative arrangements
are possible.

Huts-Cum-Rest House in Delhi
6601. SHRI JADEJA : Will the Minister

of WORKS AND HOUSING be pleased to
state :

1a) whether Government propose to cons-
tsuct huts-cum-rest houses in Dethi ,
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(b) 1f s0, the location of such huts ; and

{c}) the daily rent proposed to be charged ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI 1. K. GUJRAL) : (a) There is no such
proposal.

(b) and (c). Docs not arise.
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Refugees from Bangla Desh Suffering
and B hiti

from Pneu

6606. SHRI SAMAR GUIIA : Will the
Mister  of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether a larger number of refugees
from Bangla Desh are now suffering from
Pncumonia and bronchitis duc to their expo-
sure to monsoon rains and mud, and ¢

(bP if so, the number of victims of such
discases ?

THE MINISTER OF SFATE IN' THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D. P. CHATTOPA.
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DHYAYA) : (a} and (b). The information is
being collected and will be laid on the Table
of the Sabha.

Allotment of Land to Indo-Pak Conflict
Victims

6607. SIIRI PRABODH CHANDRA -
Will the Minister of DEFENCE be pleased to
state :

(a) whether he is aware of the fact that
after the Indo-Pakistan war, Shri M. L.
Sukhadia, then Chief Mamster of Rajasthan,
had declared publicly 1n a huge meeting at
Amuritsar that one lakh acres of land in the
new canal colonics will be allotted to the
dependents of the soldiers who were killed in
the war or those who were disabled , and

(b) if so, what steps have been taken to
honour this commitment ,

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) and (b). Necessary
information and details are being ascertained
from Government of Rajasthan and would be
laid on the Table of the House.

Development of West Bengal

6608. SHRI B. K. DASCHHOWDHURY :
Will the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether Government propose to give
more attention for the development of West
Bengal, particularly the mofussil Districts,
small towns and municipalities, by taking up
programmes like Bustee development, water
works, sewerage ctc. as taken up with an
estimated amount of rupee 150 crores for the
Calcutta metropolitan district in the Fourth Five

Year Plan ,

(b) whether Government propose to chalk
out any intensive plan to take up such pro-
grammes for 250 crores or so to be taken up
during the next Fifth Five-Year Plan ; and

(cs if not, the reasons therefor ?

THE MINISTER OF STATE IN' THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D. P. CHATTOPA-.
DHYAYA) : (a) to{c). The information is
being callected and will be laid on the Table
of the Sabha.
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Response by Commonwealth Countries
on Bangla Desh Issue

660‘) SHRI S. C. SAMANTA : Will the
Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) which of the Commonwealth countries
have responded favourably towards solving
the Bangla Desh crisis and help at International
level to create conditions so that the refugees
return back to their home safely and 1n condi-
tions to enable shem to live without fear ;

(b) the steps being taken to foster under-
standmg of the real situation with regard to
the Bangla Desh among the Government of
such of the Commonwealthy countries, which
are neutral or siding with the military regime
in Pakistan , and

(c) whether any emergent meeting of the
Commonwealth countries 1s likely to be held
m this connection ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b). Government bhave been w1 touch with
almost all the countriesof the Commonwealth
and the true facts of the situation prevailing in
Bangla Desh, as also the problems faced by
India arising from the arrival of millions of
refugees who bave been forced to flee asa
result of the brutahties committed by the
Pakistam  Army in Bangla Desh hive been
fully explained to them. Most Governments
are deeply conscious of the humanitarian as-
pects of the 1ssue, and it is our understanding
that many are trying to use their influence with
the Government of Pakistan to stop the use of
force and to seck a political settlement which
will enable the refugees to return to their
homes and lands in safety.

(c) Government feel that the full magnitude
of the problem and its implications in realised
m most foreign countries, including Common-
wealth countries and, therefore, Common-
wealth meeting on this issue is not necessary,

Eradication of Communicable Digeases

6610. SHRI DHARMARAO AFZAL.
PURKAR: Will the Minister of HEALTH
AND FAMILY PLANNING be pleased to
state s

(a) whether the Union Government have
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studied the progress made in eradicating com~
municable diseases in India ;

(b) if 50, the results thereof ; and

(c) the steps being taken by Government to

intensify the drive against icable
discases in the current Five Year Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D. P. CHATTOPADH-
YAYA): (a) Yes. The Government review
from time to time the progress made in
eradicating the two communicable diseases 1. e.
Malaria and Smallpox.

(b) the results of the study are as follows:

Malaria: The incidence of the discase which
used to be about 200,000 cases in a million
population in 1952 bhas come down to about
1300 cases in a million population in 1970, At
present 597 of the population of the country
has been declared fiee from malaria. While
17% of the population of the country is in the
arvas under advanced stage of the eradication,
only 24% of the population 1s in  Attack phase
where spraying of insecticides is continuing.

Smallpox

The incidence of smallpox which used to be
as high as 83,943 cases resulting in 26,225
deaths in 1967 has now been brought down to
10,786 cases resulting in 1,985 deaths in 1970.
‘Thus a reduction by 87.4% in morbidity and
92.4% in mortality has been achieved.

(c) The Government of India have cate-
gorised the programme for eradication/control
of communicable diseases like Malaria, Small-
pox, Filaria, Tuberculosis, Leprosy, Cholera,
Trachoma and V. D., as Centrally Sponsored
Schemes with a total outlay of Rs. 12,528.08
lakhs in the Fourth Five Year Plan. For all
the schemes 100% subsidy is being given to the
State Governments over the level of committed
expenditure by theStates. In addition, material
and equipment required for implementation of
these programmes are also provided. Techni-
cal guidance is being imparted for the success~
ful implementation of the programmes.

A provision of Rs, 25 lakhs has also been
included in the Fourth Five Year Plan for an
fmmunization drive against diphtheria, whoop-
ing caugh and tetanus.

SRAVANA 11}, 1893 (SAK4)

Written Ansuers 58

The Indian Council of Medical Research is
carrying out research on many communicable
discases of bacterial, viral, protozoal and
belminthic origin.

Curb on use of Intoxicating Drugs

6611. SHRI DHARMARAO AFZAL-
PURKAR : Will the Minister of HEALTH
AND FAMILY PLANNING be pleased to
state :

(a) whether Government have any proposal
under 1ts consideration to curb the use of
intoxicating drugs on national level; and

(b) if s0, the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D. P. CHATTOPA.
DHYAYA). (a)and (b). No. However, for
spirituous medicinal preparations and narcotic
drugs provisions have been made in the Drugs
and Cosmetics Act and Rules, the Medicinal
and Toilet Preparations (Excise Duties) Act
and the Dangerous Drugs Act for regulating
their manufacture, sale and levy of excise duty
at higher rates on those preparations which are
liable to be misused. In the case of psychotro-
pic substances like L, S. D., the United Nations
convened a conference at Vienna in January
February, 1971, for formulation of an inter.
national treaty for preventing and combating
the abuse of psychotropic substances. A con-
vention on psychotropic substances was adopted
which specifies certain control measures which
the nations ratifying the convention would
have to exercise both at the national and
international level. India has not yet ratified
the Convention although certain measures of
control proposed in the Convention such as the
licensing for manufacture and sale of psycho~
tropic substances, maintaining records etc. are
already provided for under the provisions of
the Drugs and Cosmetics Act.

Construction of H

in Mysore

6612. SHRI DHARMARAO AFZAL.
PURKAR: Will the Minister of WORKS
ANDP HOUSING be pleased to state the
amount so far spent by the Government of
Mysore during the last three years out of the
funds made available by the Goverhment of
India for construction of Houses ?

THE MINISTER OF STATE IN THE
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MINISTRY OF WORKS AND HOUSING
(SHRI 1I. K. GUJRAL): During the year
1968-69, a sum of Rs. 41.37 lakhs was drawn by
the Government of Mysore as Central financial
assistance for the implementation of various
social housing schemes of the Ministry of

Works and Housing.

All the social housing schemes of the Minis-
try (except the Subsidised Housing Scheme for
Plantation Workers which was transferred to
the Central Sector from the Ist April, 1970)
are in the State Sector. During the Fourth
Plan period beginning from 1969-70, C~ntral
financial assistance to State Governments,
including Mysore, for all the State Sector
Schemes taken together (includinz Housing) is
being given in the shape of ‘block loans’ and
‘block grants’. No of this block
assistance is relatable to any specific scheme/
head of develop nent. The State Governments
are free to utilise the block Central assistance
on various schemss and projects included in
their Plan on the basis of their owa require-
ments and priorities. The amount speat by
the Government of Mysore for housing out of
the block central assistance during 1969-70 and
1970-71 has not become available as yet.

amount

A sum of Rs. 5.00 lakhs was released to the
Government of Mysore during the year 1970-71
for the implementation of Subsidised Housing
Scheme for Plantation Workers but it was not
spent by them during that year.

Indians who Visited North/South Korea

6613. SHRI S. C. SAMANTA : Will the
Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) the names of the present and former
M.P.s, intellectuals and newsmen who visited
North Korea in last three years on invitations
and/or offer of hospitalities from that country ;
and

(b) the names of the present and former
M. P.s. newsmen and intellectuals who visited
South Korea in last three years on invitations
and/or offer of hospitalities ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b). A list of present and former M. Ps.,
‘intcllectuals and newsmen who visited DPRK
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and ROK since July 1, 1968 is placed on the
Table of the House. [Placed in Library. See No.
LT-—788/71].

TG Gradr grr A fwar war guaar

6614. =t TATIATT FEAT : F47 AT
QAT g A A FA40 w40 5

(F) #ar TAGR FrEaAr AT T
1969-70 3tT 1970-71 & w7dTy 98
dzgar e stafas afFar d@fgar &
gt artfent & faeg gFaw qaz
fFr

(=) afz zi, ar fraa qfEt gz
GFIH FATH TT JA0 IFT FAT FRT T

() 3% A15 7 fraT gFH AT
fraT gy ;e

(7) z7 gFzat 77 Feadr gaufa
377 g5 7

AU EAT (ot Sasitaw ww) ¢ (F)
196970 g% 1970-71 aqf ¥ 3IArge
FIHT 15 T HaHzg 152, 1924 Fr
qrrert 118 1T 184 F (43T Hrq
qINA T FAT F |

(&) 37 Amlest #1 geqr, a7 9T
gFEIAT AT TR0 70, 917 47 | HqHA,
gafaga fqaior, awrd TH9T 97 gqafy-
FT TAT AT TR A T T730 91
FIM T gafaa T

() oF amS & hgar 1S F 94
FEAg 1 UF A A § qaAga {va0 Ay,
AT G AT 2 |

(=) st aF FeErdz 1€ 7 40 ®vqw
FT @H 50T & |

qIFT AT W OA F queEy 57

6615, =t IMIFAIX AERY : 47
Treeq i afeqre faww 541 72 a9
T FAT F O :

(%) Fa1 qEQl qzAr qUT § FAGEIT
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g3 ST q47 T F TR AT A€ F G
qET B F FIIO T F THAT AT AT
sifs FdT 2,

(@) #ar 7% F agd & Yaeal d 99
aF QAT F qigq AZ0 amy Ty § Ay Al
F% AY qgel qIT AT AT A% § aa0 AW
qrAT A48T faarsr 2@ T

(w) afz &, av 41 T F A
gy ¥ fau fage awmw 7 FF 4
qEEar i g ;AT

(=) afz &, av s=r ufar feadr 2
#Z gEre 77 Iax gfa Far wfafEar
-8

Tween stz afeare fadisa s §
e w1 (st o dte  =wzAaremTd )
(%) & (). fagrz Goere & qAA0 FO0
AT & a9 AT 92 7T TR AT AT |

S WS @7 (@AW B 9uA HAY ¥ oA
qx

6616. = TAEFT FEAT
ot 337 fag 7=t

Fa7 fa@m a+l Az I FFU FLA
f& ¢

(®) 71 faa & w4 AgRT A
g q@rs 1971 F1 ATLAT AT AAT & W
Fr a1 Ie T F 99T AT A7 UsAE
£ &1 ©F 97 fzar ar

(@) afz gr, @ 3§ aF § F471 foqar
qr ; #IT

(1) =7 a4 # geHT # A
fear g ?

faaa wearea § ga-weat (Sf gReRare
fag) : (7) St &1
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(@) =tz (7). 77 a=a afwF @17
TIAF g AT A wEArEel F &9 0y
AT BT 49T FEG FATT AT FA7 AL
gl
<

Setting up of Holding Company to take

Decisions for

various Petro-Chemical

Complexes

6617. SHRI RAMAVATAR SHASTRI :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether there is a proposal to set up a
holding company to take decisions in financ-
ing, planning development of various units in
the four petro-chemical complexes to be set up
in the public sector in Gujarat, Assam, Bihar
and Tamil Nadu ; and

(b) if so, the main features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM -AND
CHEMICALS (SHRI DALBIR SINGH) :

(a) and (b). The Indian Petrochemical Cor-

poration Ltd. had asked the Indian Institute
of Management, Ahmedabad, to undertake a
study of the organisational pattern which
would be required to be introduced to cover
all petrochemical projects in the country, in-
cluding those proposed for the future. The
Institute has since submitted its report. It has
been suggested in the report that a holding
company may be formed to take critical deci-
sions in regard to finance, long-term planning,
development and Research and Development
functions of the petrochemical complexes in
the country. The matter is at present under
consideration of the Government. Before tak-
ing a final view, some more studies will need
to be made and all aspects of the matter consi- -
dered.

e WA faaio /e @i gaEd
aEd qa1 geax wFmE w1 faedr A fawtor

6618. it g =vg Tvm : #47 famtor
YT AT /AT AZ qATE FIOFUT FAY
.

(®) Far s waT fqaio oz &
faeer @ fafaa g1 9F7 @ T=y qur
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A AT T A7 F 1L A GET 9
e s wege e

(=) afz g, @ 0 @IwT ¥ Asdg
wau fraior gaza gro &y 7 gaE
@ femifaT frar & &

(w) afagr, A ¥ st Tal ?

frrmtor site st s ® qeg-dE
(st arTe ®o gwTW) : (F) & (7).
sty waq (frafor) gz & faemr @A
& qwm w1 uw fearga gwgT fear @ S
Faq 9T g9 ¥ AgA0 w9 F fodr 99-
g% 2, 9t qfa v AvrT afaw ad g
w=AlT F Igaq ¥ 99 fewrga o swrwifa
uF wwrA & faestl # gAraT S e fa

2

fgrgeam qadmfenw ey g #t of
st

6619, st g@ W TOW : FAT QAT
Y ag FIA T IO W v

(%) fergeam gadfesn fafude
wreaTar f&n arde sy egrfaa fear aar
g7 q91 §aF AT §A (777 TFF FF T

® e

(@) ag so%% 37 waw fre-fe
ag & famri 7 At s @ g

(w) a7 A qat F Aw Faart
fadr & 5@ g frady wfe wmea g€
&y

(%) wa & awt & o 37 fraty
aar seg qraat gra feas ufa w5y faa
gz aifsrs 7 ?

TR RATOR § (TAT IATEA) U HAY

(s7t famraen gw) : (F) fggeam
gdarfesa fafade A samgar 1 say,
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1964 st fggerma wavwry fafade
A giatfesa gfear fafads & gam-
a1 & grar gt o+ 39 awg @ st §
6 UFF §1

(&) fegmam wgdaifesn fafade
g1 58 aag faeafafas feen & fawmay
i1 fanfor g <@ & :—

(1) #= wrs-1

(2) %o mHo247F-1

(3) srafs Sz Fav fawra (o)
(4) wars 111 gfasres

(5) fam—21 famm

(6) ugo wHo—748 fam

(1) wa Aa gt & dua g faw
(4 qra & Ta) freaialaT o —

(vag 7 QT 7)
1968-69  1969-70 1970-71
5255 67.23 70.88

(%) 1968-69, 1969-70 YT 1970-
71 ¥ fgrgea wadarfean fafaes ora
faata wg oy STl A fwT faay
wzr freafafat § . —

1968-69 1969-70 1970-71
(&17 7 )
11.19 13.72 14.06

aema @% W Jge INET IIWN

6620. it yeravy A FAT T
qAT g A T FI0 w0 7 .

(7) wwrd &1 & Igy SERT
ITFAT FV Fear T AT ¥

(@) 3% wiw qw gt Qo srarg
g g A
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(7) & gAY & A war & forrdf
Fizd A F A § 7

T AeATg (AT SrA) o T
et (st o sreor g) ¢ () a2 (AD).
T WEET F A A qA &
sfrssl & A 0F ITH ¥ wAT F At
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€ gt freafafea § -
o
Wy g #
- wnd af WA
. wfrs™ sram f=
e (Feafr 31-3-
1971 ®)
(g Qg i_)
1 fargear wadmTieRn 50.41
fafuz
2, AT R 2.21
fafaze
3. 177 94 gad 11.90
twfazs
4, azg Trw fafaee 3.30
5. dtar fauareg fafals 0.60
6 mdF AT qFH 3.00
fafa3z
7. s Zem fafads 300
8 wrvA graArfaEa 075
fafaze —
T 78.17

() ¥t wom v fafads A1 mar
g fafwde # gy i gl AaT-
ard W

Settlement of Kachchativu Island Issue

6621. SHRI MUKHTIAR
MALIK :

SHRI BIRENDER SINGH RAO:
SHRI N. SHIVAPPA :

SINGH

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state the progress made
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8o far with regard to the settlement of Kach-
chativu Island issue ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): The
question of sovereignty over the Island of
Kachchativu continues to be the subject of
discussions between the Goveinment of India
and Ceylon. As the Hon’ble Members may be
aware, both India and Ceylon had expressed
their desire to resolve this in a spirit of friendly
co-operation.

A gAwgriaen fafae o fast & sfka

6622 st gw WX ¥ AT VA
T a7 TR A F0 F W fr

(%) wrea swzifen fafade =
1969-70 & fa#l ¥ fFraa 5q7 w97 oY
sifea g% a1z 1970-71 ¥ fasr & fraay
Tifer & srex R T Agu 2

(=) 1975 ax A% 3T ANT
MR A7

(7) z9% grer 1971 H oAy 4
afetamr stven A w8 wqar 67 w0
T AFATA & AAT IAH A 47 F 7

TAT ReAEA (TR IeqEA) W qww
e (ot faen wwr gaw) o (F) WA
wazifaes  fafads # 1969-70 #
faft @ar 1970-71 v sgaf o
fasafafea & :—

0% Taal §
1969-70 27.00
1970-71 26.35
(o) *

() *wadr &1 1975 A% QY ad-
¥ §aMt aqy 7% Rezdr wcfamra wv
JEIET ALT ATAT 60 FUT &

(@) 1971 & au gwrd & fasm
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(v) Shri Jog Chatterjee,
Managing Director,
Advertising and Sales
Promotion, 1, Ratendone

Road, New Delhi. Member
(vi) Shri I. P. Tewari,

Director, Indian Institute

of Mass Communication, Member-

New Delhi-49. Secretary

4. Other General Conditions

The Committee will devise its own proce-
dure of work and submit the report as early
as possible. The headquarters of the Com-
mittee will be at New Delhi. The member-
ship of the Committee is honorary but non-
official members will be entitled to claim
travelling allowance for their journeys per-
formed in connection with the meetings of the
Committee in accordance with the orders on
the subject in force from time to time,

Government Advertisements through
D.A.V.P.

445, SHRISHASHI BHUSHAN: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state :

(a) the total amount of advertisements
given by Government through D. A. V. P. to
the various newspapers being published in
Hindi, English and Urdu during the last three
years ;

(b) whether there is a set policy for giv-
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ing advertisements to newspapers of various
languages ; and

(c) if so, the salient features thereof and
whether the said policy is strictly followed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (a) A statement is laid on the Table
of the House.

(b) and (c). Yes, Sir. The policy of
Government is to make increasing use of
small and medium newspapers, particularly
those published in Indian languages for
Government advertisements. Inselecting news-
papers and periodicals for the release of adver-
tisements the following factors are kept in view :

(i) Effective circulation.
(ii) Regularity in publication,
(iii) Class of readership.

(iv) Adherence to accepted principles of
good journalistic ethics.

(v) Other factors such as standards of
production, language and area inten-
ded to be covered within the funds
available,

Advertisements are withheld from news-
papers and periodicals which indulge in viru-
lent propaganda inciting communal passions
or preach violence, or offend socially accepted
conventions of public decency and morals,
thus undermining the basic national interests.

Statement
1969-70 1970-71 1971-72
Space Amount Space Amount Shace Amount
. mCm R Cms R inGms | B
English 7,13,360 50,97,396 10,04,462 74,93,971 10,99,308 79,49,460
Hindi 8,34,912 23,57,354 11,80,624 35,68,360 10,72,755 37,03,843
Urdu 4,02,211 6,11,345 5,81,829 8,87,200 7,52,491 7,46,650

Report on Working of film and Television
Institute of India, Poona

446, SHRI SHASHI BHUSHAN: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether the Committee appointed to
enquire into the working of the Film and
Television Institute has recommended inter
alia that the status of the Institute should be

raised to that of an autonomous body and it
should be linked with the University Grants
Commission ;

(b) nature of other recommendations
made by the Committee ; and

(c) whether Government have examined
the recommendations and taken decision on
each ?

THE DEPUTY MINISTER IN THE
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(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir.

(b) Yes, Sir. Pakistan has ignored our
re presentations on behalf of our natienals in
Pakistan custody and yet she is demanding the
release and repatriation of a2 handful of West
Pakistanis who have entered India illegally.
This is all the more strange considering that
she has shown no solicitude for over seven
million people driven from their homes and
lands by the bratality of the Pakistani Army in
Bangla Desh,

Petro-Chemical and Fertilizer Complex
at Haldia

6625. SHRT SUBODH HANSDA: Wil
the Minister of PETROLEUM AND CHE-
MICALS be pleased to state :

(a) whether a proposal to set up the Petro-
Chemical and Fertilizer Complex at Haldia
in West Bengal has been given due considera-
tion in view of the uncrmplovment problem in
West Bengal ; and

tb) ifso, the time by which Government
will take a decision ?

THE MINISTER ON PETROLEUM
AND CHEMICALS (SHRI P. C. SETHI):
{a) and (b). Proposals for sctting up a Petros
<hemical complex and a fertilizer project at
Haldia are being examined from the techno-
cconomic angle. Decisions thereon will he
taken as soon as possible.
Taking over of Chi jan S dan
and Cancer Institute, West Bengal

6626. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of HEALTH AND
TAMILY PLANNING be pleased to state :

(a) whether the Chittaranjan Scvasadan
and Cancer Institute of West Bengal appealed
to his Ministry for taking over the same by
Central Government ; and

(b) if so, the reaction of Government there-
o?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D. P. CHATTOPADH-
YAYA)=(a) and (b). No, but the question of
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amalgamating the Chittaranjan Cancer
Hospital with the Chittaranjan National

Cancer Research Centre, Calcutta is under
consideration. The latter is financed by the
Central Government,

Taking over of National Medical College
and Hosapital, West Bengal

6627, SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of HEALTH
AND FAMILY PLANNING be pleased to
state :

(a) whether Government propose to take
over National Medical College and Hospital,
West Bengal ; and

{b) il so, the main features of the propusal ?
THE MINISTER OF STATE IN THE

MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D. P. CHATTOPADH-

YAYA) : (a) and (b)., The Government of
West Bengal have already taken over the
National Mcdical College, Calcutta, since 9th
June, 1967 for a period of 10 years. Hence
the question of taking over of this institution
by Central Government does not arise.

e sfew ¥, W N g9 H wia
aeetg

6628. »iY sitwry wver Aar ;AT
&I WAl TR FAN T F90 &7

(%) 3a i@t w1 am o § a9 @
qug me gfmw AW wr K1 g L7
I Y qorE 799 &0 3% faar w4v
e

(=) 3% %t ad a1 & 9% I goq
fopaar & «itT 37 awgall Y qong e ax
R L?

Wt (st i W) ;- (T)
aft m ¥ wfweror ¥ Frer ¥ gF qng
@ F g g 3w af 2 1 T Arz-
wwaen o1 qfa fafaed w1d feqt witer
§ gru fa ufs (a7 & 9o o A
¥ Iqeeq qeants B T W o0y § 4 wiw
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%1 gend #1 3% dud wigw a
dT &, 4/7 %@ Ty Joar qs, 97 AX
7% feeel-55 F g

(w) (I) g v aqoard

aoft M & g o QW ¥ 4 %
g o ey Ay 1.029 & ww &Y ot
100 &z & fog 103 & %7 afyw a%
8 agy ader FAT

(I1) =iw * goarg

wiq # giF frafas arfew 3#7 1971-
72 fadiy A F R A AT @ )
o1 At afam X 1 A@F AL F
ggmT frar mar ¢ faad deh &,
faqgfvdY sar Fwar, seards wt ST
F gru g feqr (g3 ¥ A,
fadiaw Far IF & AT ¥ FQTF
U T § I Z0L, IF FEAF &1 3FTT
A F @ 9 g @nF AT
Iqawr, g wv frod A, s
grger 1 UM F341 A9 AT &1 J0T
s gafz v nor @ & fadw faaor
T F19 7 /@7 AT g | 5% H g7 A
100 feamrm & fam 418 00 T9g Fur
&% 1 AT 57 2, 50, 800 wT |

iRt A AT SW A wAweafc
Aeure

6629, sit swR A Jvav : F4T
wieqa s ofcar fadem @40 9,
qaray, 1970 F sAifeT war geur
38 ¥ IULF Y { FZ ga AN
gqr w1 f e

* (%) w7 TS FWHRX ¥ I AhA-
Yz H, 9T I gEHTC IO ¥ qETT
Fr gl d@lvgEE, IM @
() 9efr gEwwe, EweTn
e, faar A m@w w fawia
ggar 3 & graew & faar o 91, 9g
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fawifer Y & fr g@ atwwran ¥ R
ARl g fa<hty ggmaT 5@ & w9

(=) afe g, @ %7 I@FR gra
T4 amuAe Y fraer fasfa agraar
fad sy &1 grA1A & ; Al

(7) ad 1971-72 ¥ wgarer ¥
fea-fra sy 1 sqrm far
Qe ?

Ty @R qfcare  Fravom A
# uw-ae(st fo dto wgdream) ¢
() T (@) . wamafe  swam &
AFATT-97 %Y OF  9f7 I97 93| T
1 qAT wE ot qifF ST FIFIT qOU-
T ¥ AT 9T A AT FT AN )
Sy AT A qg W faFea fear aon
sifragen amaw ¥ fay @ favig
AT GFAT ATT FVFT FY A T

(n) T avEw 7 el W g
q¥ fa=rT 7% frar a1 @y &)

Bringing to Notice of UNESCO and other

Countries Destruction of Temples, Mos-

ques/Churches of Bangla Desh by Pakis-
tan Army

6631, SHRI SAMAR GUHA : Wil the
Munister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether the ancient Dhakeswari and
Ramna Kalibari temples and almost all other
temples at Dacca and mosques of Sankhai
Bazar, Tanli Bazar and Bangshal arcas of
Dacca have been demolished by Pakistan
Army ;

(b) whether all the Budhist temples of
Chittagong areas and many churches of Bangla
Desh have been wantonly destoryed by Pakistan
army ;

(c) whether reports about descration and
destruction of temples, mosques, churches and
Budhist temples by Pakistani amry have been
collected ;
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(d) whether such sacrilegious acts of
Pakistan army against religious sentiments of
all sections of the people of Banga Desh have
been brought to the attention of UNESCO and
and other religious and humanitarian organi-
sations of the world ; and

(e) if so, their reaction thereto ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF EXTERNAL AFFAIRS (SHRI
SURENDRA PAL SINGH): (a)to(e). In
the unsettled conditions in Bangla Desh, it is
difficult to ascertain the details of various acts
of sacrilege and vandalism on the part of the
Pakistan Army. However, we are continuing
our efforts to collect full and authentic infor-
mation in this respect and appropriate action
will be taken when such information is avail-
able.

WITA-AIE HAT &7 AR

6632. =it wiwy Tu™ fag : #ar fadw
HA gz 939 W F9 F4 f

(%) wreggrr v frad feemiET
drT T T A Gy AWM FT G
frar mm 2 &R

(=) 3o @@r &x F1 ST wmOY
gt ol @A w1 U FTAT @ AT
qg fFay fravfiey avn 2 7

fadw wewm & SoEA (s g
ae fag) : (%) 4762.2 franfie

(@) 2234.8 fremtes |

qaT ' A9 9T g fageer @ faan
oy & fored 9T % 99 @At & famor
faar war & Agr @ATET FA AN QA
forar s §)

fawow
qfFem sk W W EET ® 39
Rf ot faacer forad we SR diiwT
s anftqu g

wey Wt wedeafrew  afeaw S
1216 Hrex aw=fr @ gy @
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# WmisT gAT
2, gorearA-afmw  qifeer i

qerA-gaaa-fas ¥ frdmm ¥
faxz 825 WMzz wrdt  (wmwr) dwr
@R AT AW

3. yata-afran afesm @

T N & diwr 9T 57 7T 0F ;Y
A ¥ 755 fogaT qIE ¥ afrwdr gic
(3=d =) ax (smam 25 fre-
W) dmrFa AT fw 3y

4. ofs9® SA-GT qATT qA AW-
W 153 Rzt § dmres Qar 3w
A

ST A faw agare § —
(1) maigr  11.8 franfter (7o)
(2) femtr 9.6 fremET (wm)
(3) wEA=-FIin-+3-

qter & 45 0 frefaT (sm)
(4) Ndrg goTA-Fe-

HIR-AAAT

CE 51.5 fesrsftzg (@)
(5) faTest @ 4.8 frendtex (ammr)

W qAA, AN F AT
A guFET F 155 fadArreT o
avw AT e av 124 freniex
FuEy o o§Ar oA Sarea fear
SIS

5. waw-qd wmw G

&g @rar qx 310 vtz § dwi-
4 F1d AT & 1 5q¥ amw 1.6 frer-
HreT Imafy o ¥ qEIT 8, Awar
10 feapfrer  aErdmr-gamnd waidt
& TE A et qgrfear-memin
FA T AT AATH Y
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6. Fqerqd T s

frrafafas a$t 7 &% FWFT
grarea st Frar ST 8 —

fager s Fifaer-

AAFFA A -32 ez

fager ny famzz §%-237 faadiee

faget ma ez

fazait 9 f7 -251 frAndes

Aqrr # areeta afawd

0633, sft TwT Twe Tag: am
fadm wAl gz AT A I oFW fE
g 7 fawwm afrgisae & feaw
wid afwErd Fw g R g ?

fadm seaem & gu-we (o0 g
ar= fag) :

qama | fawm afvqseren §
FIH qrAT I A=A A1 fAA qTAT R -

oM | 69
a 11 1306
g T11 834
ag 1V 1010

A 2049

Supply of Superior Automatic Rifles to
Indian Jawans

6635, SHRI RANABAHADUR SINGH :
Will the Mimster of DEFENCE be pleased
to state :

(a) whether the automatic rifles provided
to the Chinese infantry at present are generally
superior to the 1ifles supplied to the Indian
jawans §

(b) if so, the firing capacity of Chiflese
rifles and the Indian rifles per second ; and

(c) ifsthere is any difference, the steps
proposed to be taken to remove it 2
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THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) No, Sir.

(b) and (c). While the Chinese rifle is slight-
1y lighter than the Indian rifle, the firing capa-
ity of the Indian rifles persecond 1s some-what
superior.

Recruitment of Mizos by Pak Army

6636, SHRI B. K. DASCHOWDHURY :
Will the Miwmster of DEFENCE be pleased to
state ;

(a) whether the military regime of Pakistan
have already recruited considerable number
of Mizo army in Pakistan and posted them at
various places in the district of Rangpur oppo-
site to the Indian border at Cooch Bchar
District of West Bengal ;

(b) whethei Government have studied this
problem and the defunce strategy the Pakistani
mihtary 1egime 18 posing ; and

(¢) if so, the reaction of Goyetnme nt there-
to ?

THE MINISILR OF DEIENCE (SHRI
JAGJIVAN RAM) : (a) to (c). Government
are aware that some Mizos are bemg utihs-
ed by th¢ Government of Pakistan m then
efforts to suppress the democratic movement
m Bangla Desh. Govermment are also aware
of the posubility of those Mizos bemng usd
against India. The Security Forces are vigilant
and have taken appropriate steps in this
rogard.

Proposal for special U. N. Session

6637 SHRI B. K. DASCHOWDHURY :
Will the Minister of EX FERNAL AFFAIRS
be pleased to state ¢

(a) whether suggestion for convemng a
special U. N. Session for raising Bangla Desh
1ssue has been made by some countries ; and

(b) if 30, the name of the countries and the
reaction of Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) No,
Sir.

(b) Does not arise.
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Location of Oil Belts in Darjeeling and
Julpaiguri

6638. SHRI B. K. DASCHOWDHURY :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether his ministry has conducted any
survey fur location of oil belts in Darjecling,
Jalpaiguri and other neighbouting areas,
where deposits of petioleum and other oils are
likely to be found ; and

(b) if so, the result of such survey ? .

THE MINISTER OF PETROLEUM AND
CHEMICALS (SHRI P. C. SETHI): (a)
Surveys in this Region were carried out by the
0il and Natural (Gas Commission.

(h) The results bave not been cncouraging,

‘Survey for requirements and supply of
Paraffin Wax

6639. DR. RANEN SEN : Will the Minister
of PETROLEUM AND CHEMICALS be
pleased to state :

(a) whether Government have made any
survey of the total requirements of Paraffin
Wax and the actual supply at present in India ;

(b) the requirement for Orissa and the
present actual supply ; and

(c) the steps proposed to be taken by
Government to overcome the shortage ?

THE MINISTER OF PETROLEUM AND
CHEMICALS (SHRIP. C. SETII): (a} to
(c). Yes, Sir. The Indian Institute of Petro-
leum has made a forecast of the internal
demand for wax upto 1980. In terms of this
forecast, the indigenous demand for 1971 is
estimated at 40,560 tonnes. The total indige-
nous production during 1971 is estimated at
38,000 tonnes but in view of the inadequate
production of crude in the Digboi fields, there
islikely to be a drop in production resulting
in a shortage of about 4,000 tonnes to meet
the indigenous demand. The demand and
supply in Orissa during 1970 was 90 tonnes.
The Government has examined the guestion
of demand, raw material availability and
techno-economic feasibility of additional wax
production. Necessary steps are being taken
to cncourage further production in the country,
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Schemes included in Fourth Plan for
supply of Drinking Water in Rural Areas

6640. SHRI BHOGENDRA JHA: Wil
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) the schemes included in the Fourth
Plan for the supply of fresh drinking water in
the rural areas ;

(b) the progress so far made in implemen-
ting the schemes ; and

(c) the number of villages to be coveted
under the schemes during the Plan period ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D. P. CHATTO-
PADHYAYA) : (a) and (b). The required
information is given ir. the statement.

(¢) Itis proposed to cover 10,369 villages
with piped water supply and 35,669 villages
with simple measures such as wells and hand-
pumps during the Fourth Plan period.

Statement

A scheme entitled ‘National Water Supply
and Sanitation Programme’ both for Urban
and Rural Arcas was launched by the Govern-
ment of India (Ministry of Health) in the year
1954-55 and is continuing since then. The
rural progrtamme envisages provision of potable
drinking water to the rural community in India
through piped water supply schemes involving
a measure of technical skill for theit design
and execution. Further a scheme for providing
simple wells and hand-pumps in the villages
has been in operation since the inception of
the First Five Ycar Plan under the Community
Development Programme, the Local Develop-
ment Works Programme (redesignated as Wells
Constructions Programme since 1967-68) and
also under the Backward Classes Sector.

In the Fourth Plan, a sum of Rs. 124.49
crores has been allocated for rural wates supply
schemes out of a total provision of Rs. 407.29
croyes as decided by the Planning Commission
(on 19. 5. 1970) for “Water Supply Sector”.
During the first two years of the Fourth Plan
viv. 1969-70 and 1970-71, the State ,Govern-
ments have spent about Rs. 45.00 crores and
for the year 1971-72, an outlay of about
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Rs. 29.00 crores (tentative) has been earmarked
for rural water supply.

Schemes included in Fourth Plan for
Supply of Drinking Water in Urban Areas

€641. SHRI BHOGENDRA JHA: Will
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) the schemes included in the Fourth
Plan for the supply of drinking water in the
urban aieas ;

(b) the estimated cost of the schemes ; and

(c) the actual progress registered in imple-
menting the schemes ?

THE MINISTER OF STATE IN THE
MINISTRY OF HFKALTH AND FAMILY
PLANNING (SHRI D. P. CHATTO-
PADHYAYA) : (a) to (c). The National
Water Supply and Sanitation Programme
under the Fourth Plan covers, inler alia, the
provision of facihties for diinking water 1n
urban ateas. This scheme is now under the
State Sector and the State Governments formu-
late their own water supply schemes, allocate
funds and implement them. A provision of
about Rs. 277 ciores has been miade im the
urban sector of the National Watt Supply and
Sanitatnon Programme which includes uban
water supply, sewoage and diainage. No
scparate allocation for wiban  water  supply
schemes has been made. During the first two
years of the Fourth Plan i e 1969-70 and
1470-71 an outlay of Rs. 32.22 crotes and Rs.
41.56 crores 1espectively was made under the
urban sector. During 1971.72 a tentative
allocation of Rs. 54.48 crores has been made.
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6643. SHRI K. C. PANDEY : Will the
Mmnister of HEALTH AND FAMILY PLAN-
NING be pleased to state :

(a) whether the Central Government's
Health Scheme is being opened in selected
towns of the State of Uttar Pradesh ;

(b) the names of those cities and the cri-
tena for selection ; and

(c) the expected expenditure being incurred
on cach centre annually ?

THE MINISTER OF SIATE IN T'HE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI 1. P. CHAT'TOPADHY-
AYA) : (a) I'brec citics of Uttar Pradesh
have been included amons the six cities in the
country selected for the introduction of the
Central Government Health Scheme during
the Fourth Five Year Plan.

(m and (¢). The Scheme has been extended
to Allahabad from 25th March 196Y and to
Mecerut from 19th July 1971. The Scheme is
proposed to be extended to Kanpur during the
current financial year. A statement giving the
criteria for selection of the cities and the ex-
penditure is attached.

Statement

Criteria for selection :

1. There should be a minimum of 7500
Central Government Servants to justify its ex-
tension and that it should cost less to the ex-
chequer by extending the Scheme n lieu of
the medical care benelits provided under CS
(M.A ) Rules, besides providing more compre-
hensive medical brnefits under C. G, H, S.
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Name of the No. of employers covered Expenditure incurred
City 1969.70 1970.71 1969-70 1970-71
Allahabad 7,500 12,100 Rs. 7,26,000 Ras. 13,23,000
Moeerut The Scheme has been extended with effect from 19-7-1971.

Deployment of Special Squads by Federsl
Naga Army in Manipur

6644. SHRI NIHAR LASKAR :
SHRI P. GANGADEB :

Will the Minister of PEFENCE be pleased
to state ¢

(a) whether the Federal Nagas Army is
reported to have deployed special squards in
the cease fire bound Mao area Manipur to
retaliate the operations of the security forces ;
and

(b) if so, whether 1Jostile Naga have terro-
rised villagers by forcible collection of money
and food ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): (a) and (b). Govern-
ment have no reports about any special squads
of Naga hostiles being deployed in the cease
fire bound area of Mao-Manipur. There have
however been a few violent incidents involving
Naga hostiles in this arca recently. Govern-
ment have also received reports of forcible
collection of money and food by Naga hostiles
from the terrorised villagers of Mao area.

in

Foreign Pharm: hd; 1 Compani
a

6645. SHRI RAJDEO SINGH: Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether in the Pharmaceutical Indus-
try there are twenty Rupees-Companies whose
majority share holdings are owned by bodies
Corporate, incorporated outside India ;

(b) whether these outside registered come
panies have places of business only in India
and making high profits i relation to their
assets and turn-over ; and

(c) if s0, whether there is any future plan.
ning as regards the Pharmaceutical Industry in

the country ?

THE MINISTER OF PETROLEUM AND
CHEMICALS (SHRI P. C. SETHID) : (a)
and (b). The required information is being
collected and will be laid on the Table of the
House in due course.

(c) The development of pharmaceutical
industry is regulated in accordance with the
Government’s Industrial Policy Resolution
which.permits both private and public sectors
to play their part, Targets are fixed for indi-
vidual drugs on the basis of assessments made
by the Development Council for Drugs &
Pharmaceuticals set up under the Industries
{Development & Regulation) Act and develop-
ment is regulated in relation to these targets,
It is also the policy of the Government to pro-
gressively reduce the foreign equity holding in
firms operating in this country and also to en-
courage the public scctor to assume greater
share in the industry. The prices of drugs and
through them the profits of the drug industry
are regulated under the Drugs (Prices Control)
Order, 1970 whose main objective is to make
the drugs available to public at reasonable
prices.

Need for Army Aviation Corps

6646. SHRI RAJDEO SINGH : Will the
Minister of DEFENCE be pleased to state :

(a) whether the need for an Army Aviation
Corps has been recognised by our military ex-
perts ;

(b) whether the existing inter-services co-
operation end co-ordination will not be affect-
ed in any way by the creation of an Army
Aviation Corps ; and

(c) ifso, the reaction of Government on the
above in the over-all concept of Defence strate-
gy?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) to (c). The require.
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ments of air support to the Army are met by
Indian Air Force. To this end, arrangements
have been made to provide and secure effective
cooperation and coordination between these
two Serviees

Reservation of fi lations of Drugs
for Small Scale Sector
6617, SHRI RAJDEO SINGIH : Will the

Minister of PEFROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether a proposal to reserve certain
formulations of drugs exclusively for the small
scale sector is underway ; and

(b) if so, whether it will have an encourag-
ing effect on the small scale sector?

THE MINISTER OF PETROLEUM AND
CHEMICALS (SHRI P. C. SETHI1): (a)
and (b). The Study Gioup appointed by the
Government to go inle the problems of the
small scale sector in the pharmaceutical indus-
try has recommended reservation of certain
types of drug formulations exclusively fir the
small scale sector. The matter is Gnder consi-
deration of the Government,

Trace of missing Lady Doctor of
Wiltingdon Hospital, New Delhi

6648. SHRI M. M. JOSEPH : Will the
Minister of HEALTH AND FAMILY PLAN-
NING be pleascd to state :

(a) whether anv trace was found of the
Willingdou [Hospital Lady Doctor who was
reported missing from the hostel during the
second week of Jun:, 1971 ;

{b) whether any coguury was held in the
matter ; and

{c) if so, the particulars thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D.P. CHATTOPADH-
YAYA) : (a) From the information available
it appears that th~ lady Doctor has not¥yet been

traced.

(b) and (c). A complaint was made to the
Police by thc parents of this lady Doctor,

Police investigation still coutinues,
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Efect of Penicillin Injection

6649. SHRI T. BALAKRISHNIAH : Will
the Minister of HEALTH AND FAMILY
PLANNING bec pleased to state :

(a) whether a patient at C. G. H. S, Dispen-
sary, Moti Nagar, New Delhi was removed to
the Willingdon Hospital in an unconscinus
coundition after he was given a test of penicillin
injection on the 30th June, 1971.

(b) if su, the reasons of the same as the
pauent was given this type of injections before ;

(c) whether all the injections in the stock of
the dispensary were returned to the dealer

concerned ; and

(d) if s0, the name of the firm and the
action taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D. P. CHATTOPADH-
YAYA) : (a) A paticnt at the Moti Nagar Dis-
prusary was removed on 30. 6. 71 to the Willing-
don Hospital for obvervation after he had deve-
loped a little reaction to a test dose of peni-
cillin injection ; but he was not unconscious.

(b) It 1sa fact that thus patient had such
injections of Strepto Penicillin before also in
the month of March, 187i. However, Hyper-
sensitive reactions to Penicillin injections can
occur at any time including at the first injec-
tion.

(c) No, Sir. This was the last injection vial
of the particular batch supplied by the
Manufacturers. Ilence nothing was left from
that particular batch which could have been
returned to the dealer.

(d) This particular injection was manufac-
tured by M/s Indiau Drugs and Pharmaceuti-
cals Ltd. New Delbi. The matter Las been
reported to the Manufacturers for investiga-
tion.

Allotment of Flats in South Avenune and
Vithalbhai Patel House to Non-Official
Organisations

6650, SHR1 SHIV PUJAN SHASTRI :
Will the Minister of WORKS AND HOU-
SING be pleased to state :
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(a) the non-official orgamsations that have
been given Government flats 1n South Avenuc
and Vithalbhai Patel House, and

(b) whether all these orgamsations are
registered sovicties ?

1HE MINISTER OF STATE IN THL
MINISTRY OF WORKS AND IIOUSING
(SHRI I. K GUJRAL) (a) No non-official
organisation has been given Government flat
m South Avenue However, some of the Politi
cal Parties in Parhament have been given
accommodation m Vithalbhai Patel House tor
the use of their Parhamentary oftice staff for
ressdential purposes  In addition, accommodas
tion has also been given to the Instiute of

SRAVANA 11, 1893 (S4K4)
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Parhamentaty Studies 1n that hostel
(b) Not known

Increase in Pay-Scales of Defence Personnel

6651 SHRI NARENDRA SINGH : Will
the Mimister of DETENCF be pleased to
state ¢

(a) the increase 1n the Pay Scales of Detence
prrsonnel, 2nd Lt. to Lt Col. and other ranks
since 1948 , and

(b) the peicentage of their pav increase ?

[HE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) (4) and (b).

ARMY OIFICERS

(General Service)

Rank Pay scales Percentage increase
" 1048 1971
Rs p.m. Rs. p.m
2nd. Lt. 350,00 400 00 14
Lt M 400.00 450 00 1284%
Max, 450 00 540,00 20%
Capt Min. 450 00 630.00 40%
Max. 700 00 990.00 41%
May Mm. 700 00 840.00 20%
Max. 1050 00 1300.00 24
Lt. Col. Mun. 1100 00 1100 00 Nu
Max, 1400.00 1500 00 7%
PERSONNEL BELOW OFFICER RANK
(Infantry)
Rank Pay Scales Peicentage increase
1948 1971
Rs. p. m. Rs. p. m.

Hony. Capt. 500 00 570 00 14%
Hony. Lt. 400 00 470 00 174%
Sub Ma. 250,00 297.00 19%
Subedar Min, 180.00 173.00 33%
Max, 160,00 208.00 27%
Nb, Sub. Min, 90.00 130.00 4%
Max. 105.00 145.00 38%
Havildar Min. 45,00 75.00 67%
Max, 53.00 85.00 55%
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Rank Pay Scales Percentage increase
1948 ) 1971
Rs. p.m. Rs. p. m.

Natk Min 35.00 65.00 867,
Max 4500 7500 67%
L/Nk Min 30.00 60.00 100%
Max 40.00 70 00 75%,
Sepoy Min. 25.00 55,00 120%
Max. 35 00 65.00 86

Note—  As part of their basic pay, Army personnel below officer rank were/are also entitled

1o service increments and good service pay as mentioned below * -~

1948

Sertice sncrements

mcrement of Rs,

Good Servwce Pay

such mcrements to Naiks and 3 to Havil-

dats

Reduction of Seats in Medical Colleges
of Punjab

ob%2. SHRI JADEJA  Will the Mimister
of 1IEALTIL AND FAMILY PLANNING be
pleased to state -

(a) whether Punyjab Government has deci-
ded to reduce the number of seats for admis-
sion in thr two Medical Colleges 1n the State ;
and

(b) 1f so, the reasuns therefor ?

THE MINISTLR OF STATE IN THL
MINISTRY OI HEALTII ANL FAMILY
PLANNING (SHRI D P. CHATTOPADH-
YAYA) (a) The seats reduced by the
Government of Punjab have been subsequently
lrsu.‘red by the State Government.

{b) Does not arise.

Naval Base at Dharmara in Balasore
District

6653, SHRI ARJUN SETHI: Will the
Munister ol DEFENCE be pleased to state :

@ Rs. 2.50 p. m. admissible to non
commissioned officers and sepoys after
5 years' man’s scrvice, and a further
2.50 p. m. after
10) years man's service.

(1 Rs, 2,50 after 3 years’ service as
non-commissioned oflicer, subject to 2

1971

@ Re. 1/-p. m. restricted
to 15 such increments for non
commissioned officers and 20
for sepoys.

(@ Rs. 1/- p. m. after 3
years' scrvic e as non-commis-
swned officer  subject to 2
such inctements to Naiks and
1 to Havildars.

(a) whether Government of 1ndia have any
proposal 1o build a naval base at Dharinara
near Chandbali of Balasore district ; and

(b) if so, the main features therefor ?
THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM" (a; - No, Sir.

(b) Does not arise
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Proposal for sending Bangla Desh Refugees
back under U. N. Protection

6655. SIIRI P. GANGADEB - Will the
Mnister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether Government are thinking of
sending the refugees to Bangla Desh under
U. N. protection ; and

(b) if so, the acton taken in this matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) No,
Sir.

(b) Does not arise

Alleged Joint Agreement between India
and Britain on Political settlement in
Bangla Desh

6656. SHRI P. GANGADEB
SHRI K. MALLANNA .

Will the Minuster of EXTERNAL AFFAIRS
be pleased 1o state :

(a) whether there has beena Joint Indo-
British Agreement for a political settlement in
Bangla Desh ;

(b) ifso, whether Pakistan has lodged a
protest to India alleging as unwarranted inter-
ference in its internal affairs |

(c) if so, Government of India's reaction
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) The
Agreed Statement issued after the meeting of
the Indian Minister of External Affairs with
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the Foreign and Commonwealth Secretary of
the United Kingdom stated, inter alia, as
follows :—

“Sir Alec Douglas-Home and Mr.
Swaran Singh agreed that a political solution
must therefore be found which was accep-
table to the people of East Pakistan.”

(b} No, Sir.
(c) Does not arise.

D. D. T. causing Lung-Cancer and other
Diseases

6657. SHRI R. P. YADAV: Will the
Minister of HEALTH AND FAMILY PLAN-
NING be pleased to state :

(a) whether Government are aware that
D. D. T., which 1s so generously used in hospi-
tals and homes, causes lung cancer, laryngeal
cancer and several other diseases, including
gastro-enterities, nausea, vomitting etc. ;

(b) ifso, whether its harmful ingredients
have been examined by some Research Labora-
tories and the result thereof , and

(c) the steps being conmidered to prevent
thns dreadful 1nsecticide fiom causing harm to
the human body ?

THL MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D. P. CHATTO-
PADHYAYA) : (a) There is no evidence that
D.D.T. inthe quantitics used in the pro-
grammes for control of insects or insect-borne
diseases and 1n hospitals and homes, have pro-
duced cancers in man. The other iil-cffects
such as gastru-entiits, nausea, vo mitting et.
are also extremely uncommon among persons
employed in such programmes and places. But
ODT 1sa very stable compound and it has
been known that it accumulates in the fat of
man and other warm-blooded amimals, without
apparent ill-eflects,

{b) and {c). Many laboratories in the world
are studying whether DDT has any harmful
ingredients which may produce discase4n man.
No specific powerful ingredient has been isola-
ted from DDT as yet. The Indian Council of
Medical Research, in collaboration with the
World Health Organsation, has  recently
started a project for the study of the long-term
effects of DDT on man including possibilities
of developing Cancer. The unit has recently
commended work 1n Amedabad, but has so far
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done only preliminary woik in selecting suitable
populations for study and for traimng waff,
The work envisaged includes —

(1) Examination of a large number of
DDT spray-men who have heen exposed
to DDT for 5 years or more. The
examination will nclude, besides
physical  examination, bio-chemcal
tests on their blood.

(i) Astudy of a large number of spray-
men so far not exposed to DDT, just
prior to and immediately after a spray-

ing season.

(iii) A five year study of sclected spray-men
and members of the family for possible
appearance of illness.

This study, when completed, is expected to
provide valuable precise and scientific informa-
tion which will be useful for taking appropriate
steps to prevent harm, if found necessary.
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Coal-based Fertilizer Plant at Korba

6662. SIIRI R V. BADE: Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether necessary Technical know-how
for Korba Cnal-based Fertilizer Plant had been
arranged from Japan and Hungary , and

(b) 1t so, whether the Madhya Pradesh
Government will have to bear a share in the
cost of the plant ?

THE MINISTER OF PETROLEUM AND
CHEMICALS (SHRI P. C SETHI) : (a) The
phasiog of the Korba project 1s yet to be
decided. The question of obtaining technical
know-how for the project will arise only atter
its phasing has been decided.

(b) Does not arise.

Submission of case of Proof Readers in
Government of India Presses before Third
Pay Commission

6663. SHRI R. V. BADE: Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) whether the case of Proof Readers of
the Government of India Presses has been
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placed before the Third Pay Commission as
recommended by the Committee on Petitions
in its Scventh Report presented to Lok Sabha
on the 30th April, 1970 ; and

(b) 1f so, when it was submitted to the
Commission ?

THE MINISTER OF STATE IN THFE
MINISTRY OF WORKS AND HOUSING
(SHRT 1. K. GUJRAL) : (a} Yes, Sir.

{b) On the 7th October, 1970.
Recommendation of Categorization Com-

mittee Re. Posts in Government of India
Presses

6b64. SHRIR. V. BADE : Will the Min.
ister of WORKS AND HOUSING  be pleased

* to state :

(a) whether threc posts of Reader-in-
Charge and one post of Copy Editor were
sanctioned by Government on the recom-
mendations made by the Categorization Com-
mittee for the Reading Branch of Government
of India Presses ,

(b) whether these posts have not been filled
up tull now ; and

(c) ifso, the reasons for the delay and the
time by which such posts will be filled up ?

I'HE MINISTER OF STATE IN 'TIIL
MINISTRY OF WORKS AND HOUSING
(SHRI I K. GUJRAL): (a) Yes, Sir. The
posts were created i the Government of India
Press, Minto Road, New Delhi in January,
1970,

(b) and (c¢). The posts have not beert filled
up so far for admistrative rcasons but are
expected to be filled up soon,

Py : of School
Maaipur

Buildings in

6665. SHRI N. TOMBI SINGH: Wwill
the Mianister of WORKS AND HOUSING be
pleased to state :

(a) whether the Manipur P.W.D. bhas
rescived a list of houseless schools in Manspur
with adequate indication of priorities ; and

(b) if so0, the total number of sush schools
District-wise and (Government’s plan to con-
struct them in the future ?
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THE MINISTER OF STAFL IN THE
MINISTRY OF WORKS AND HOUSING
(SHRE I. K. GUJRAL'* (a) and (b). The
information has been called for and will be
placed on the Tablc of the House when

receved.

and Workshop Division of
Manipur P W.D.

Stores

66t SIIRT N. TOMBI SINGH  Will the
Minnster of WORKS AND HOUSING be
pleased to state *

(a) whether the Guvernment of Mamipur
18 examining  the isuc of making the Stores
and Workshop Dnivon  of the Manmipur,
P W.D aspraalised one m view of the highly
technical character of the same , and

(b) if so when a decision 1s hikely to be
taken ?

THE MINISTER OF STATE IN TIIL
MINISTRY OF WORKS AND HOUSING
(SHRT I. K. GUJRAL) : (a) The Stores and
Workshop Division of the Mampur P.W D, 18
already a specialsed Division under the
charge of a qualified Mechanical Engineer

(b) Does not atse.

Irregularities io Stores and Workshop
Division of Manipur P.W.D.

6667, SHRI N. FOMBI SINGH: will
the Munister of WORKS AND HOUSING
be pleased to statc

(a) whether the attention  of Government
of Manipur has been drawn to the fact that
duting the last few years serious 1rregularitics
occurred 1n Stores and Workshop Division of
P.W.D. Mamipur , and

(b} whether these irregularities have been
adequately probed ?
¥
THE MINISICR OF STATL IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI LK. GUJRAL) : (a) Yes, Sir.

(b) These irregularities are being probed.
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Advanced Centre of Haematology for
Treatment of Blood Diseases

6669, SHRIMATI MUKUL BANERJEE :
Will the Mmister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether there is any Advanced Centre
of Haematology for thc treatment of patients
suffering from con ted blood di
and

H

(h) if so, whether such Centre is appro-
priately equipped for (i) functioning as Refaral
Centre for recciving patients from far and
outlying arcas of the country, and (ii) impart-
g necessary specialised training  for the
doctors of the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D. P. CHATTOPADH-
YAYA): (a) The Department of Hacmato-
logy and Nuclear Medicine of Safdarjang
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-
Hospital is one of the advanced centres of
Haematology for the treatment of patients
suffering from complicated blood diseases.

(b) The Department is well equipped with
facilities for clinical, lahoratory and nuclear
haematology for comprehensive care of the
haematological paticnts, This Department has
a modern and sophisticated equipment system,
including electronic insttumentation for diag-
nosis and treatment with radioactive isotopes.

The Department is at present engaged in
imparting post-graduate training in Haemato-
logy to the doctors employed in Safdarjang
Hospital only.

Other specialised hacmatological centres
are at the Schoul of Tropical Medicine,
Calcutta, K.E.M. Hospital, Bombay, and the
Christian Medical College, Vellore.

Setting up of R h Laborat
Indian Oil Corporation

y by

0670. SHRI INDRAJIE GUPTA: Will the
Minsster  of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether the Indian Qil Corporation
has been permitted to set up its own Research
Laboratory in the field of lubricating oils ;

(b} ifso, the estimuated expenditure of the
project ;

(¢) whether the proposed rescarch work
could be done at less cost by the Indian Insti-
tute of Petroleum, Dchra Dun ; and

(d) if so, the steps taken to avoid unneces-
sary duplication of research work by Indian
O1l Corporation and the Council of Scientific
and Industrial Research ?

THE MINISTER OF PETROLEUM AND
CHEMICALS (SHRI P. C. SETHI) : (a) to
(d). All the aspects connected with the pro-
posal of the Indian Oil Corporation to set up
its Research and Development Centre, includ-
ing the respective spheres of functions and
responsibilities of the Indian Institute of
Petroleum, Dehra Dun, and the proposed
Research Centre of the Indian Qil Corporation,
are under consideration, and no final decision
has been taken.
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Price of Imported Rostam Crude Oil

6671, SHRI  MUKHTIAR  SINGH
MALIK : Will the Minister of PETROLEUM
AND CHEMICALS be pleased 1o state the
price at which Rostam crude has been
imported during the last three years, year-wise,
from Iran for the Cochin Refinery ?

THE MINISTER OF PETROLEUM AND
CHEMICALS (SHRI P. C. SETHI): It is
not in the commerical interest of Hydrocarbons
India Private Limited to disclose the price of
Rostam Crude. Only two cargoes were im-
ported of Rostagn Crude in India. The price
was comparable with other crude prices.

Setting up of Ammonia Factory by Iran
. in India under Joint Venture

6072, SHRI MUKHTIAR  SINGH
MALIK : Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether an official delegation {rom
Tehran 1ecently visited India ;

(b) if so, whether that delegation has had
talks with Government of India for Joint
ventuie for the productive of ammonia 1n this
country ; and

(c) if so, the result achicved ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P. C, SETHI):
(a) No, Sir.

(b) and (c). Do no arise,

Request for Loan from Central Govern-
ment by Housing Corporation of India
(Private) Ltd.

6673, SHRI MALLIKARJUN : Will the
Ministe: of WORKS AND HOUSING be
pleased to state :

(a) whether the Managing Director of the
Housing Corporation of India (Private) Lud.
located in Himayatnaga: in Andhra Piddcsh
has recently shifted his lieadquarters to Dethi
and approached the Central Government for a
loan of Rs. 2 crores ; and

(b) if s0, the reaction of Government there-
to?
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THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI 1. K. GUJRAL): (a) and (b). The
Ministry of Works and Housing is not awarc
whether or not the Managing Director of the
Housing Corporation of India (Private) Ltd.
has shifted his headquarters to Delhi. He had
approached this Ministry for financial assis-
tance from the Housing and Urban Develop-
ment Corporation for construction of houses
for the low and middle income groups. The
Housing and Urban Development Corpor ation
can consider giving hinancial assistance only to
Statutory Corporations ctc. As such, the
request of the firm cannot be entertained by
the Housing and Urban Development Corpora-
tion,

Meeting between General Yahya Khan
and Prime Minister

6675. SHRI SURENDRA MOHANTY :
SHRI GANGA REDDY :

Will the Minsster of EXTERNAL AFFAIRS
be pleased to state ¢

(a) whether Gen. Yahya Khan has express-
ed his desire to have a dialogue with Prime
Minister on Bangla Desh issue ; and

(b) if so, the reaction of (iovernment to the
proposal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Government have seen reports that Gen. Yahya
Khan had said he was prepared to meet the
Prime Minister.

(b) The Bangla Desh issue is a question of
the refusal by the military rulers of Pakistan
to recognise the legitimate aspirations of the
people of East Bengal, and to seek to suppress
these aspirations by brute force. It is thusan
issuc between the military rulers of Pakistan
and the already clected representatives of the
people of East Bengal. Any suggestion to have
an Indo-Pakistan dialogue on the Bangla Desh
issue is wholly irrelevant and is obviously an
attempt to make it seem an Indo-Pakistan dis-
putd, which it is not.

Representation from MES Employses of
Udhampur regarding Hard Station
Allowance

0676. SHRI A. N. VIDYALANKAR :
Will the Minister of DEFENCE be pleased to
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state :

(a) whether his Mumistry has received a
representation from the MES employees sta-
tioned at Udhampur (Jammu and Kashmir
State) for payment of “Hard station allowance®
in view ofvery high cost of living as this
station ;

(b) whether at the time of withdrawal of
‘Field Service Concession’ in the case of these
employees, an assurance was given that civilian
employees of all the Defence installations of
allowance in oider to compensate them ; and

(c) how Government propose to meet the
demand of the employces ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) No such representa-
tion has becn received from the MES employ-
ees stationed at Udhampur ; however, the
MES workers’ Union (Arca Committee)
Ambala which also secks to represent the
grievances of the MES employees at Udhampur,
passed a resolution at their Annual Conference
on 8/12 October, 1969, demanding payment of
“Hard Station Allowance’ to the MES civi-
lian employees at Udhampur, in licu of the
freld service concessions which were withdrawn
from them w. e. f. 1st March, 1968. A copy of
this resolution was forwarded by the Union
for action, to this Ministry, and to the Army
Headquarters.

(b) There was no such assurance.

(c) The following steps which had been
taken earlier by the Government to alleviate
the hardship caused to these employees due to
withdrawal of ficld service concessions were
regarded as adequate :—

(i) Drawal of half free rations for one
year from 1.7.68 and quarter free
ration for one year from 1.7.69.

(ii) Waiver of rent for tents in their
occupation subject to certain condi-
tions.

Therefore these demands are not tenable.

Alleged Charges against Semior Officers
of Ambala Cantonment Board for Corrup-
tion, Embezzl t and mi of power

6677, SHRI A, N. VIDYALANKAR :
Will the Minister of DEFENCE be pleased to
state @

(a) whether the Cantonment Board Wor-
kersand a scction of local Press of Ambala
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have levelled scrious allegations of corruption,
embezzlement, misuse of power causing finan.
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(c) the perc ge of Gover t servants
in Delhi, who have been .allotted Government

cial loss to the Cantonment funds ctc against
a few sepior Officers of the Cantonment Board,
Ambala ;

(b) if so, whether any enquiry has been
made into these allegations in order to ascer-
tain correctnes, or otherwise, of these allega-
tions ; and

(c) what other action Government have
taken in this respect ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM;: (a) Yes, Sir. Some
complaints have been received.

(b) and (¢). The allegations have been en-
quired into by GOC-in-C, Western Command.
One of the allegations is under further investi-
gation by the Special Police Establishment,

Establishment of Central School at Naval
Housing Colony in Powai, Bombay

6678. SHRI RAJA KULKARNI : Will
the Minister of DEFENCE be pleased to state
the reasons for the delay in not implementing
the recommendation of the local authorities
and Naval Headquarters, Bombay for the es-
tablishment of a Central School at Naval
Housing Colony Powai, Bombay ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): A Central School at
Indian Institute of Technology, Powai is al-
ready in existence. The proposal for opening
of additional primary classes at Powai Housing
Colony as part of the Central School at Indian
Institute of Technology, Powai in under exa-
mination,

Allotment of Government Accommodation
to Teachers in Delhi

6679. SHRIA. N. CHAWLA : Will the
Minister of WORKS AND HOUSING be
pleased to state :

{a) the total number of teachers working
in various Government schools in Delhi at
present ;

(b) the number out of them who have been
allotted Government accommodation ;

accc dation and how this percentage com-
pares with the percentage of tcachers having

Government accommodation ; and

(d) whether there is a proposal to allot
Government accommodation to all the teachers
and that too near their educational institutions
and if s0, the time likely to be taken in provi-
ding them Government accommodation ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRII. K. GUJRAL) : (a) The allotment
of general pool accommodation is made to
cligible Government employees, including the
teachers working in Government schools
located within the eligibility zones under the
Delhi Administration, keeping in view their
positions in the respective waiting lists pre-
pared ecach month for different types. No
statistical data in regard to the total number
of teachers working in various Government
schools in Delhi are available in the Direce
torate of Estates as applications are invited
ona restricted basis, i. e. upto priority dates
which are likely to be covered during a parti-
cular allotment year.

(b) At present 344 teachers working in
Government schools arc in occupation of gene-
ral pool accommodation in different types.

(c) As the total number of teachers working
in schools located w.thin the eligibility zones
is not available, the percentage of teachers in
occupation of Government accommodation
cannot be calculated.

(d) No, Sir,

Allotment of Government Accommoda-
tion to Nurses in Delhi Hospitals

6680. SHRI A. N. CHAWLA : Will the
Minister of HEALTH AND FAMILY PLAN-
NING be pleased to state :

(a) the total number of narses workIng in
different hospitals in the Union Territory of
Delhi%

{b) the number out of them who have been
provided with Government accommodation ;

(c) when Government propose to provide
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the remaining nurses with Government accom-
modation and that too near thetr place of duty,
and

(d) whether there 15 any separate quota
fixed for the allotment of (rovernment accom-
modation to the nurses and 1f so, the details
thereof #
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PLANNING (SHRI D P CHATTOPADH-
YAYA) * (a) and (b) A Statement giving
necessary information in respect of Government
Hospitals financed by Government 1s attached

(c) Mote Hostel buildings will be construc-
ted for Nurses as and when resources permit

{HE MINISTER OF STA1F IN THE
MINISTRY OF HCALTH AND IAMILY (d) No
Statement

5 No Name of the Hospital

The total number of nur-
ses working wn different
haspitals 1 the Umon

The nuinber of Nurses
provided with Govern-
ment accommodation

{erritory of Delhn

1 Lady Harding Medical College 204 175
and Hospital, New Delha
and
Kalavau Sarin Ghildren Hospi-
tal, New Dclln
2 Safdarjing Hospital, New Dcllu 427 38 Marnied accommoda.
tion
258 Hostel accommoda-
tion
3 All Indi: Institute of Medical w7 15 Maned accornmoda-
Sciences, New Delht uon
260 Hostel accommoda-
tion
¥ Irwin Hospital, New Dellu 45, (plus 260 student Nurses) 310 (plus 260 atudent
Nurses)
b G B Pant fTosprial New Delln 98 69
3 Hindu Ran Hospital, Dellu 110 94
/ Willingdon Hospital, New Delht 230 17 (Married
accommodation)
200 (Hostc! accommoda-
tion)
8 New Delhi Municipal Commttet 10 8

Hospstal

Permanent Lease for Houses in Delhi

o681 SHRI A N CHAWLA Will th
Mimster of 'WORKS AND HOUSING be
pleased to state ¢

(a) whether a large number of houses in

Delhu &re on temporary lease, if so, the number
thercof

(b) whether st 15 proposed to grant them
permanent lease after charging some reasona~
ble premium :mount from them , and

(¢) 1f so, the ume likely to betakenin
tahing this deciston ?

THE MINISTER OF STATE IN THL
MINISTRY OI WORKS AND HOUSING
(SHRI I. K GUJRAL) (a) Yes, Sir. 1271
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(b) and (c). Yes, Sir. It has since been
decided that as and when zonal plans are fina-
lised and approved, steps should be taken to
grant long term leases in conformity with the
prescribed land use, and subject to certain
conditions regarding premium etc.
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Setting up of Oil Refineries Fourth Plan

6680 SHRI CHANDRE GOWDA :
SHRI M M. HASHAM :

Will the Minister of PLTROLEUM AND
CHEMICALS be pleased to state

(a) the numbe:r of Onl Retineries proposed
to be sct up durmg the Fourth Plan period ,

(b) the proposed capacity of the refineries ;

(¢} whether preference for the above propo-
sals would be given to those arcas which ate
chronically bachward economically , and

(d) the crtena for selection of sites and
whether any provinon of final selection has
been made 1n this regard and if so, the main
features thereof ?

THE MINISTER OF PETROLEUM AND
CHEMICALS (SHRI P. C. SETHI) (a)
Besides the Haldia refinery in West Bengal
which 1 at present under consideration by the
1. O. C., proposals for sctting up a refinery at
Bongaigaon in  Assam and another refinery in
North West Region are also under considera-
tion of the Government.

(b) Haldia Refinery will have a capicity of
2.5 mtpa while the proposcd Bongaigaon and
North West Refineries will have a capacity of
one million tonnes and 5 to b mullion tonnes
per year respectively.

(c) and (d) The location and selection of

sites of the proposed refineries will depend upon
techno-economic considerations.
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Improvement of Katra Balla Mall Ward
No. 6, Delhi

6687. SHRT A. N. CHAWLA : Will the
Minister of WORKS AND HOUSING be
pleased to refer to the replies given to Uu-
starred Question No. 2389 on the 11th April,
1958, Unstarred Question No. 162 on the 12th
August, 1958 and Unstarred Question No.
1463 on the 12th December, 1958 and state :

(a) whether even after the lapse of a period
of 13 years, no improvement has been made
in the Katra Balla Mall Ward No. 6, Delhi;

(b) whether the condition there is deteri-
orating dav by day and it has become a place
not worth for human habitation ;

(c) the reaction of Government thr reto and
whethet it 15 proposed to acquire this Katra
under the Slums Clearance Act or built new
residential accommodation at that place ; and

(d) ifso, the time likely to be taken in
taking a final decision in the matter and if not,
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI I. K. GUJRAL): (a) and (b). Cer-
tain improvements like provision of water-
borne latrines, brick flooring of the court-yard,
provision of drains, replacment of chhajja by
a verandah, and strengthening of ground floor
roof, have been carried out by the owners.
Electric Lights exist in practically all the
portions.

(c) There is no scheme for the acquisition
of this Katra or construction of new residen-
tial accommodation at this site.

(d) Does not arise.

Alternative Accommodation for Jbuggi
Jhonpris in Delhi

6688. SHRI A. N. CHAWLA : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) the total number of Jhuggi dwellers in
the Union Territory of Delhi on public land ;

(b) the aren where the number of Jhuggi-
Jhonpris have been the largest ;
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(c) the measurcs adopted by Government
to allot multi-storeyed alternative accommoda-
tion to them at or near the site of their
Jhuggis ;

(d) the time by whick it is proposed to
provide all the jhuggis with alternative accoms
modation ; and

(¢) the main features of the scheme fors
mulated in this respect ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI I. K. GUJRAL): (a) About
100,000.

(b) (i) Sadhora Khurd from Bridge of
Ganda Nallah to W. Jamuna Canal,

(ii) Anand Parbat area behind D.T.U.
Depot.

(c) to (¢). The Delhi Development Autho-
rity has been asked to prepare a pilot project
on the base of resettlement of jhuggi dwellers
in multi-storeyed tenements at or near the
sites of their fuggis provided the approved
land use permits such resettlement. As the
project is still in a formative and pilot stage,
it is premature to give either the features of
the scheme or the time to be taken on its
implementation.
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African Majority Rule in Rhodesia

6690. SHRI M. M, HASHIM : Will the
Minister of EXTERNAL AFFAIRS be pleased
to state :

{a) whether Government aie aware of a
recent statement of the British Foreign Secret-
ary in which he 1s reported to have stated
that just scttlement can be reached in Rhodesia
only, when power is transferred to the African
majority ; and

(b) the steps which the Government of
India propose to take as a member of the
Commonwealth, for the unimpeded progress
towards African majority rule in Rhodesia ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AIFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). The British Foreign Secretary stated
in House of Commons, on July 12, 1971 that
any settlement in Rhodesia will have to be
within the fiamework of the Five Principles.
As the Hon’ble Member 13 aware, one of these
is that the punaple of ummgeded progress
to majority rule would hive to be maintained
and gauranteed. In view of the Government
ol India, the United Kingdom as the Admin-
istering Power has the ultimate responsibility
for ensuring majority rule in Rhodesia, and
should take effective measures, including the
use ol foice, to bring down the illegal regime,
This view has been urged upon  tho Govern-
ment of U.K. directly and at other forums,
including the Commonwealth Prime Ministers’
Conference 1n Singapore 1 January, 1971
Further steps in this direction will be taken
when considered necessary, and in consulta-
tion with the other members of the Come-
monwealth.

Irregularities in Purchase of Molasses
by Pusjab Government

6691, SHRI SAT PAL KAPUR: Wil
the Minister of \PETROLEUM AND CHE-
MICALS be pleased to state:

L]

(a) whether the Punjab Government
bought huge quantities of molasses ustld in
the preparation of countty liquot at an
cxorbitant rate of Rs. 175 a quintal and sold
it to dittillaries at the controlled rate of 40
to 67 paise per quintal;
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(b) whether this shady deal resulted in a
loss of Rs. 2.61 crores to the State Ex-
chequer ;

(c) whether tenders were invited for the
purchase of molasses and whether there were
many irregularities in giving advertisements
to the newspapers by the Public Relations
Department for supply of molasses ;

(d) whether the firm which was given
orders for the supply had made full supplies
and within stipulated time ; and

(e) the reation of Government thereto and
whether Government propose to appoint a
high power commission to inquire into this
shady deal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS (SHRI DALBIR SINGH) : (a)
The Punjab Government reports that during
the year 1968-69, the Punjab Government
purchased 1,45,341.76 quintals of molasses at
the rate of Rs. 175/ per quintal and 42,880.16
quintals at the rate of Rs. 160/- per quintal
fiom prinate parties, These molasses  were
supphed to the dustifleries 1n the State at the
controlled rate of 67 pase per quintal.

(b) The Punjab Government
there was no overall loss.

say that
I'he Government
was committed to supply of 12 million proof
littes of country hquor to licencees. Since
Government did not have enough molasses for
the production of this quantity of hquor, pur-
chases from private paities had to be resorted
to.

(c) The first lot of molasses was purchased
by negotiations and the subscquent purchase
was made by inviting tenders. To give wide
publicity, the tender notices weie published
in “The Tribune'. Chandigarh, and “The
Hindustan Times”, Delhy, the two premier
dailies.

(d) Again the contracted supply of 1,93,000
quintals, a total of 1,88,221,92 quintals of
molasses was supplied. These supplied wete
made within stipulated time. The firms were
made to pay penalty of Re. 62,559.50 for the
short-fall.

(e¢) The Punjab Government has not found
it necessary to appoint a Commission,
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Supply of Drinking-water in Sarvodaya
Housing Cooperative Society Colony,
New Delhi

6692. SHRI BIRENDER SINGH RAO:
Will the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether Municipal Water supply has
been provided in the residential colony of
Sarvodaya Housing Cooperative Socicty, New
Delhi;

(b) if not, the reasons therefor ; and

(¢) the action Government are taking to
ensure that filtered water is made available to
the residents of this Colony ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D. P. CHATTOPADH.
YAYA) : (a) No.

(b) The Water Supply and Sewage Dis.
posal Undertaking of the Municipal Corpora~
tion, Delhi, has informed that—(1) presently
there is no filiered water supply availble near
the area; and (2) the service plans of this
colony were sanctioned on the speicfic under.
standing tu the colomser that (i) he will have
to make arraneement of an ovethead tank of
41,000 galions capacty of 50’ high staging
with deep tubewell of suflicient yield; and
(1) no municipal mains were existing ncar
the colony for supply of filtered water and the
coloniser will have to connect distubution
system to the municipal mains at his own cost
whenever it would be laid.

(c) Arrangements to provide filtered water
are being made under the Kailash Reservoir
Scheme. This Colony is to be supplied filtered
water from Malviya Nagar overhead tank
which is expected to be commissioned by
December, 1972.

12 bours

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

RerorTED DISLOCATION OF N, E. RAnLway
STEAMER SERVICE IN THE GANGES NEAR
PAaTNA

SHRI RAMSHEKHAR PRASAD SINGH
(Chapra) s Sir, I call the attention of the
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Minister of Railways to the following matter
of urgent , public impottance and request that
he may make a statement thereon :

“Reported recent dislocation of N. E.
Railways steamer service in the Ganges
opposite Kurzi, Patna causing harassment to
thousands of passengers.”

THE MINISTER OF RAILWAYS
(SHRI) HANUMANTHAIYA) : On 27-7-71
Steamer Yamuna while working 487 Up from
Mabendrughat to Palezaghat arrived opposite
Kurzi at about 18.30 hrs. At this time there
was some minor trouble with the boiler feed
pump and in order to build up adequate steam
pressure in the boiler, anchor was dropped at
that point. The pump was set right in a short
time but the anchor could not be pulled up as
it got stuck duc to some obstruction in the
river. Help was asked for from the Shore Esta-
blishment at Mahendrughat and the AME
(Marine), Mahendrughat left immediately in
a Diesel Tug. In spite of the cflorts made for
about 7 hours, the anchor could not be pulled
up and ultimately the chain had to be dropped
in the river. When the anchor and the chain
were relcased the steamer could move, The
steamer berthed at Palesaghat at about 02.45
hrs. The river condition on that night was ex-
tremely diflicult, the river flowing above the
danger level und theie wasalso very heavy
wind.

Arrangements were made to despatch food
and diinking water from Mahendrughat at
about mid-night butit could nut be reached
to the passengets in the stcamer as suitable craft
to cross the river in that diufficult condition was
not available.

The normal capacity of Steamer Yamuna is
about 1500 passengers. Though it has not been
possible to ascertain the exact number of pass-
engers in the Steamer on that day it is estima«
ted that the number was well under 1000,

SHRI RAMSHEKHAR PRASAD
SINGH : Only the railway Stcamer servite 1s
dependable and the best means of communica-
tion besween north and south Bihar, especially
for the passengers who come from the northern
side to Patua. There are four or five stcamers
running daily, but unfortunately these days,
and last year also, the steamers are stranded in
the river without any 1hyme or reason. You
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may have seen that a few days ago the ex-Chief
Minister, Mr. Karpuri Thakur, was also stran-
ded in the steamer. During the fast fortnight
about half a dozen times the steamer has
stranded.

With this background I want to know from
the hon, Minister whether it isa fact that the
steamers have become very old, that they have
completed their life of service and that they are
being used even after the expiry of the period
and so they cannot run efficiently, The capa-
city of these stecamers is low and is not able to
meet the requirements of the people.

If they say that because of the turbulent or
forceful current the stcamer could not run, I
want {o know how the steamers with the private
contractors are running cfficiently and why
your steamers alone are not running.

Sometimes the steamers are stranded in mid-
Ganga and the people have to remain there for
more than 15 hours. They are not supplied
with food because food cannot be supplied to
so many people in the steamner, and it can not
also be biought. On the southern side of Patna
there is no difficulty, they can get food, but in
the northern side there are no bazaars, nothing
of the kind. So, what arrangements have the
railways made for the passcngers who are stran-
ded because of the dislocation of the services ?
At present there 1s not even a restaurant. We
have suggested in thc Railway Budget discuss-
jons that Janta meal restaurants should be
opened on the northern side at Palezaghat
where there is no market. So, I would like to
know what the Railway Munistry is contempla-
ting for meals and other arrangements for the
stzanded passengers.

As these steamers have served  their term of
Life, is the hon. Minuster thinking of replacing
them by new steamers or is he going to make
some other arrangements so that in future such
accidents may not take place ?

[

SHRI HANUMANTHAIYA : These acci-
dents take place mostly in the flood seasbn. The
hold up was due to the danger level of the
floods. I have also given the reason why there
was delay.

So far asthe life of the steamers is concerned,
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they are about 20 years old. I am told that
they can be used for about 40 to 50 years. 1
also understand they are giving satisfactory
service. Only during the flood scason these
things happen. If, on enquiry, I find that these
stecamers have become too old for the purpose,
I am prepared to replace them.

So far asflood is concerned, Bihar is not
merely tioubled by these floods, but also by the
flood of ticketless travellers. In this steamer,
the actual number of people who had purchased
tickets was 300 and the passengers who had
crowded numbered mote than 1,000. When
the railway authorities made enquiries for
supplying food, they found only 300 had purchas-
ed tickets and they had been already served.
Even then, we did not take that into con-
sideration. We made arrangements for food,
but another steamer could not go and stand by
that stcamer Yamuna whose passengers had
been stranded, because of the fierce current and
flood. That was the real reason. Arrangement
for food had been made for all passengers.

SHRI RAMSHEKAR PRASAD SINGH :
The Minister said that because of the forceful
current and rainy season, this happened. But
the private steamers run by private contractors
are running efficiently and on time. So far as
railway steamers are concerned, why are they
not efficient ! Is it because your technical
personnel are not competent or the machinery
is outmoded or what is the reason ¢

SHRI HHANUMANTHAIYA : I have not
got that information with me, If the private
steamers are running more cfficiently than
the railway steamers, I wifl make enquiries and
find out what type of steamers they use, the
fare they charge and also whether ticketless
travellers are permitted in private steamers,

o frgfr fam (NErd) @ arsqy
oY, Tear & Iux fag AN w3 At
F AN SOA AT AL AT G 1 AT IO
WY s @AY € AP 9w ¥ wnar ey
qE A | 9 A WL FqT &, sfyad
TR B Faw qw & R A G A
2, a2 & feeit W ¥ grerg v
wiify 7gw qEA AR S & oogd
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g qf @I F qrg q1T F WEA H, AT
FRAM AT F a9 W@ ARAEH
qAY & Ty @1 T FE I AT L
I T @1 FT FI1S ZqAH | 3T H T WY
ar |

39 @AY { FIT AA A9 ®H
TF GEE FATH F1 ATT AT A FATH F |
AT A= uF AT F | WA S FEd @
fF 300 ar=t feFe a=r &, AT AT H
U9 @1 fevz i T a1 7 WA
FELAZ & aAfeF XA@F AT SAARAT HI
FLE | @RI T @ qIg A1 wEAr
fqas sirer, i, a@E § 4 2
afad AT St UF A1 T&HI F FHAL
FE, FeT AT 92 409 § T & F7
FFTAl FI 3 JIFF oG FAT AT 39 qE
¥ ®F TT a1 399 7 avg F faFea

TE !

O qT ag g F s 39 F1 T
g a4 VAT & | N TEAT B J@T7 § qv
T FT JEFT & A2 T A@ F ITHT
gi=9ar | ar FAT /AT AT AT T OF(
FATIH FAA | T F qA@T Ag &AL
FATH BT AT 724 FT ATF 7 a3
FIT FH AT AT & | AT IT T0T AT
JEAATHE F TIH FI72 AT @A 2 |
qQr Sta FAT F FAA BT 141, AT FTE
qT AZF A, T AW F AT AFL AT
qET 9T A0 FEAT A, WE oSAET FTAL
qr | g g AT @A | F @ Ay
Ay oft Fgq & {7 fereda Zaad ¥, av
a0 F faar @@ F 747 94, [ifa ag
Hr gHIR A1z F |

&Y H PRTAT FLHFT TOAT 92 @8 39
F1 a9 qrar #4909 AT AT OAGE F
Tgar 2 | afEd a9 F 9 w0 graq w7
@ & A0 TeAA TEET FAAT AT
qg B TAT | AT AT ZHAT F 2T AT

——
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graT oE 2 fF owa wr ar =W @
agy, f&a " F oF A A S w6
ag W & TAT, AT ST 97 07 1 A1
H R F@IE | ST AR FZT E IH AT
HEqT S, AT TF AT FF FL 3G |
AFAAT HEAGFT AN Fgy ¥ fFogw
FEQIA AAqT ART &, AfFT I @
TIAATH T AT, FIAT AT T FL 2@y
fFga @ &1 fFaar #sz Zar g
HegHE ¥ A1 TZAATAE A H AL
AZT AT FT AFAE ZIdAT 8, a8 AT F
qET 999 9T FIGA g AT | 397 7A
T AT @Ar Fifgy |

qEqr AEIAMA@  fFZT F I F TI0
FEegar@ 2| 39 fagrr & wrwr &
ZAR® & a7 SEAT T @ 1 IT Y
F7 AT Z1G0 & 39 €A 9T F@9 &
0T, TZ AT T 937 97 FL 3@ 9577 &
¥ ST EWE & ¥ 9N &, Ar3zAIST E,
T &1 F2fqT, 39 L TT ®F F AT
FAIAT ATT TEIAT 9T AALEET BT T AT
Fasra v arfs @ w9 oA feafy e
ST A FT T FH AN & GAT AT AT
sty | frreadn Zfaa F1 G @ 3=
¥ %, 39 %1 7AFA0 FEAI AT HAT &
AT HZ
SHRI HANUMANTHAIYA : The tug was
purchased in 1950 and I am told it isin good
condition, It hasa tonnage of 113 and 540
HP. I am told it is good enough. I readily
agree with the suggestion made that I should
personally visit the place and see things for
myself. In one breath he asked why ticketless
travel is allowed and in the other breath he

said, it has become the general habit with the
people of Bihar. ...

SHRI BIBHUTI MISHRA : All over

India.
MR. SPEAKER : He asked, why are they
not given food ?

SHRI HANUMANTHAIYA : That food
must be supplied to ticketless travellers also is
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a new suggestion worth examination. Hon.
members from Bihar will forgive me if I say
that ticketless travel is not prevalent to this
extent anywhere in the south,—whether it is
Mysore, Andhra or Madras or Maharashtra
or Orissa. Even in Kerala, it is not there to
that extent. Itis only in Bihar, a part of UP
and Bengal that it is there. That is why I
once made a joke : Where Rama, Krishna
and Buddha were born, ticketless travel is
large. But where Hanuman was born, there is
no ticketless travel.

1 would beg of hon. members coming from
that atea mnot to give encouragement to
ticketless travel by saying that it is a general
habit. They should cooperate with the railway
administration in checking ticketless travel,

I am thankful to hon. members for raising
this discussion because I.did not know till
today that ticketless travel is there even in
steamers. I Lave now issued strict instructions
to sec that ticketless travel is checked in
steamers also. I hope this evil practice will be
minimised in a few months’ time

oft fargfar e © arrew 47 aygear

F @y Aoy o 7 stavg w3 fon 1 W

TR HA ATAT & a7 AN HT TN TFAIE

21 & 1 A Y qwE T A 0 ee-
T €Y |

SHRI HANUMANTHAIVA: 1 agree.

1 will issue instructions that there must be
sufficient bath room facilities, etc.

=Y TRH AWT AT (AIT7): e
off, & anft faare & R Far vmrgn
qzTAT T I T AT & TAT AL TUF
Yz W E ) A% A1 a9l & Fo o
qgE W 9F T AR A 9 @ g A
i & 9T 9T &q T &1 Arfreai B
Far feafy iy SRt 7@ #1 s v
ST WEAT &1 I9 W HAA A A
Frar § | WY ARy F yArfys i avg
¥ 1 wag 7 agard o7 ge @ sk
wafan S syaear A A 08 | graify
ZH &9 T TIT AAA § 1 SwasAr iy Aw
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aFdrdY | AT T qW F g A T@Gw
19 AT § WY wrgde &we o A g
Y qegdt &, 7fea o1 A LA AMAF X
&Y FT FANCEY &, YA arT Ay et
Zxar Ag FAI W fF 9w o qe
#t FHT AT & ar A2 WO Har T ar
1% qfvfeafa 51,99 #r 99 Fomr amar
¥ 1 AET AT FAX @R AT AT HTET Y
FIAT, IAFT AF TR TAT AT G Fooar
AT, B A FTAN | TRT 9T T A AL
g S d@vT § w0 fear T Ay sw W
fefreda gy 9, 39 ¥ 97 A1 @Er
ot 7 fear IF—AE Fgr AT A 1 F AT
§qr 39 ¥ foy §are ¥, w7 7 37 9%
AT AR FACT AT

az avgr 317 § A7 wEg X
gwire frar & B g guT o, e
WA T F, FAT CH FART T A9 A
HAAT 9T, A ATT 71 I7 fefEwed @1
9t @i, f9w & 37 deit &1 qeEr
qar & s agt #r oSr feqla @, axt
1 q1g & FIT, OF FYF-AT I 14T §,
gw 9rgn fw weAT wEtew T afaga i
fag-z-u-frr-te-dt, agr ar T qI I
feafer 7 &% aF 9g7 swwr gh |

AT wgatg 5 @ aww
ferra oY g FA F B, s gw
qei A d awy g, g ¥
qre FrE TTTAA § AT G, AE aprgear
ga a3y #t e dar T &, SR aifer
£ ar %9 qrfy &1, 7% 9% § i § &
T edT A g ad, afy €dT gy aiy
ar g ot A gfaard £ s o

Y dtar gAY o ardir & Fgr
qgT F9 EF  FT qIEAT AEY &, WA A
syaeqr A §, grifE gw i ¥ sy §,
fFT o) frere A @Sy § sT @Y
AT Ag fraar 3@ AT awR W
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fadry s 2ar wifgd 1 gy fagre ¥
gy oTET YA sqaewr &, AN Aw WX
g = ¥ Ay afgw aadfr § e
APt & gra ¥ &, 77 Tgge 97N @, AfFT
aam w AR @ 5 gArd afaw &%
& Y 98 T & 1 o g ady geae
g, qa A7g ¥t ghaard 5§ F am g, fav
WY qar A5 #41 3F ¥ AN 9 GHAT
zrr fry | ool Agier & f¥a vew fF
qE TT A® 1 syaeq FL, foT ¥ gw
feasd gT &1 A9

SHRI HANUMANTHAIYA : Sir, the hon.
Member got excited under the impression that
1t was a greater tragedy. Fortunately, no tra-
gedy occurred. It was only a question of a few
hours delay because the anchor got stuck up
in the muiddle of the river. The rest of s
arguments are not, if I may say so, relating to
the point. I will certainly look into this
arrangement As I have already promused
bathroom and other facilities must be provided.
If 1t 15 necessary we will provide more ameni-
ties. As regards cateting arrangement, there
is catering arrangement at Mahendru Ghat
cither side. As I submitted the food was got
ready even for ticketless travellers. It could not
be transported at that hour because the
steamer was standing in the nuddle of the
stream and another stcamer could not berth
alongside 2amuna as there were swift curients.
That is a rare occurrence.

SHRI D. N. TIWARY (Gopalgany): If
the private steamers were runming why could
not your steamers run.

SHRI HANUMANTHAIYA : Then the
only solution is to hand it over to private
steamer owners,

SHRI BHOGENDRA JHA : (Jainagar)
The apprehension 13 that our men are being
bribed by private stcamer owners.

SHRI HANUMANTHAIYA : The hon.
Member has given to me a useful information
and I will take steps. I have not gone to the
place. I will go to the place once and sec it
for myself. I will issue instructions that cate-
ring arrangéments must be made adequately
and also this facility for bath-room etc., on
steamer.
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So far as drinking water is concerned, I
thought, there was no problem in the midst of
the Ganga River., Anyway, I will look into
that matter also.

sit e fasy (AeEAT) s
g, gt s gfewm saer
feafqr zar azr & 1 o & 3g FA9T Aqr
FAR 77T gE gt &, AT ¥ gAY
ST M7 FHEY, I8 AR AF FAA | 9Av
T ¥ A KLAT et A ¥ q@
AT I A TWAARAT FY TN SR
TR Iy g
T AT A T g, AFFT 7 TF AngeAr
@ am g-afeart T a5t me ¥
AEAH § AWAAF T FT qh-ag8
A qvT T 21 ®©r &, a5 Feadt a9y
T &, radfag & 1 gwR agy fraelt
=Y 8, g% fran qeea & fim gw qafger
W oFH L, I FT A G &, ITHr A
R &, JuF fraror ¥ g feae
e qA R, AT IAFT OF SIRIT A
W4 99 gHEAE graT § A Fgr AT §
fF . o wrwr agA AW Y g o9
F1AZY AT N0, AfFw TR Ag N
a1 a1 g7 AT & 6w gy et g

TTq FTF A AZ & F o ¥ 5w
T AT F FIA-S1 @Y F AT
AT FTH PAT WATE AT aF AT Y
aew & fad s & fraw ag
2 {5 o1 g ¥ & 9z Q9 Smd 7
ARG FU DN S |1 ot et Mrady
AT @, Afe gl e @
N qERT gE AT TN-AZT AN Far v
FAT | 98 %7 341 fF A9 @ fr-ag
9 @ I IT &1 gw I EW
faepfasar #¢ #g¥ & fF owmr A
d7 g @, WG Y A7 wrw §, wosw
AT AR, qR AT W fagw
I &, AfFT IEF qEeE oft gAars
Fgf et &, wrw & A9 Wi @),
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farfasmr s & @9 20 BAR AT A
#t faag 2 fr o 77ena & ot 2, §t
qua FA-g9t W fase fear Qg
% 29 9% 7 2y 9, & =ren
g fF &g g7 S Fvard 5 o ey
gAr & arady @iar &1 9 3w S A
az7 I AT ALY B, T AwEATHY FT A%
frosw A sar 3 & ot wEew @
farrw frdga =i B #Y faa fyra el
w1 I fFaT 8, ¥ I AT 7rF 1 &
g 9T 33 AR F fag Yar A@ ww
g1 g, afes o%r 4F Fa9 FT ATAT ]

& or At qa  faagw A&
YA v A, 9§ AAF gF o) g
AT FT GTAAT FET TS0 G0 AT F94
£t ¢ gedta ar A @ 4 I
arft fasar @ ¥, Aq WA A ogag
& 72 ¥ 1 = §7 gg Faemg fear fa g0
gfaan & & AN qre GE & av w 3w
s fdgw e 5 gga s Arg e
Y geAr T gV 1 & AAT WA A FEAl
argar g fo spdt A g 3, Ao a7 ena
I9T ol AfE AT M 39 fae T
g =it 9 Zar gfee 730

& A9 F GAY AFAX FTQE FlA
¥ qeFT AT §-9 IR &% AR
a faar wor 337 Fgr 97 SufFga @
ST &, S9F FT g¥ qeT 97 9=r G A
&, IO A R0ATH GATE qIAT
- g Ffor & @ A Ay AW @ A
JEEY W Y AT Fw K1 A F;O
AT WA E AW & T JGAT ATRE
@M EAF FH seqqrw F 9w
AT S FT TF AW TE7 | AT 4K
fw @t 7 gfas arf g feg wggme
¥ Wy afeet & agAre foaar ft 9
q@ A

@ wox frufes qug ¥ dg we
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fama & o i & w@ = Ay Ay
& qEeraT wre & Y YaraT ga ar)

AEE F WEAT QAT ARIT A AT
Tq §E W A% FAiad w1 qaAr fw
R 9T wF qifagy B v g 59
AT TEIET AT AT FAT GANA FT
S| frar ST @ g

qYAT W 9T JAT A A § FAX
arfl fafem T I & T A
s wqifae @19 ¥ faasa 21 & @)

aRg W dfaerd F a3q7 9
aifam Y g & fadr ol ave w1 gAw
7@

¥ a7 W f& w= =Hwe G
frafaa awar & 23 9 faaeq ¥ a7 AT
IAFT FF TUIO0 IZ0 FOW KT IARC
fagryo 1 % g A a7 dmr
Aurr {67 oY 37 =T KT w047 2, 92T
T & AT 3w afronaerer gifaar
T FTH GIAMY T o T F7 T AAT AT
geAr ¢ 1 wrfer @ B oav fag @
goffater feniz & oy fr sy qd
IR AEAT QA A F FL A4 Ay
...,

qeAW HGET  HEAHT AZET A
A ANET q TG I W FK

M wrere faw qw ge AR
A AEET A FAAAT FgAr 797 38 #©EAG
g gUN #Ead T g wafE aw gw ger
fa¥ 7% & A\ 977 F9 IR qTAT AV
R Fr I ATy & ? fadg o
g9 q@ # 9TAT AA AN arfray
N FE gERE F A ISET gEAt
£ a1 Far IANT HW gAY F A AR
F2 T AFATE 7
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| et ¥ Ay w4 aww
MM ILIT AT & AT LI F
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aY 9 qF IUXT sqFedT FO0 ?

Tq a@ ¥ WY Al e Argw O
qI@ NAT § IGF W F ¥ M@
R w1 smaedr w9 AT S qfy
et & Iuwr qfF W aw@wTe FT
ITT BT AT IqFT @wY FAT§ 7

W& AF A g7 T A LAAT § AT
MATEY AW N IR G AT F Qg
fawars & & AT 9% Y TH AT
Y gz AT Ve § At AR AR R
A v g9 A% wE FrERR @ 5 S
Y qEar 931 & qF | genfaw e
1 § S geeaTy g & 9w frerwaor
g @& ?

# it wwar g B &9 R e

FT AT FHA 7Ry ¥ oA AT fear
¢ 3% IR q qg T FT qoerd ?

SHRI HANUMANTHAIYA : I agree with
the hon. Member that this is not an insur-
mountable problem. It has to be tackled and we
shall tackle this problem. I am particularly
grateful to the hon. Member for bringing to
my notice these defects and deficiencies in the
ferry system.

So far as the repairs are concerned, the
information supplied by the concerned autho-
rities 13 that the stecamer was put anto service
on 25.5.71 after scheduled repairs and boiler
wash-out. It was in very good mechanical
condition,

ot fagfer faw @ g A7 T g
Ffamr a1 fF ag &€t 4 w @
AT agr dzar qfew g T A |

SHRI HANUMANTHAIYA : They undcr-
go periodical repairs.

That is the information given to me. If my
hon. friend had told me earlicr about the leaky
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condition of the steamer, I would have looked
into the matter.

Regarding his second point, I have already
answered it.

In regard to the bridge, that is a new
matter and I do not have the information with
me now but I would look into the matte:.

So far as going into the root of the matter is
concerned, by temperament I go into the root
of every matter. So I will go into the root of
this matter also not merely in regard to its
satisfactory working but also with regard to
ticketless travelling.

Nt Wgee ggw (faam) @ oand
IEW gw frw w gerar fr ug fage &
faar fove A AFATTART FW A T
¥ fam qvr wgan & 5 3 fesedy Sfam
F fordr fagre & Ay & & FT AR R
afer ag +dard w1 s ¢ fr ag
amEs AR A At I7 oW & far
A #t fesedy faw F T 1 ag
fewedn ifam anet fage ¥ & ad
afyg @k 3@ & w9dr g R FHA=ET
§g ¥ WL gafer & @i fere
qGY 39 § 1 9T g 1 Yeiwfaemw
Y e 9T g & 9rd v & awwar
g fr a=ft wgieg & S ®AT FAU &Y
F am feresdg faw & fam i foadr
I fagre &t ot wfww fear oY ag
fereta Efaar #r fATd 3T g7 AF X
g awdr ) aw R zfufreaa
Fawrd & forad f& sror qg
JadT § 1

o0 o ¥ gg fgw FTT ATgar
g & aft ooft wEma & @ wqeman fe
g7 @A AT AIgF 50 A% T A1 85 ag
& ay g Doy v 3G fareir 100 a9
R e i fraw e A A
Taw g F N7 afaw @mg ¥
TR AW T 1 o w0
Feen wifen f et Ay 85 ad 9§/¥ Y
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[ Y wigeag 99% |
AT AT H @ g OTIOH AR 3 &
feqra & 9% AWAT HI I IIAT

18T |

us o A § g fAgsw wr
argar g fF el Y wgaE <md =9
7@ & g% gfaw a7 780 1T & 91T a8
Iaq @Y & 1 garu S ey yefafreas
g ST oagl ¥ FEAFAT & AG A AT @
AT zAfay ga e & 5 S99 uw a8
gi=, qiF gfaq el JEr & YT w3y
qeaTa § gaFr wEme afaw g gl g
sratw g aadt a7 qtag 9w v

AR

uF o7 A fAAgT 75 & B =,
gAFRIGLT AT ART T A qET AL &,
qEATE QT ST a9 q AT F AW
a1 T 39 & faw 9 v agt g Ifew =H
g, 7 & am, T &1 FE gaam g qR
qZi I ZT FILT G AGTHT FT AHAT
FILAT TAT & |

st et fagdt A (sarferrT) o
q FT ZASH g

it WigFwE ggE o st g W7 gl
glaar g #ifF tFsH 300-300 1T
400-400 FWT AFHT T3 FAT qT T FT
Y gasrw 450 31 arar 2§ @At wgEey
§ ggr Jgar g B sl aizae afaa
WA FAF § T gTLRT F I 2 |
o gaTd wadT afad guy 4T 9T &%
STl FTET AR 99 AW ¥g W1
JmAw @™ 5000-10,000 w1 ST
far g WA’ F F A g v
ST AT A FAIT AAAT ATH FAT AG

& grar g ?

gl a@ H A8 YAl AEAT §
fr fagix ¥ ag st g4 a7 STREAE
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SUET I@AT T AG IFAT FT G Y
arfes gardy foady Wt sfeargar € ag
SE 9 & a9 T § gL &Y 9 ?

THS AA(EAT UH e TAqT R &
a9 T AW FT AW A 9T gAIfa
W e @% qgdremae § gear gy
AT @i gt 9T oF AfET o'W AR
sgeT g Ffgy o

SHRI BHOGENDRA JHA: I want to
know whether the very location of Mahendru-
garh from where the steamer runs is two miles
down stream and during the flood season it
has to run against the current for 2 miles, The
location is now 2 miles away.

SHRI HANUMANTHAIYA: Even the
point made by my hon, friend regarding loca-
tion can be looked into when I go there.

SHRI S. M. BANERJEE (Kanpur) : When
are you going there ?

SHRI HANUMANTHAIYA : Whenever
the hon. Member may accompany me. After
the Parliament session, I may be able to go
there. Regarding the question of bridge, I have
already answered it, That the passenger stea-
mer service is running at a lossis another
information that I have secured here and I
will also examine that aspect of the matter.

Regarding waiting room facilities as men-
tioned by the hon. Member, I agree that they
have to be provided with all the passenger
amenities.

MR. SPEAKER: You may take along
all the gentlemen who are mentioned in the
Call Attention Notice. Please take all these
five gentlemen who have asked this question.

SHRI HANUMANTHAIYA : They are
welcome, Sir.

SHRI ATAL BIHARI VAJPAYEE : There
is no Member from the Opposition.

MR. SPEAKER : There are.
=t s fagrdr At oF W A
A & 9z S9€ ¥ uF IWeAR PRAT F
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T T wfasy ¥ fedt fEw sidaa
& difeq § o W ZA0 g9 A F AW
7 A AT qiET F g w9 F
T FF ar fer A TN fay zEer
fawaa 9 7%

MR. SPEAKER : Vajpayee )i may also be
taken.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : I have an adjournment motion
which you have disallowed, It is a very
scrious matter. Please permit me to speak for
one minute. I will speak only for one minute
and then sit down, Sir. In the last one month
there were two very scrious collisions in the
Fastern Railway, in Scaldah Division alone.
Shri HHanumanthaiya should follow the example
of the Japanese Defence Munister who has
voluntarily resigned and the chairman of the
Railway Board should follow the example of
the Chief of Staff there,

In the last collision, 9 people have died,
and over 54 seriously injured. This is the fifth
case of such collision. It has to be discussed 1n
the House. You may kindly admit it asa
calling-attention-notice,

MR. SPEAKER : The normal practicc is
that the Minister mahes a statement,

SHRI JYOIIRMOY BOSU: You may
admut 1t as a callig-attention-notice,

MR. SPEAKER: Normally, on such
ociasions, the Minister himself makes a state-
ment. 1 hope Shri Hanumanthaiya is going to
make a statement.

SHRI HANUMANTHAIYA: Ycs, Sir. 1
am ready with the statement.

MR. SPEAKER: It is alrcady there on
the Order Paper.

SHRI JYOTIRMOY BOSU : What hap-
pens is that the hon. Minister gives his version
of the statement and gets away withit. We
have got material with us to show the railways’
utter negligence.

SHRI S, M. BANERJEE: Is hc making
a statement in reply to the calling-attention-
notice ?

SRAVANA 11, 1893 (SAKA) Stcamer Service in Ganges (C4) 130

SHRI VAYALAR RAVI (Chairaymkil) :
For the last one week, a big strike is going on
at the Cochin port, and ten thousand people
have been involved, and it has resulted in a
loss of about 20 million rupees. I icferred the
matter to the hon. Minister., .

MR. SPEAKER: Order. Why should
thote hon. Members who have not given any
notice get up abruptly in this manner and go
on speaking ? They should take the trouble of
sending some advance intimation.

st {iier W : HEqE AEEE, A A §
afr us el aE s agT &
s AT angAr g Wi g w9 g
f& g ), @ w qaE A EER AR
wedl wE & qarE A wiard A |
uF A qger fagr fram aar 3 9l
fagre faara afveg & fagre gfv gure
FAA U qEEa R ol A% 39 9%
Tszafs & wfwfa @ fasit & 1 ey
R o g zrzr A gfe 3w F g Araw
wWg w fag 37 Fawg & ST Ad
e s vzr @ ararfe 37 # o i go
TE GO TR 1 IT ¥ q0F fagr A
SRS GORIT A &1 SHSUTRA A 07 F7
faoia frar | g Fem O o aw g, qEQ
grafa 11 ggasQ) faaifd &0 & fod
AT A FY FgaE T F7 w97 & fopir |
# o & wfx ¥ 97 9@z wwn v 3w
T A A7 X AE famr 9y @R
Tszaf & 57 AT 9X Sl g sy

it sew fagrdt avoRdt : uszafy &
| A WHAT AT § o ag seada
sy #3 | afwdr fagr faars @ Y d55
AT F A T G FAATAFFATE |

oft Wilex |V : sreATRY Al a’rig;,g
T o efiwfa faaer arfegy

SHRI S. M. BANERJEE: The Tata
zamindari should come to an end. *
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12.44 brs. following messages received from the Secretary

of Rajya Sabha :

PAPERS LAID ON THL TABLE

ANNUAL RePORTS OF MADRAS REFINERIRS LTD.
AND INDIAN PrTROCHEMICALS CORPORATION AND
GOVERNMENT'S REVIEW IHERFOP

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P. Q. SETHI) :
I beg to lay on the Table a copy each of the
following papers (Hindi and English versions)
under sub-section (1) of section 619A of the
Companies Act, 1956 :

(1) (i) Review by the Government on the
working of the Madras Refineries Limit-
ed, Madras, for the period lst April,
1969 to 30th June, 1970.

(i) Annual Report of the Madras
Refineries Limited, Madras for the
period Ist April, 1969 to 30th June,
1970 along with the Audited Accounts
and the comments of the Comptrolier
and Auditor Gencral thereon.

[Plated 1 Library. See. No.LT—782)71}.

(2) (i) Review by the Government on the
working of the Indian Petiochemicals
Corporation Limited, for the period
22nd-March, 1969 to 31st March, 1970.
(ii) Annual Report of the Indian Petro-
chemicals Corporation for the period
22nd March, 1909 to 3lIst March, 1970
along with the Audited Accounts and
the comments of the Comptroller and
Auditor General thercon.

{ Placed sn Library. See. No. LT—781(71].

AnNuAL ReporT or Praca Toors Ln.

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI VIDYA
CHARAN SIHHUKLA): I beg to lay on the
‘Table a copy of the Annual Report (Hindi
and English versions) of the Praga Tools
Limited, Secunderabad, for the year 1969-70
along with the Audited Accounts and com-
mexts of the Comptroller and Auditor General
thereon, under sub-section (1) of section 619A
of the Companies Act, 1956. [Placed n Library.
S$ee. No. 1.T—1784/71]. ¢

1243 hre.
MESSAGES FROM RAJYA SABHA
SECRETARY : Sir, I have to report the

(i) ‘I am directed to inform the Lok
Sabha that the Rajya Sabha, at its
sitting held on the 30th July, 1971, has
passed the enclosed motion referring the
Prevention of Water Pollution Bill, 1969,
to a Joint Committee of the Houses
and to request that the concurrence of
the Lok Sabha in the said motion and
the names of the Members of the Lok
Sabha to be appointed to the sad Joint
Committee may be communicated to
this House.

MOTION

“WIIERFAS this House at its sitting
held on the 18th August, 1970, adopted a
motion that the Bill to provide for the
prevention of water pollution and the
maintaning or restoring of wholesomeness
of water, for the establishment, with a view
to carrying out the purposes aforesaid, of
Prevention of Water Pollution Boards for
conferring on such Boards functions relating
there to and for matters connected there
with, be referred to a Joint Committee of
the Houscs consisting of 36 members ; 12
members from this House and 24 members
from the Lok Sabha ;

AND WIIEREAS this Houses appointed
twelve members from this House to the said
Joint Committce ;

AND WHEREAS this House recom-
mended that the Lok Sabha do joint in the
said Joint Committee and communicate to
this House the names of members to be
appointed by the Lok Sabha to the Joint
Committee ;

AND WHEREAS a message was there-
after transmitted to the Lok Sabha on the
19th August, 1970, communicating to the
Lok Sabha the adoption of the said motion
by this House ;

AND WHEREAS the Lok Sabha at its
sitting held on the 4th September, 1970,
adopted a motion concurring in the said
recommendation of this House and nominat-
ing 24 members from the Lok Sabha to
serve on the said joint Committee ;

AND WHEREAS the Lok Sabha was
dissolved on the 27th December, 1970*
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before the Joint Committee could conclude
its deliberations and a new Lok Sabha was
thereafter constituted on the 15th March,
1971 ;

NOW THEREFORE this House do
resolve that the aforesaid Bill be referred to
a Joint Committee of the Houtes consisting
of 36 members; 12 members fiom this

House, namely :

. Shri Nawal Kishore
Chaudbary A. Mohammad

. Shri M. H. Samuel

Shri Balram Das

. Shri Baharul Islam

Shri Kalyan Chand

. Shri Jagdish Prasad Mathur

. Shri U. K. Lakshmana Gowda
. Shri G. A. Appan

. Shri Salil Kumar Ganguli

11, Shri U. N, Mahida

12. Shri Krishan Kant

and 24 members from the Lok Sabha ;

N

© ® N oW

—
(=]

That in order to constitute a meeting of
the Joint Committee the quorum shall be
one-third of the total number of members of
the Joint Committee ;

That in other respects, the Rules of
Procedure of this House relating to Select
Committees shall apply with such variations
and modifications as the Chairman may
make ;

That the Committee shall make a
report to this House by the first day of the
Seventy-eighth (Winter) Session of the Rajya
Sabha ; and

That this House recommends to the
Lok Sabha that the Lok Sabha do joint in
the said Joint Committee and communicate
to this Housc the names of members to be
appointed by the Lok Sabha to the Joint
Committee”.’

(ii) ““In accordance with the provisions

of rule 127 of the Rules of Procedure

and Conduct of Business in the Rajya

Sabha, I am directed to inform the Lok

Sabha that the Rajya Sabha, at its

sitting held on the 30th July, 1971,

agreed without any amendment to the
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West Bengal State Legislature (Delega-
tion of Powers) Bill, 1971, which was
passed by the Lok Sabha at its sitting
held on the 26th July, 1971.”

12,46 hrs.

LEAVE OF ABSENCE FROM SITTINGS
OF HOUSE

MR. SPEAKER; The Committee on
Absence of Members from the Sittings of the
House in their Second Report have recom-
mended that leave of absence be granted to
the following Members for the periods indicated
in thereport :

1. Shri Shrikrishna Agarwal,... 22nd July

to 12th August, 1971 (Second Session).

2. Rajmata Krishna Kumari Jodhpur...

3ist Mayto 27th July, 1971 (Second
Session).

I hope that it is the pleasure of the House

to grant them leave.

SEVERAL HON. MEMBERS : Yes.

MR. SPEAKER : Itis the pleasutc¢ of the
House that leave be granted. The Members
will be mformed accordingly.

12,46} hrs.

STATEMENT RE. COLLISION OF RAIL-
WAY TRAINS AT ULTADANGA STATION

THE MINISTER OF RAILWAYS (SHRI

HANUMANTHAIYA) : It is with profound
regret and sorrow.. .

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : He will get away with his version.

Kindly admit it as a calling-attention-notice,

MR. SPEAKER : I cannot say anything
about it now.

SHRI HHANUMANTHAIYA: Sir, it is
with profound regret and sorrow that I have
to inform the House that at about 20.30 hours
on 31.7.71 while Suburban Train No. P-398
Down was standing on the down Suburban
line of Ultadanga Road station on the Sealdah
Division of Eastern Railway, Suburban Train
No, K-62 Down came from behind andacolli-
ded in the rear of P-398 Down. As a result,
the Front Coach of K-62 Down partly tele-
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scoped into the rear TLR (third class-cum-
luggage and brake van) of P-398 Down. In
this accident 7 Persons were killed on the spot,
8 Persons were grievously injured and 12
sustained simple injurics. One of the griev-
ously injured Persons subsequently expired
in the hospital. In addition 39 Persons received
trivial injurics likes minor abrasions and
scratches who were discharged from the
hospital after being rendered first aid.

Iramediately on receipt of the information
of the accident Railway Doctors from Sealdah
rushed to the site of accident. The General
Manager and the Chief Operating Superin-
tendent, Eastern Railway accompanicd by
other senior Railway officers also proceeded
to the gite of the accident. Member (Trans-
portation), Railway Board went by air to
Calcutta and inspected the site of the accident
and visited the injured 1n the hospitals.

Ex-gratia paymcnt has been made to the
next of kin of the dead and to the njured.

The Additional Commissioner of Railway
Safety, Calcutta is holding an 1nquiry into this
accident.

SHRI INDRAJIT GUPTA (Alipore) : We
have read all this in the newspapers. What
is new in hus statement ?

MR SPEAKE.R : No questions now.

SHRI JYOTIRMOY BOSU : In thc same
division ...

MR. SPEAKER : No, no. I donot allow
it.

SHRI JYOTIRMOY BOSU : He should
resign. The cxample of the late Shri Lal
Bahadur Shastri is there

MR SPEAKER: Then Ithink there should
be a long chain of Railway Ministers one
following the other.

e

SHRI JYOTIRMOY BOSU: He should
have sct an cxample. He hasno righeto stay
there.

SKRI S. M. BANERJEE (Kanpur): Let
him not resign. But I want a high power
commission to inquire into these matters,
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12.48 bours
ELECTION TO COMMITTER

CentrAL CommrrTee or THE TUBERCULOSIS
ASSOCIATION OF INDIA

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : On a point of order, under item
7-—rule 3145. I had given notice of an amend-
ment to this,

MR. SPEAKER : That was a substitute
motion. I have not allowed it. It came very
much late. I had examined it.

SHRI ATAL BIHARI VAJPAYEE:
(Gwalior) : What is the amendment ?

MR. SPEAKER : Something opposite to
this.

SHRI JYOTIRMOY BOSU : As soon as
we get the list of business, we give notice.

MR, SPEAKER : It is not admissible.

SHRI JYOTIRMOY BOSU : Under rule
315, we are required to give notice one day
carlier. Kindly send for the notice and sce
the timing indicated on it ...

MR. SPEAKER : It is not admissible. It
is a substitute.

SHRI JYOTIRMOY BOSU : Itis not a
substitute. Kindly read it.

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND T'AMILY
PLANNING (SHRI D. P. CHATTOPADH-
YAYA) : I beg to move :

“That in pursuance of clause 3 (vii) of
the Rules and Regulations of the Tubercu-
losis Association of India, the members of
the House do proceed to clect, in such
manner as the Speaker may ditect, two
members from among themselves to serve
as members of the Central Committee of
the Tuberculosis Association of India”,

MR. SPEAKER : The question is :

“That in pursuance of clause 3 (vii) of
the Rules and Regulations of the Tuber-
culosis Association of India, the members
of the House do proceed to elect, in such
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manner as the Speaker may direct, two
members from among themselves to serve
as members of the Central Committee of
the Tuberculosis Association of India”,

The motion was adopted

12.49 hours

*COAL BEARING AREAS (ACQUISITION
AND DEVELOPMENT) AMENDMENT
AND VALIDATION BILL

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : I beg to move for
leave to introduce a Bill further to amend the
Coal Bearing Areas {Acquisition and Develop-
ment) Act, 1957, and, to validate certan
acquisitions of land or rights in or over land
under the said Act.

MR. SPEAKER * Motion moved :

“I'hat leave be granted to introduce
a Bill further to amend the Coal Bearing
Arecas (Acquisition and Development) Act,
1957, and to valdate certain acquisitions
of land or rights in or over land under the
said Act’'.

SHRI JYOTIRMOY BOSU (Diamond
Harbar) : I had given notice to you. If you
look at the Seventh Shedule, Union List, item
54, we find :

“Regulation of mines and mineral deve-
lopment to the extent to which such regulation
and development under the control of the
Union is declared by Parliament by law to be
expedient in the public interest”.

Enactment of this Bill by us will mean tak-
ing away form the jurisdiction of the States
their competence to develop the State public
sector. But 1 know this will be cutting into
the States jurisdiction of developing their own
public sector which is very objectionable.
Today the States are debtor to the Centre
to the tune of Rs. 6,000 crores and unless they
are allowed to appropriate their own natural
resources in order to augment tbeir revenue,
they cannot become selfi-sufficient.

Here there is a skeleton in the cupboard. I
have a news item here which says ‘that the

*Published in Gazette of India Extraordinary, Part II, Section 2, dated 2.8.71.
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coalminers of Bengal and Bihar had contributed
Rs. 14 lakhs to the election fund of the ruling
party, so that Rs. 19 crores of royalty to be
paid to the Government could be shelved for
the time being. This is the reason why this
Bill is being brought now under the full
clutches of the Central Government. I object
to the introduction of the Bill, unless they
consult the States and take the views of the
State Governments, Without that, it will be
encroaching upon their own natural resources.
I object to the introduction of this Ball here.

MR. SPEAKER : The question is—

SHRI ATAL BIHARI VAJPAYEE
(Gwaliot) : Sir, he has made a scrious allega-
tion. Let the Minister reply ; let him confirm
ordeny it.

SHRI JYOTIRMOY BOSU : Shall I
place it on the Table ?

MR. SPEAKER : No. no. You have so
many cuttings.

SHRI SHAIINAWAZ KHAN : That news-
papet cutting, 1 am afraid, is wholly unfoun-
ded and false. I totally deny it. (Interruptions)

MR. SPEAKER : Order, pleasc. I amon
my legs. The question is :

“Chat lcave be granted to introduce a
Bill further to amend the Coal Bearing
Arcas (Acquisition and Development) Act,
1957, and to validate certain acquisitions
of land or rights in or over land under the
said Act.”

The motion was adopted

SHRI SHAHNAWAZ KHAN : Lintroducet
ol the Bill,

12.52 hours.

RESOLUTIONS RE: CONSIITUTION
OF RAILWAY CONVENTION»
COMMITTIEE

[ ]
MR. SPEAKER : Now we will take up
the resolutions be moved by Shri K. Hanuman-
thaiya. .

{Introduced with the recommendation of the President.
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SHRIS. M. BANERJEE (Kanpur) : How names of the members so appointed to this v
many hours for this ? House.”
i You may kindly permit me to make a few
MR. SPEAKER : You ﬁf‘ed it yourself at remarks in support of these resolutions.
the Business Advisory Committee.
The finances of the railways were separated
SHRI _S' M. BANERJEE : I was mot 5o ihe general finances of the country in
present, Sir. 1924-25 in accordance with the resolution
" passed on the subject by the then Central
SHEL JEOFIRMOE 0. {irmng Legislature in September, 1924. The object of

arbour) : I have given my amendment to . 2 .
Harbour) g ¥ this separation was-two-fold. One was to relieve

this also. the general budget from the violent fluctua-
MR. SPEAKER : That is also a substitute tions i:aused b): the incorporation therein of
: the railway estimates. The second was to
motion. enable the railways to carry out a continucus
SHRI JYOTIRMOY BOSU: It is an railway policy based on the necessity of making
amendment, I did not touch the original 3 definite return to the general revenues on the
resolution. Please sce. money spent by the State on railways. Under
: . . this agreement, the general revenues were to
MR. SPE.AKER: I_ qu enquirc aboutit.  ;eceive a definite contribution from the rail-
Now, the tune for this i -one ho.m: and ?0 ways based on the capital at charge and the
minutes. I think out this, the Minister will working results on commercial lines.
take about —well, we will try to save as many
minutes as possible from the Minister. Sir, this arrangement has by and large
worked satisfactorily ; in fact, the previous four
X THE MINISTER OF RAILWAYS (SHRI o/ five committees that examined the problem
HANUMANTHAIYA) : Ibeg to move the  haye more or less agreed to reiterate the posi-
following resolution : tion.

“That this House do rcsolve that a It might be of interest to the House to know
Parliamentary Committee cousisting of 12 that in 1950-51, the capital at charge was Rs.
members of this House, to be nominated by  827crores. During the plan period, 20 years, the
the Speaker, be appointed to review therate  capital at charge has gone up and is expected
of dividend which is at present payable by  to be Rs, 3473 crores at the end of 1971-72. It
the Railway Undertaking to General Reve- s a phenomenal growth. The Railways have
nues as well as other ancillary matters in  also paid dividends under this arrangement
connection with the Railway Finance vis-  in a hig way. 20 years ago the dividend paid
a-vis the General Finance and make  was only about Rs. 32—33 crores. Today we
recommendations thereon™. are paying Rs. 173-174 crores by way of divi-

‘ ) dend. The figure of cumulative dividends

MR. SPEAKER : I th‘.nk you had better payable by the Railways to the General Reve-
move both of them. The time is fixed for both nues in the 20 and odd years from 1950-51 to
of them together. 1971-72 stands at the staggering figure of Rs,
1605 crores; which is almost fifty per cent of the

SHRI HANUMANTHAIYA : Yes, Sir. I P -

beg to move the following resolution : i

There is some law I have forgotten the exact
law as I have not been practicing for a long
time now. If the interest paid over the years
equals the capital, the capital itself is deemed
to have been paid up. In that background, if
you see the payment of Rs. 1605 crores, the
Railways have really done their duty by the
General Revenues.

SHRI S. M. BANER]JEE : The hon. Minis-
ter says he has forgotten law. He was the Law

“That this House do recommend to
Rajya Sabha to agree to associate 6 mems-
bers from Rajya Sabha with the Parliamen-
tary Committee to review the rate of divi-
dend which is at present payable by the
Railway undertaking to General Revenues
as well as other ancillary matters in connec-
tion with the Railway Finance vis-g-vis the
General Finance and make recommenda-
tions thereon and to communicate the
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Minister. Let that remark be expunged ; other-
wise it will be known to all the people that the
Law Minister did not know law.... (interrup-
tions.)

MR. SPEAKER : All of us I can say about
me. I mayself have been a lawyer for many
years, But I cannot claim to know law now. To
become a Law Minister is not to have a re-
orientation course. I think he is only frank.

SHRI HANUMANTHAIYA : Under the
existing arrangements which were earlier
approved by Parliament, the Railway are pay-
ing dividend at the rate of 5.5 per cent includ-
ing one per cent in lieu of passenger tax on
the capital invested on the railways upto 1963~
64, and six per cent on the capital invested
after 31.3.1964 subject to certain concessions.
This arrangement was to continue for a period
of five years from 1.4.1966 to 31.3.1971. The
period was to be co-extensive with the Fourth
Plan., There was a plan holiday for about
three years and the Fourth Plan began onlv on
1.4.1969. It was considered necessary to make
the convention arrangements co-txtensive with
the new Fourth Plan. Therefore a convention
committee was appointed in 1968. This com-
mittec could not however complete its delibe-
rations and present its report before the dis-
solution of the Lok Sabha in December 1970,

While asking for a vote on account during
the March 71 session I had given advance
intimation that the need to set up such a com-
mittee to review the position still remained and
that it be constituted by a resolution of the
House as soon as possible. I was particularly
glad that during the Railway Budget discus-
sions in June 1971, many hon. Members cx-
pressed a keen desite for an carly review of the
existing convention arrangement. That this
subject has continued to interest Members is a
welcome feature. I cagerly look forward to a
thorough re-cxamination by the proposed
Committee of the Railways' obligations to the
gencral revenues and other concerned matters,

13 hrs.

The Administrative Reforms Commission
has made a recommendation, which the Rail-
way Board has accepted, that the Railways
should be enabled to function on sound busi-
ness and commercial principles within the
framework of Parliamentary accountability,

The Commission has further recommended that
the Government should devise ways and means
of providing the Railways with sufficient funds
for development. I have no doubt that these
recommendations of the ARC would also
receive the attention of the Convention Com-
mittee to be set up.

During the course of the deliberations of the
Convention Committee of 1968, much valuable
material has been collected. This will, no
doubt, be found useful by the Committee to be
constituted, and I am thercfore, hopeful that
the new Committee would be in a position to
arrive at their conclusions within a reasonably
short period. The trouble was that the previous
Committee was not able to work for one
reason or other for over a year. I hope that the
Committee which we are going to constitute,
would be able to give a report—my hon. friend
Shri Vajpayee was in that Committee—within
six months if possible,

SHRI JYOTIRMOY BOSU: You are
presiding over the liquidation dinner of the
Indian Railways.

MR. SPEAKER : DBoth the Resolutions are
now before the House.

SIRI BIREN DUTTA (Tripura West) :
I rise to support this Resolution. The hon,
Minister observed that Parliament has taken
keen interest in this Committee, but I must
say that the Railway Board is not so eager to
have tius Committee as desired by Parliament.
In last year’s Budget discussion, one of the
Members obscrved that not even a reference
was made in the Railway Board’s Report
regarding the existence of the Committee.
This shows that this Committee is meant to
change the attitude of the Railway Board and
to have a new orientation towards the develop-
ment and growth of the Railways,

But in last year’s Budget speech the hon.
Railway Minister said that he was bothered
where he would get the money for the deve-
lopment of the Railways. This year ado the
hon, Minister has said that they have no funds.
This%ommittec has the responsibility of look-
ing after the over-all financing system of the
Railways. I am astonished that the hon. Minis.
ter and his predecessor should have sald that
they have no finances, becausc they were in
this Committee, as also the Finance Minister,
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and they ought to have looked after the
interests of the growth of the Railways.

What is happening ? Year after year the
freight rates and passenger fares are increased.
The hon. Minister has said that the Railway
income has grown so much. From what source
has it come ? By taxing the people. In every
Budget the ordinary people are taxed for the
development of the Railways, and later on it is
said that there are no funds available for the
development of the Railway system. There is
a contradiction here. You are taxing the
people every year and your income is growing.
At the same time, you are not able to provide
amenities. Even for a small railway line from
Dharmanagar to Agartala which we are urging,
you say, we have no funds. In the present
context of the Bangladesh issue, you are spen-
ding crores of rupees to send materials for the
evacuees. There are 16 million refugeesin
Tripura, where the original population is only
16 lakhs !

In the last year’s budget, the Railway Mi-
nister suggested that the contribution to the
general revenue should be at the rate of 4.5 per
cent. Last time during the budget debate, it
was charged that the Railway Board did not
refer to it. This time they have mentioned it.
You will find from page 103 that whereas the
Railway Minister suggested 4.5 per cent, actu-
ally 5.5 per cent has been charged. This com-
mittee, which is going to be nominated after
this resolution is passed, will have to go very
seriously into the attitude of the Government
itself, whether the Government is willing to
give a reorientation to the railway financing
system or not or whether the control will mean
only dittoing whatever is proposed by the Rail-
way Board. This problem must be seriously
dealt with, because it has serious responsibility
in relation to the whole development problem.
1t has relation to the removal of imbalances
in our economy and growth of industries in
backward areas. A proper assessment should
be made by this committee. Merely dittoing
the Railway Board’s opinion will not help us
very much.

With these words, I support the resolution.

SHRI INDRAJIT GUPTA (Alipore) : Sir,
I suppose we are all agreed that this Railway
Convention Committee is supposed to act as a
sort of sentinel on behalf of Parliament in order
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to see that a proper balance is struck between
general revenues and railway revenues. But I
am sorry to find—I do not know whether the
annals of Parliament have any such precedent
to show—that the last Convention Committee
which was appointed in 1968 failed even to
submit a report. This matter has been passed
over, in my opinion, rather lightly by the Mi-
nister. It isa very extraordinary thing; a
committee was set up in 1968, the Lok Sabha
was dissolved only in December of 1970 and so
from 1968 to the end of 1970 I think was more
than enough time for this committee, which
was seized of the urgency of the problem before
it, to have submitted a report. Today we are
without any report. The last report we had of
a Convention Committee was the one of 1965.
I hope somebody will enlighten us as to why
this extraordinary state of affairs has come to
pass. Iam told that the Committee met only
two or three times and then some sort of assur-
ance was given the further meetings would be
called, may be there was a change of Ministers
in between—but I do not see what this has got
to do with the Committce—and then when
finally the Lok Sabha was dissolved the Con-
vention Committee also passed into the limbo
of history. I think itisa very extraordinary
thing and I hope similar fate would not over=
come this Convention Committee which is now
proposed to be set up again. I welcome the
hope—it is not an assurance because he cannot
give an assurance in this respect—I welcome
the hope which he expressed that in view of
the urgency of the matter this new Committee
which is going to be appointed, would try to
expedite its report and try to give it even within
six months. I do not think it will give it within
six months, but at least it should take a lesson
from what has happened to the predecessor
committee and not take such a leisurely atti-
tude towards this problem..

Shri Hanumanthaiya’s predecessor, Shri
Nanda, when he was speaking last year in the
debate on the railway budget, lamented very
much the fact that unless some sort of relief
was provided to the railways they were going
to face practically an insoluble financial pro-
blem. Whether that problem is really insoluble
or not without getting relief from other sources
it is not for me to discuss in today’s discussion,
because there is no time. It has been discussed
on other occassions and I continue to hold that
it is possible for the railways to augment their
resources considerably without involving them-
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selves in extra expenditure if only they wili
seriously try tocut down a great deal of the
wasteful expenditure which is still being incur-
red and by trying to plug the enormous losses
which are due to things like pilferage, corrup-
tion and so on. I think these things run into
crores of rupees.

But, apart from that, Shri Nanda had remin-
ded the House last year that the financial basis
of the railway programme for the Fourth Plan
is, firstly, Rs. 585 crores which is to come out
of the plan funds and, secondly, contribution
of Rs. 940 crores whichis to come from the
resources out of the railways themselves. These
two items taken together constitute the Five
Year Plan programme of the railways. Then
Shri Nanda went on to say ;

“] am afraid that apart from Rs. 525
crores arising out of the contributions to the
Depreciation Reserve Fund the railways will
not be able to generate resources of more
than Ras. 215 crores, leaving a gap of Rs.200
crores of funds which are required for the
wmplementation ot the Plan.”

That is to say, the railway plan. Last year,
according to the Railway Minister the failure
of the railways to generate these Rs. 940 crorcs
from their own sources left them a gap of
Rs. 200 crores. He went on to say that unless
this gapis filled somechow the railways would
not have any funds at their disposal to take up
jmportant projects like completing the lines
which are already under construction or the
conversion of old lines to broadgauge, upgrad-
ing of uncconomic lines and s» on. Shri Nanda
pleaded in his speech that the gap must be bri-
dged in the interests of the country, in the in-
terests of the people, and it should be brought
within the plan allocation. He was pleading
with the government that out of its general
plan fund it must allocate a further sum of
Rs. 200 crores to the railways to bridge this
gap. 1 find he has also expresed a wish that
the Convention Committec would put the divi-
dend liability of the railways on a more equi~
table basis.

Now, Sir, all I wish to say is that I hold no
brief for the railways in the sensc that unless
they are given some relief by the Convention
Committee they will be absolutely left with no
alternative but to give up many of their pro-
grammes and projects, I do not support this
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view becaute I have already said that they
should set about on their own to augment their
resources by other means but I do feel—the
experience shows—this rate of 6 per cent which
is on the capital investment after 1964, theore-
tically it may be all right but in practice it
scems to be a little excessive. If the Govern-
ment of India finds that in practice the railways
are not able to meet this liability of 6 per cent
dividend without running into absolutely in-
soluble crisis then I do not think there is any-
thing sacrosanct about this 6 per cent. We
have to cut the coat according to our cloth. I
find Rs. 910 crores which are supposed to be
generated by the railways—this works out to
an average of Rs. 188 crores every year—and
the dividends contributed to the general reve-
nues have been increasing from year to year.
Threc'years back it was Rs, 142 crores ; than
itincreased to Rs, 152 crores and then it in-
creased to Rs. 163 crores. It is increasing hy
9 to 10 per cent per annum and if this statu-
tory liability is to remain at this levelitis
obvious that the railways will not be able to
execute their planned programmes. Therefore,
I think that a practical view of this should be
taken and I hope also the Conventions Com-
mittee will go into all aspects of the question,
and if they feel convinced that railways do
require relief they should not hesitate to give
that relicf.

One or two other puints 1 want to make.
The Minister referred to some recommendas
uons of the Administrative Reforms Commise
sion of which he himself happened to be the
Chairman. He knows it very well and I may
remind him that the Administrative Reforms
Commission in 1ts report has thrown out an
idca and suggested that the railway’s contribu.
tion to the general revenues need not necessari-
ly be a prior charge always and at all times
and for all times to come. The rate can be
reduced or even internal arrangement can be

_made %o that for a temporary period at least

it ceases to be a prior charge. I think the
Administrative Reforms Commission has sug-
gested that allocations for the depreciation
fund and for the reserve fund of the railways—
upto a limit, of course—should be made the
prior gharge, I think if the administrative
Reforms Commission was serious about this
question it can be taken up and studied in
greater depth by the Convention Commitgee.

Finally, I would mention about another
suggestion that the Administrative Reforms
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Commission made. That is, on major works
of the railways, by which they mean works
which are of the value of Rs 1 crore or more
than Rs. | crore on such major works there
should be a five-year moratorium on the pay-
ment of dividends. This 1s a suggestion of the
Administrative Reforms  Commission itsclf that
on the major works for re-modelling of lines
for increasing rail capacity which are of the
value of Rs 1 crores and more, on all such
works theie should be a hve-year moratorium
on the payment of dividends. T'his can be done
by internal arrangement I think now the
time has come when somne of the surpluses of
the railways are required to be ploughed back
and so we should not always think mechani-
cally of this so-called sacrosanct idea that con-
tribution to the general revenues must at all
stages and at all costs be given the top priority
and made the prior charge

I think, these are some considerations which,
I hope, the Conventions Committee will keep
in mind. I hope, the Railway Minister will
also keep in mind that he should not only hope
for relief from that source but should also set
about trying to augment the revenues of the
railways from other sources without increasing
expenditure. I hope, finally, that the Conven-
tion Committee will, in contrast to its prede.
cessors, sct about this job with some alacrity
and seriousness and will complete its work as
soon as it possibly can so that we can find
some solutions to these apparently baffling pro-
blems which are piesented to us every year at
the time of the Railway Budget

SHRI VIRENDRA AGARWAL (Morada-
bad) : Mr. Speaker, Sir, railways constitute
the largest public sector organisation in this
country. It 15 rather unfortunate that the
inefficient functioning of practically all the
public sector organisations, particularly so of
the railways, is the biggest drag on the entire
economy. Why is thisso ? It isall because of
one basic reason, namely, over-capitalisation
and under-utilisation of its capital.

L]

Who is to be blamed for over-capitalisation
and under-utilisation * I would blase the
Planning Commission for its faulty planning,
so far as over-capitalisation of the various
public sector units in this country i§ concerned,
and for under-utilisation I would certainly
blame the ministries or the units concerned.
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The railways cannot be excused for their
poor performance on the ground that the
gestation period in their case was more. They
have had a long period of service but it 1s
rather unfortunate that after this long period
alo, the railways are showing heavy losses,
with the result that the average railway user
has tovay a higher price either n terms of
fare or by way of freight

In what way can we solve this problem of
the poor finances of the railways ? It is really
a serious problem which should be considered
rather carefully. But, unfortunately, we have
to go into this whole question brcause ultima-
tely 1t is incfficiency, mismanagement and
corruption at all levels which prevail in the
railways which are largely responsible for the
poor finances of the railways

The railways are drawing funds fiom the
general revenues. They have gone to the extent
of Rs. 150 crores It has been suggested that
the rate of dividend or interest to the general
revenues  should now be tampered with,
becausc the railways arc incurring losses, If
we decide to reduce the rate of interest or
dividend to the general revenues, who suffer ?
Of course, the general revenues would suffer.
Who would pay ultimately if the general
revenues suffer > The average taxpayer in the
country Therefore, I feel, the moment we
concede or agree with reducing the rate of
dividend, it would be a sign that the railways
cannot be improved at all.

Iam one of those who believe that the
railwayshave got vast potentialities to improve,
If we have got the nght men at the helm of
affairs, I do not see any reason why the railways
cannot be improved. But for improving the
railways, we have to go into the basic problems
with which the ratlways suffer. We should not
think in terms ecither of reducing the rate of
interest to the general revenues or of sayng
that the payment to the general revenues
should not be a priority charge or that the
major works up toRs. 1 crore should have
somne sort of a moratorium. These suggestions,
I feel, willgo very much in improving the
functioning of the entire public sector organi-
zations in this country.

I would go a step ahead that whatever the
Railways draw from the General Revenues,
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and for all the major works they undertake in
future, they should try to raise resources
directly through borrowings from the market.
They should also try to have loans directly
from the nationalised banks. If they go and
enter the market directly and raise resources
through borrowings and loans from the nation-
alised Banks, I think the Railways can think
in terms of standing on their own legs. Unless
and until the Railways develop some very
reasonable scheme of placing their finances
on sound lines, the future of the railways can-
not be considered safe. At the moment, apart
from many other problems, the problem of
coal shortage is widely known and because of
the coal shortage we have to blame nohodyelse
but the Railways themselves that the prices of
coal in diffetent parts of the country are
going up.

Itis true that democracy functions through
a committce, but the commuttee should realise
us function towards democtacy as well. When
the Commuttee is constituted, the Committee
should sce to it that not within a period of
six months as has been suggested by the
Railway Minister but within a very shoit
duration the Committee should devise ways
and means for placing the railway finances on
sound lines.

With these words, I cxpect this Committee
to render some useful service and also expect
that the Railway Minister would not be
required to come to this Housc again cither
for increasing the passenger fares or the freight
on goods,

Thank you, Sir.
13.28 hrs.
[Mr. DePUTY SPEAKER in the Chair.)

*SHRI R. P. ULAGANAMSBI (Vellor) :
Mr. Speaker, Sir, before I extend my support
to the Resolution moved by the hon. Minister
of Railways for the constitution of Railway
Convention Committee, I would like to say a
few words.

Sir, the Minister of Railways in his intro-
ductory speeeh stated that in the year 195051
the capital-at-charge of the Railways was
Rs. 827 crores and in 197071 it had gone upto
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Rs. 3473 crores. In 1950-51 the Railways
contributed as dividend to the General Reve-
nues a sum of Rs, 32 crores and the dividend
contribution of the Railways to the General
Revenucs had reached the figure of Rs. 173
crores in the year 1970-71, So far, during the
pericd of 20 years, the cumulative dividend
contribution of the Railways to the General
Revenues is Rs, 1605 crores. This comes nearly
to 507 ofthe capital-at-charge of the Railways.
In addition to the dividend, which the
Railways have to contributc statutorily to the
General Revenues, the Railways part with
Ppassenger tax at the rate of 1%.

1 welcome the constitution of Railway Con-
vention Committee at this juncture when the
Railways are faced with acute financial strin-
gency. We are all accustomed to hear the
Railway Minister lamenting the lack of funds
for railway developmental programmes like
construction of new railway lines, much needed
overbridges, manned levelecrossing and reno-
vation of rickety bridges built many decades
ago. You are aware, Sir, that during the
discussion of Railway Budget this ycar, many
hon, members referred to the surveys made
scveral years ago which have not seen the light
of the day. The paucity of funds has preven-
ted the Railways from the undertaking the
constructions of lines for which such surveys
had been made long ago. There are lakhs of
unmanned level crossings throughout the
length and breadth of the country and we
read invariably every day in the newspapers
the fatal accidents that take place on account
of such unmanned level crossings. Similarly,
there are any number of crossings under the
charge of onc man. You can imagin how it is
possible for one man to be on duty for twenty-
four hours a day. On account of many-sided
economic developmental activities undertaken,
the traffic has gone up manifold and there is
constant congestion on the narrow overbridges
which are in the same stage from their date of
construction. No steps have been taken to
widen such overbridges,

T would like to give to the House a few ins-
tances to show how the progress of Railways
has bten impeded for want of funds. The hon.
Minister of railways is aware of the survey
carried out twenty years ago for linking by
rail Coimbatore—Satyamangalam in Mysore.

*The original speech was delivered in Tamil.
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This has not yet been taken up for construc-
tion. In my constituency, Katpadi Junction
connects two States and two districts of these
States, Andhra Pradesh and Tamil Nadu.
The capital of North Arcot District, Vellore is
linked with Chittoor, the capital of Chittoor
District in Andhra Pradesh. Here in Katpad:
Junction, there is a 50-year old railway over-
bridge. This overbridge is so narrow that it 18
really a hindrance to free Huw of ever-
increasing traffic. Not only that. The people
of the area ate afraid that it may collapse any
day, as this looks like an old monument. This
overbridge 1s a standing reminder to the Rail-
ways, inability to take up renovauon work so
far as overbridges areconcerned. The railway
track between Katpadi and Villupuram runs
through the heart of Vellore town, bifurcating
it into two halves. Vellore Town Station and
Vellore Cantonment Station are there. To the
southern side of Cantonment Station, there is
agate. The people of the arca have been
demanding for decades the construction of an
overbridge which will facilitate the movement
of school students, college students and the
business people and others from one side to the
other. This demand has not so far been heed-
ed to by the Railways. The usual plea is lack
of money. Similarly, there is a long standing
demand from the people for extending the
train to Katpad: from Tiruvannamalai, which
at the moment goes back from Tiruvan-
namalai to Villupuram, the originating station.
If this is done, it will help the people of the
arca greatly. The Kerala Express which starts
from Madras does not stop at Ambur, a place
throbbing with industrial activities as there are
many tanneries and other manufacturing units
in and around. The Railways do not hcsitate
to appease the people by advocating that
whenever tunds permat they will take up such
iterns of work.

As the Railway Minisier pointed out, the
Railways have contributed already to the
General Revenues nearly 50% of the capital-
at-charge in the shape of dividened and in
additfon gives to the General Revenues the
passenger tax revenue at the rate of 13. 1
would suggest that the Conveation Comfhittee
proposed to be constituted should bear in
mind the predicament in which the Railways
have been placed in the matter of undertaking
the works on new lines, renovation and widen-
ing of old overbridges, manning the lakhs of
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unmanned level crossings in the country, cons-
truction of rail track for which surveys had
made long ago, extension of train and rail
track wherever the economic activities demand
and giving acditional manpower to thousands
of level crossings now mauned by a singleman.
I would only say that the dividend to General
Revenues should not be a prior charge at least
for some tune till the Railways are able to meet
the genwne demands of the prople in  the
matter of providing greater amenities to IIT
Class Passengers

With these words, I conclude

PROF. S. L. SAKSENA (Maharajganj) :
M:. Deputy Speaker, Sir, I have high very
regard for the Railway Minister and when I
feel that he is in difficulties, my sympathics
are with him,

He himself saxd in this publication ‘New
task that for 4 years in succession there has
been a loss of Rs. 36 crores 4 year and he has
sct about several new tasks for the Raslways,
so that Railways may show profit,

Sir, I am onc of those who consider the
Railways to be the most 1mportant artery of
the nation ; the more the Railways are eflicient,
the greater will be the progress of the country.
Transport is very essential for the country and
my sympathy is with him in every demand
that he likes to make.

But I would like him to rosider this pomnt.
We have invesied a large amount of capital in
the Railways. About 15 years back in 1954
when  Sir Padampat Singhania was a Member
of the House, after the Railway Budget was
presented which showced a loss, he said to me
if the Railways were in the private sector in
his charge, he would assured a dividend
double of what was demanded by Government
now and there would have been large profits
and no losses. At that time about Rs. 800 crores
was the capital invested. What he meant way,
the functioning of the public sector was waste-
ful and the private capitalists could make the
railways function at double the efficiency at
which they were working. As a socialist, I
believe in the public sector and the socialisa-
tion of industries. But it is unfortunate that
1 have to hang down my hand in shame when
I find that our public sector industries mostly
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run into losses. In steel which should be the
pride of the country, we are having losses,
and in the railways also, weare having losses.
Once when I was in Russia, I asked the chaii-
man of the Russian Planning Commission.
‘In our country, when we take up a project
in the public sector, we make losses, but in
your country you are always able to make it
asuccess. What 1s the reason for this ?'. He
told me “The reason 1s this. In your countiy
you put the public sector projects under the
charge of civilians, administrators etc who do
not know anything of commercial economy.
In our country our managers arc far more
efficient than those 1n the private sector, and
so we are always successful whenever we
undertake a public sector project. Secondly,
we have also got methods of giving incentive
to the workers. We have so many methods of
making the workers feel that it is theirr work
and it is their enterprise and they will get
more benefits il there are more profits’.
We must take a lesson from them. First of
all, I think we must have an economic service
which must b~ fully trained to take up all
projects. Secondly, we must also find out
methods to give jucentive to the workers so that
they may feel that it 1s their work and they
will benefit, the more they produce and the

more efficient the plant is, the more they will
get.

I have a very high opinion of the Railway
Minister, Only the other day he made an
announcement about punctuality, and I am
glad to say that there has been a great
improvement, and today the trains are run-
ning much more punctually than at the time
he made that announcement. He does not
believe in red tape, he is zealous in his work
and he takes things very seriously. Therefore,
1 am prepared to help him in cverv way, and
I am fully confident that he will be able to
deliver the goods. But I do want that he
should also see that when such huge capital s
invested in the railways, the general revenues
should also have a proper return onit. After
all, in socialist countries, we depend entirely
on the profits of the the socialist concerns.
But here we are finding that we have to pay
to the socialist concerns from our general reve-
nues which is just the reverse. I therefore, hope
that the new Convention Committee will look
into the whole thing thoroughly and try to
find out whether there are some methods by
which the railways can avoid corruption, ticket-
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less travelling and waste in expenditure and
try to give a proper return on the capital
invested.

MR. DEPUTY SPEAKER : That is exactly
the purpose of the committee.

PROF. 5. L. SAKSENA - I hope that
the committee will try to find out where the
railways can save from their own resources and
how they can function more efficiently so that
the contribution to the general revenues may
not get reduced. But if we fecl that the rail-
ways cannot function properly without some
relief, we would be very glad to help the hon.
Minister.

DR. MELKOTE (Hyderabad) : The
hon: Mcembers who preceded me have said
everything that hay to besaid with regard
to this motion

Shri Hanumanthaiya has always been known
to be a very efficient administrator. Ever since
he made the announcement in regard to pun-
ctuality of trains; that he would try to see that
trains ran punctually, I must admit that for
the past few days or nearly a month, the trains
have been running rather very punctually, and
we are very happy about it.

In view of that, we feel that in regard to
this motion which he has made, he would
make every attempt to make it as reasonable
possible. It is a fact that the railways are actu-
ally suffering today. That is so not merely in
India but the world over. Passenger traflic in
other countries has also fallen down almost to
zer0. In the Emopean countries, many trains
run empty but they are run in order to be able
to maintain the cmployment potential. In our
country, though vast in area, it is not the pas-
enger tiaflic that pays : it is always the goods
traffic that does so. Now good roads are being
constructed and the National Highways and
others are taking a good load off the traffic
which otherwise would have gone to the Rail-
ways.

The point at issue is not any onc of these.
It is the question of cost going up, cost of mate-
rial, cost of construction, cost of wages and so
on. This convention was set up long ago to
find out what is the rate of dividend the Rail-
ways should pay to the general exchequer on
the investment of the public amounting to



155 Rly. Convention

[ Dr. Melkote]

nearly Rs. 4,000 crores now. The public natu-
rally cxpectin a commercial undertaking, an
efficient commercial undertaking if it is, the
ability to plough a certain proportion of the
profits back for its own benefit, This had oc-
curred all these years. The previous Railway
Minister, Shri Nanda, and the present Railway
Minister, Shri Hanumanthaiya, have made
out a case that a time has now come to review
the position. I would only point out that the
public do expect some kind of return and they
feel that that return is possible provided the
railways manage their assets more efficiently.
They eut down the cost of many things, for
example, the cost of construction Then there
is corruption which has to be checked, .if not
eliminate. Somctimes corruption is rampant
to such an extent that that the mercantile com-
munity deccive both the public and the rail-
ways. I had mysell brought this to the notice
of the Railways sometime back. If some of
these things are checked, I am quite sure the
Railways would be able to earn much more.
Therefore, if the demand on the part of the
Railways to seck some adjustment is to write
off the return altogether, the pubhc will not
wellcome 1t.

I am very happy that the Convention Com-
mittee is being set up in order to go into all
these questions and X hope their recommenda-
tions will come before this Housc at the very
carliest,

SHRI HANUMANTHAIYA : I am grateful
to hon. members who have spoken a word of
encouragement to the Railway Administration.
" Even as punctuality of trains has improved,
I would like to see that our financial picture
also gets improved by the time we reach the
stage of the preparation of the next budget.
That is the target I have sct not only for myself
but fur the Railway Administration.

So far as this public undertaking is concern-
ed, it is the property of the people, run for the
peoplé by the people’s representatives, I there-
fore look at in the true spirit of a public enter-
prise. I have nothing to hide from Parlicment
or the people, I straightway admit that there
is corruption and inefficiency on the railways,
In regard to the call attention notice I answered
today, I myself did not know that a ferry
with a capacity of 1500 passengers had on
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board but only 300 people in all had pur-
chased tickets. This is a sorry state of affairs,
I have already issued instructions to depute a
special officer from the Railway Board to that
place, Patua, and sce that those gesponsible for
this kind of corruption and incfficiency are
brought to book. I am very happy with the
considered support that the house has been
extending to me. One thing that needs atten-
tion 18 the punishment to those who are found
guilty. In this parliamentary system of govern-
ment, many a time it happens that the guilty
people get the punishment postponed or evade
punishment by bringing influence to bear upon
the concerned people. I am grateful to the
hon. Members that no such influence has been
biought during my time. That means that
they have given the administration a fiee hand
to punish not only the cortupt but the ineffi-
cient. If this one policy is rigidly and purpose-
fully followed, I have no doubt whatsoever that
our administration will become cflicient and
even our finnances will show surplus.

1 feel amzed at the railway protection force,
It was brought 1nto existence to prevent theft,
etc., with an the expenditure of a few crores of
rupees in order to prevent theft of a few more
crores. Now the position is that theft has also
increased and the railway protection force's
expenditure has also increased. In order to
prevent pilferage of things worth about Rs. 8
crores, we are paying emoluments of Rs. 12
crores to the railway protection force. I cane
not ever imagine a more absurd proposition
than this, but this is going on—the theft and
pilferage and inefficiency. It is casy to make a
surplus budget if we are able to check all these
evil tendencies. Ticketless travel alone, I am
told, is of the order of Rs. 25 crores in dimene
sion. It isherc that we have to put forth our
best effort especially where it has become al-
most a habit,

These are things that have to be done, but
all these things do not come under the purview
of the Convention Committee, Its scope is limi-
ted but since hon. Members stressed upon this
subject, I readily undertake their bidding, that
is, to increase efficiency and bring down cor-
ruption. I deliberatcly use the word—not abo.
lish,~but to bring down corruption, Asyou
know this inefficiency and corruption is not one
day's wmaking, It has got such deep roots for
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decades and decades that it would not be
possible for even a Hanuman to abolish it ina
day or in a month.

AN HON. MEMBER : You are Hanuman-
thaiya.

SHRI HANUMANTHAIYA : But I hope
that the goodwill and support and the appre-
ciation that the Members of this House and the
other House are giving, will really give me the
necessary strength to set the matters right.

So far as the Convention Committee is con-
cerned, Ido not want to make straightaway
the pomnts of view of the railway administration
or the Railway Ministry, hecause if I make
some proposition on the lines made by my
friend Shri Gupta and others, I will not be
allowing the Committee to examine all the
financial problems with a fresh approach beca-
use the views of the Railway Minister or the
railway administration are certainly going to
influence the decision of the Committee. Therc-
fore, I do not propose to deal with the finan-
cial problems as such.

The hon. Member who spoke first for the
Commumst party made a charge that the Rail-
way Board will not co-operate with this Com-
mittee nor will it be helpful. I assure the hon.
Member as well as the House that the railway
administration, whether it is the Minister or
the Railway Board, or any other staff would,
in all sincerity, place their services at the dis-
posal of the Committee. I know the importance
of the Committee also ; it represents the wisdom
and the might of this House ; Parliament as a
whole.

We shall thercfore pay due regard to its work
and its views in framing the recommendations
for discussion by Parliament. The hon.
Member Shri Indrajit Gupta made the point
that the committee appointed by the last
Parliament was not able to work at all for
almost two years after having come on the
scene. Then the Lok Sabha was dissolved. T
do not propose, nor would it be in good taste
for me to \doso to make comments on the
work of a committee that no longer exists. But
1 do seriously take the advice given by the
hon. Members that this Convention Committee
that is to be appointed, will have to work
expeditiously. So far as I am concerned, I
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shall be available for the Ci ittee on

everyday it wants me.

Real speedy geork by the committee depends
upon the Chfiirman the Speaker is going to
appoint. I should hke to have a person who
knows the problems of the Railways, an efficient
and dynamic person and who can take an
objective view of the interest of the railways
and of the General Administration. If we are
able to get as Chairman who has application
to his work, the work of the Committee can be
finished in less than six months. So far as his
appointment is concerned, I am not the person
responsible for it ; it is the Speaker and the
Chairman of the other House. It is up to
the Presiding Officers of the two Houses to
select such knowledgeable persons as the work
of the committee requires,-so that the work
of the Committee could get expedited. With
these submissions, I beg the House to approve
two resolutions I have moved.

MR. DEPUTY SPEAKER : The question
8

“That this House do resolve that a
Parliamentary Committee consisting of 12°
members of this House, to be nominated by
the Speaker, be appointed to review the
rate of dividend which is at present payable
by the Railway Undertaking to Grneral
Revenues as well as other ancillary matters
in connection with the Railway Finance
vis-a-vis the General Finance and make
recommendations thereon.”

The motion was adopted.

MR. DEPUTY-SPEAKER : The question

“That this House do recommend to
Rajya Sabha to agree to associate 6 members
from Rajya Sabha with the Parliamentary
Committee to review the rate of dividend
which is at present payable by the Railway
Undertaking to General Revenues as well
as other ancillary matters in connection with
the Railway Finance vis-a-vis the General
Finance and make recommendations thereon
ungl to communicate the names of the
members so appointed to this House.”

The motion was adopted.
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13.53 hrs,

MEDICAL TERMINATION

NANCY BILL

OF PREG-

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D. P. CHATTOPA-
DHYAYA) : On behalf of Shri Uma Shankar
Dikshit I beg to move :

“That the Bill to provide for the termi-
nation of certain pregnancies by registered
medical practitioners and for matters connec~
ted therewith or incidental thereto, as passed
by Rajya Sabha, be taken into consider-
ation.”

By way of introduction of the Bill, I should
like to say a few words, Historically speaking
this Bill means not much ; it is only to libera-
lise some of the restrictions under scction 312 of
the IPC where it has been provided that termi-
nation of pregnancy relief would be available
only to pregnant women in case it is necessary
to save their life. This condition that this
would be allowed—the benefit of termination
of pregnancy—only in order to save their life
scemed to the people for a long time rather
restrictive. In order to relax the restriction we
are bringing forward this law which has already
been passed by the Rajya Sabha, It wes
throughly processed by Parliamentarians and
social workers and some jurists, taking into
considcration the views of other experts,
medical and non-medicq], in and through the
Shantilal Shah Committee. Incorporating the
recommendations of the Shantilal Shah Com-
mittee, the Bill was drafted and introduced in
the Rajya Sabha on 17th November, 1969,
At that stage it was observed by some Members
of the other House that the Bill needed further
study both in depth and detail. So, it was
referred to a Joint Committce on  24th Decem-
ber, 1969.

The Joint Committee held asmany as 19
sittings, and several modifications were sugges-
ted by it, All those modifications have been,
ina different way, incorporated in the Bill
now presented for the consideration ob this
hon. House.

The recommendations, broadly speaking,
are five. First, it has been suggested that unless
and until the rules and regulations incidental

to the Clauses of this Bill are framed, this
legislation should not be brought into force.
So, evenif this Bill iy passed, it will not be
brought intu force forthwith.

Secondly, the definition of the “guardian®
whose consent would be necessa:y for termina-
ting the pregnancy of the ward under his con-
trol has been further liberalised. Formerly the
definition was in terms of both care of person
and property of the minor. Now, care of
property has been deleted, and it is only in
terms of care of person,

Thirdly, to ensure the safety of the life of
the pregnhant women, the definition of the
medical practitioners authorised to undertake
this sort of delicate and risky operation has
been icstricted. Any and every medical
practitioner will not be allowed. It has been
suggested by the Joint Committee that only
registered medical practitioners should be
allowed, and registered medical practitioners
means more than what meets the eye in the
first instance ; It means medical men who
have the necessary training and expcrience.

Fourthly, it has been suggested by the Joint
Corgmittee that if the pregnancy is within the
twelfth week, the opinion of one doctor would
be deemed sufficient for undertaking the
opcration, but if it is between the twelfth week
and the twentieth week, the opinions of two
doctors would be necessary, although the actual
operation could be undertaken by one doctor,
i. ¢, asurgeon,

In the fifth instance it has been suggested
that in an emergency case of saving life, the
condition of having the opinion of two doctors
could be relaxed as also superior qualification
and experience, because in some parts of the
country highly qualified medical practitioners
necessary for undertaking this type of opera.
tion may not be readily available, This is the
history through which this Bill has been pro-
cessed and given the form in which it has been
presented before this House,

14 hrs.

The objects for which this Bill has been
introduced may be categorised under three
heads—humanitarian, health aad evgenic.
With the passage of time all over the world,
there was a cry that unwanted pregnancy
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should be allowed to be terminated. That is,
women who, under circumstantial pressure,
arc impregnated should be allowed to have
the benefit of termination of pregnancy. This
is the cry heard all over. With change of time,
in India also, we have expericnced such a
demand for a pretty long time.

SHRI K. N. TIWARY (Bettiah) : Who
demanded it ?

SHRID. P. CHATTOPADHYAYA : Many
sections of people. It is mentioned in the
Joint Committee’s report that the opinions of
different people and different organisations
have been taken into consideration.

So far as the humanitarian aspect is concer«
ned, during partition, for example, many
women were victims of forcible sexual acts,
resulting in unwanted pregnancy. We could
not do anything legally to those unfortunate
women at that tlime. Apart from that, the
figures available unmistakably show that on
an average 6.5 million people undergo termi-
nation of pregnancy. This is an unmistakable
pointed to the necessity of having such a law.
This staggering figure of €.5 million indicates
that we should have had a law of this nature
long ago. Of these 6.5 million cases, only 2.5
million arc natural. The rest are induced. In
spite of the absence of such a law, today we
have this staggering figure of 4 million induced
abortions. Of cowse, T cannot claim that the
figure is based on accurate study, but even
then it is staggering and it shows that not only
we should have, but we ought to have had
such a law. The figure is just a pointer to
the necessity that we are already living with
the problem, and let us make legal and moral
what has been done surrcptitiously all these
years.

SHRI ZULFIQUAR ALI KHAN (Ram-
pur) : Ladies who undergo abortions illegally
would not like other people to know that they
had an abortion. Then how did the Minister
got this figure ?

SHRI D. P. CHATTOPADHYAYA : Itis
from the sample survey and extrapolation of
statistics. 1 donot claim that this is an exact
figure but it is an approximate pointer to the
problem.

Apart from the humanitarian ground, there
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isalso the health ground because sometimes
due to the failure of the conventional con-
traceptives some women become pregnant. We
should be sympathetic to them. As the law
stands at present, they canmot terminate that
unwanted pregnancy. So, that objective is also
kept in view while drafiing this law.

Thirdly, there is the eugenic consideration.
Because, in some cases women run the risk of
having crippled children. A mother who has
reasonable grounds to believe that she will
bear crippled children should have the benefit
of termination of that pregnancy,

So, on these three grounds, humanitarian,
hcalth and eugenic, we thought that some
legal relief should be made available to the
women. This Bill may be viewed from two

points of view, apart from a third point of
view.

Broadly speaking, it has becn welcomed by
the members. Ihad the privilege of piloting
the Bill in the Upper House and I have found
that it received due welcome from all quarters.
Even in the Joint Committee, I am glad to
report, out of the 26 members as many as 22
accorded a héarty welcome to this Bill. 1 have
no doubt that this enlightened House with its
progressive outlook also would extend its whole-
hearted support to the Bill.

Before I furmally place the Bill before the
House, I would like to say that there arc two
sets of arguments. One set consists of the view
that this Bill is too conservative and the other
is, which is the opposite, that it is too liberal.
Those who say that it istoo conscrvative are
more radical in their outlook. But the success
of otherwise of this Bill depends upon the
social attitudes of the people. We have many
laws which were out of tune with social realities
which did not work. As carly as perhaps 1854
we had a Widow Remarriage Act. It was a
dead piece of legislation, not practised because
Bthough it was put on the statute books people
did not accept it. So the simple point is that
if wa say something radical, if we bring about
a more radical law not consistent with the
demands of the people, while it goes on the
people, while it goes on the book of statutes it
does not go home to the people to be practised
and followed.
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SHRI B. P, MAURYA (Hapur) : It should
gwve some pretection to unmarried mothers

also.

SHRI D. P. CHATTOPADHYAYA : That
sort of protoction that these unfortunatc ladies
are demanding for is also provided in thislaw.

While we are very much of the opinion that
we should have a radical law, we must be
realistic enough to see that the lJaw must be in
tune with the need of the people. For example
perhaps in 1955 at the instance of the United
Nations we had a law passed in this House
and the other House prohibiting prostitution.
What has happened to that? Iris again a
dead law. It has not gone to the heart. So
1 say, Sir, the question is not one of my having
radical views or of some hon, Members having
radical views but the pomt is, if the social
milieu is not ready to accept the radical law it
is no use shouting our progressive views on the
floor of the House. The question is one of
larger issuc affecting the people at large outside
the House. So, I say, if it is not 0o liberal it
is liberal but, as I said at the beginning, the
main objective of bringing about this piece of
legislation is to remove some of the restrictions
enjoined by Section 312 of Indian Penal Code.
1ts objective is liberal. Just now I heard some
of the hon. Members saying it is not radiial
enough. I say thatit is not very conservative.
Many of the apprehensions expressed in the
form of nterventions that it is conservative
emanate from the fact that those Members
have not gone through the Bill thoroughly., I
hope they will go thiough the Bill thoroughly
and they will find many of the things they
expect from the Bill are already there in the
Bill. With these words I commend this measure
for the consideration of this House,

MR. DLPUTY SPEAKER: Motion
moved :

“That the Bill to provide for the
termination of certain pregnancies by
vegistered medical practitioners and fgr
maiters connected therewith or incidental
thereto, as passed by Rajya Sabha, be taken

o

into consideration.”

1 find that one and a half hours have been
alottedfor this Bill.

SHRIR. V. BADE (Khargone) : I request
that the time may be extended by one hour,
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MR. DEPUTY SPEAKER: I cannot
accept a notion off-hand in that way. The time
has been fixed by the Business Advisory Com-
mittee. I find the Bill is creating lot of interest.
But have received many names, I think we
should fix 10 minutes for each. Even we may
exceed time.

SHRI S. M. BANERJEE: Sir, do you
think pregnancy can be terminated within 10
minutes.

MR. DEPUTY SPLAKER : With modern
techniques it can be done, Shri Bhattacharyya.

SIHRIS P. BHATTACIHARYYA (Ulube-
ria) : Sir, I support this Bill fromn the point of
view of humnanity. It will save the humanity
from biologicol and natural barriers. There
are various social barriers in our society for
which our unwanted children and wmothers
suffer. Thus Act will free them and get them
proper human dignity. For this, I do support
this Bill. People in our country aie deep in
superstitions. So, Government must see how
they could be really helped and their dignity
saved. That is the main difficulty that Govern-
ment must overcome, without harming thewr
Ife or their prestige or anything.

Lastly, we must utilise this for out research
and development. Qur Ministcr must kaow
that J. B. S, Haldane, a noted biologist, in his
book wrote how these things can be of great
benefit for the devclopment of our research
and medical science. This must be taken into
consideration. For this out medical units must
be properly developed so that we can really
help our people and our medical science can
do the utmost help,

With these words, I support the Bill.
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result of failure of any device or method
used by any married woman or her husband
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wanted pregnancy may be presumed to cons-
titute 8 grave injury to the mental health
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fra® o § S9AT § HT-AYAT &Y
T A R mAar FEd g 5 osw amy
F fao qroF a@ a7 ey &7 AE
"G g frga fax & afrmd agy g9
ARTE R Farg & 97 AargH afsaar A1
wfgarsl #Y 3499 & vl T A A
afFa a7 sAares a=9 faasr g9 girar
u 1€ afy g, Sifs arfaar ¥ e
qEFT 9 fqad § faRY wrg qrer qrAr
a8, aveT arqr 98, f99%7 gqer § w18
argT AfY oM faawr asgma ¥ €
gz A 9y F wgAr agd g fF
qq9172E 7% 98 v, faar wf & g
T N AT AT F H-L FF AAAT
fafga S & fF Sasr ava Y ol
AT F IWW FEAT gF R @
ITARE F50 A AN AL AW AT
fedt sl & Yrww ¥ & oy § qafog
Fagh g a1 a9 ¥ qrag w1
drrarger frar AT wrfgn 1 wfE arer
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et § g rmafi g1 &
Fwal ¥ fag oy qar s AR ?
A IAH AT d9T A7 HOw I
=9t Y 1% @ G N & afr vAw
g frar g faoda @0 oal A
ey dar i F a1 wEd N fFow
gt e gar By ¥ gmares faeda
fomaY A aear w0 far q@T
ITH JEME A, FRGA H IIRT A
Trge fad ol amw SAFT ARy
FH |

¥ g 9T A9 XA AE FIAT AGA
#fe & amAt § fF oF H(do Mo THo
qrfeaT & A fF sy § gar 9r, Sy
f& oF FmaweT qIgee 97 AFA orer A%
gaar Ay ady g &) .. (swedw) ..
TW &V g GEreF H17 wafqar qwa
Iy & wfET w9 gy amw wwfad
FAY AT AT A AT G A FIW NG
g wa g e d 9T g Few
far F v faegwr e w H g
@ fF v gaar asafasar § 7 am-
#0T WL &1 TEE ART T T
gt .. (smawm) . Ffae & FEar
g fr gaw aga iy 8, san faeg™
oz Y & 5 s wE i e wawar
oF faer off fman efade Fard @
ay g9 fam & syvgT IHET FATEAE FHU,
T T AT FET F7AT . L (FAAA) .
ag a14 59 fa & faga T A &0
.o (smwm) . & Ay g oo ar
AN FIA ¥ qg faw qar WA agi 9@
9y qg9 g% 1 Fgr 97 o ufad@w & wf
I WY & ¥ Faw & ) wigaray o ofadda
W F dar ¥ afe § wwwd g
TR IS F W Far Afawar ¥ =<
¥ gr AmAaT & e ¥ @ fe AR
TG AT ITET IR W H-aW F
¢ s ag A @ wfw, g
dmaes af  wwr oAfag o ...
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(wrawm) . . zafag & @@ & ax
FeArarRdr § % 1w famr # offaqedr &

1 have studied this Bill. They have not
given the Statement of Objects and Reasons.
When you are not clear in your mind, what
will you say before the public? We have to
go to the public. We have to make them
undcrstand the intention of the Bill. This am-
biguity should go. It is not aplay; itisa
scrious matter.. I request the House, and I
request the hon. Members, to support me
when I ask for the clarity of the Bill. The
Bill should be in tune with the times. If you
want to become radical, to radical.

SHRI S, M. BANER]JLE (Kanpur) : I rise
to support this Bill, as it was supported by my
group in Rajya Sabha alvo.

AN HON. MEMBER : Why should a
bachalor speak ?

SHRIS. M. BANERJEE : No,Iamnota
bachelor. I have just one child.

The point is that in the given circumstances,
this Bill has to be passed, and I must congra-
tulate Government on their bold stand in
regard to this matter, because this Bill was
objected to only by those who never wanted to
regularise this step,

It is a very painful duty on my part to sug=-
gest that a mother or a would be mother should
be deprived of a child. But what is happen-
ing to the young girls in this country ? They
have to play into the hands of these quacks
after they arc a raped by some pcople. Either
they stake their life in the hands of the quacks
or they take some medicine and die or they
commit suicide by throwing themsclves on the
railway track. This is exactly what is happen-
ing. We should in all fairness hate the sin but
not the sinner. That is exactly what was
taught by Christ and that was exactly what
our rishis also used to say, though they were
very conservative in nature.

AN HON, MEMBER : Mahatma Gandhi
also apid it.

SHRI S. M. BANERJEE : I accept Christ's
teaching first and the only Mahatma Gandhi’s.

AN HON. MEMBER : Hc is a Deputy
Christ,
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SHRIS. M. BANERJEE - Clause 3 lays
down when pregnancy can be terminated by a
registered medical practitioner ; the conditions
under which it should be done or should not
be done have all been laid down, Then, some
explanations have also been given. Explana-
tion reads thus :

“Where any pregnancy is alleged by
the pregnant woman to have been caused by
rape, the anguish caused by such pregnancy
shall be presumed to constitute a grave
injury to the mental health of the piegnant
woman."

Then, we have Explanation II which reads
thus :

“Where any pregnancy occurs as a
result of failure ot any device or method
used by any married woman or her husband
for the pupose of limiting the number of

children ...”

This is something surprising This iy reflec-
tion on family planning actually. Apart from
this, after all, the wife o1 the husband does not
manutacture loops. If theie is any loophole in
the loop, then they are not responsible. I think
that this explanation iy redundant, Why
should it be there > Supposing any lady says
that it was because of her  husband’s failure or
ifany husband says that i1t 1s because of the
wife’s failure, then what is theic in 1t, after
all ? Piegnancy is pregnancy whether it is due
to the failure of something or due to the success of
something. Therefore, I feel that this explana-
tion is redundant and it should be deleted from
this Bill.

Clause 4 specifies the places where pregnan-
cy can be terminated. It reads thus:

“No termination of pregnancy shall
be made in accordance with this Act at any
place other than—

(a) a hospital established or main-
tained by Government or

(b) a place for the time being ap-
proved for the purpose of this
Act by Government. *’

In the 1ural areas, what is going to happen?
Nearly 75 per cent of our population lives in
the rural areas. Where are the hoapitals there
and what will be done in those areas ? Again,
sub-clause (b) of clause 4 says :

AUGUST 2, 1971

Preguancy Bill 172

*“A place for the time being approved
for the purposes of this Act by Government”,

Supposing pregnancy has to be terminated,
then this very place can be converted into a
hospital under this clause. Certainly, the other
Members can be asked to go out, and any
Member who wants to terminate pregnancy
can do it here. I submit that it suould not be
provided for like that. After all, it should be
an approved place with somc beds or a hospital
with some beds and so on, Otherwise, it will
be a mobile hospital and wherever they move
and wherever they see that there is a chance
of terminating pregnancy, they will convert
that place into a hospital. I think that second
thought should be given to this by the hon.
Mimster.  Shra D, P. Chattopadhyaya has been
taking a lot of interest in family planning and
he has done very well in this Ministry asa
new Minister and I offer my congratulations
to him on hus fine performance.

1 feel that this Bill has to be explained pro-
perly. There should be some proviso laying
down the mimmum requitements to be satis-
ficd by any place which can be approved as a
hospital for this purpose. Otherwise, I am
aftaid thit ordmary doctors will utilise this
opportumty and there will be further loss of
life. So this should not be done.

Shrimati Savitti Shyam asked the question :
what will happen to those children ? Really
there should he some piovision for the unwan-
ted children,

MR DEPUTY-SPEAKER: That is not
within the scope of the Bill. This is only to
prevent unwanted children,

SHRI 8. M. BANERJEE : This is a general
discussion. Government could not prevent it
for the last 24 years. What will happen to
these children ?

MR. DEPUTY-SPEAKER : A scparate Bill
will be necessay.

SHRI S. M. BANERJEE : My sister, Shri-
mati Savitri Shyam, really shocked the entire
House by raising his very vital question.
What will happen to these children ? Will they
get a place in society ? I remember during the
British time when soldiers used to be recruited,
nobody asked them ‘what is the name of your
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father ?* He used to say ‘The King is my
father'. The King used to be the father of all
such people who were born like this. The
question really is whether they should not get
a place in society. When we have abolished
prostitution, what will happen to those children
who were born out of the womb in that way ?
If they are not accepted into society, I am
afraid these children will become most anti-
social clements. If this affects motherhood, it
will be the end of all values. So I hope this
will not be done. This has been done right
from the beginning but now we should correct
this state of affairs. 1 hope this will be given
thought to by the hon. Minister,

it ox wam fag (FuEd) © w
Jareqe] A, AT FTEEA H AN E
frana 7 g8 mf 7 fafrafr mmifer
fadms, 197) & graeq 8§ aqq fa=0e 31
qFT T T AFAC IAA fFar g0 & qw
FT GRAT TIA TV AT A E

oftqq, & wag g2 AEAT ey
Y Sft Y 9 Az fadaw Y wegA
w79 & f27 qurg I Argar g A0,
# o1g F MEAW g AT gET FT AT
0 fq9a% A7 ATETIHAT A AT F JET
argar ) afa fedft miFaw @A oo

miadt o 1 Sfrga Sifay & 93 o7

Fqar 9% ardfew vd aEfes w@eer
Fr aeftT &7 ¥ aft w7 Af|w Fr v
afe ¥y 7% ¥ gt & o v wi ar
TRIT &7 § arafe qugr arfas s
¥ oreqeq 3 TE § IAFT AW WAMF
geafon® g% gueq afv@ 9T 99w
1 qar S A A=y & g § aiEl &
oY g I FAY g qEE & AT
qur ey 1e fagrw 9T AW 0% W
Fr§ oft A waen It A aw@A |

e, af% g@ a1 1 aaier Sfen
fr afg asargar &t ag & ardfier ik
arafas sgamaet & Afes am &
aeftT &7 & fawatT & a7 ge%r S
AT AT S SEF AR IHF AN
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afrare & fa% oF st & & s
Iz TSz & A7 fgy § A gy

wAdT g5 JAY § 5 qArsT
() gra afg i &1 9o gar ¥ aqw
I T § I A(qF FT IG AT AT
ui & AAT 9T qGr qAS F 97 fwaar
WATAF AT q3ar g, AT oF w8
garfer waur sfea gdvar idr 3

o, wrva A frda & § wgi o
1 F#Trgt afvare oF quy AT v E
A1 F=T A1 AAT T AT F qA99T §
g7 & 43 fr 7Y faadr afz g afrare
Fgror i Ao & gL sma wawr
AF g7 ofT T T T AT I N Iq
afea & 37 a9 AT I T
& e 77 AT e qfear 9T ar gve
AAT R TR A Aaumw avar & faaey
G A7 uF QA Y AT | A 7 g

Ay, 39 fgas & wmwaw W@
sagqr &1 w5 2 fr ot w1 qaifed A
X AT 97 miEe 77 ggufa 2, avar
a1 fagas ®t ag 9o A ¥ afeerd
Ty qur Tarr FTAY &

T fagas & =7 aq &7 o srweqr
T g BF gz am Faw Waehwa
fafwerr-oraar € w7 qwar & o7 afy
F1E ey nfeh g SFIR FT TWGT F700
ar 3% = fadaT & grar qve fgar s,
F1E ot Yar safsr A fafrear wr faa-
T oafay adi & 59 *d A7 FA 71 39
F1 aferwr Al g o

§ Q9 & aegw ¥ g fafaw &
rg, | OF gHE 91 AT g | IEga
fagaw & wrw (3) Y garw (2) (F)
# 12 9378 aF & T F M 9T AR
gearg &< foar arg wife a5 awqg §
T HT FIAT Freroraar fresaw @) S



175 Medical Termination of

[sfr =z W Tz

8, T Iwe g miqr & frafy ¥
IHF AT & T 417 wferes N7 07
TIWiT gt & |

IfF WA A1 zog afear A 3z fagas
grar TAAT § A1 a8 gew AfgAr weg
A FIEAT QAR A B 3H FIT A
&9 fagaw w1 9vg AT w97 oy
frar siear aewg 8 &0 A AYHIT X 39
I T JIAS F@ Mg g 5 o
snaedr # ww faed gard gy wfzar
TG AT FIAT G AT A AD 4177
¥ wrg  #iT e W owqar o
qIT AW IS0 AD | TF AYFEAT AOA
FT ATAAST 47 2 A ATT T 4T T
& AN 7 T ATIC AT TINA  JELAT
fagas w1 qof i faaar & 9tz )

77 fA9 7% amAaE K17 997 F A6T
q7 UF AT AFEIQT FI4 71 qA AT A
HEATT qZEqT & 2% qEET 7 qATT
FA T g7 /A Foow o3, AT
faRra w7 FAqT F WLAT A, TEAT FZA
g fF 3@ wasdrr &7 #1 K377 A
2 AR 3X A & A9 ARTNT A7
gfa & At qT Frr Az L R0
st AY geTay ¥3F &, Trar § w4,
FAR AT AT AT E Far )
Al & gt gw fadaw w0
qAGT FT@T F |
MR. DEPUTY.SPEAKER Now, we
began this debate at 1.55. We have taken
practically 50 minutes and still there are 10
hon Members who would like to speak. Then
therg is the clause-by-clause consderation,
the third reading, and the Minuster 1s to reply.
We ought to conclude this debate aoco.rdmg to
the ume fixed at 325 I would, theiclore,
eainestly request the hon Members to try to
confine thewr speeches to five minutes each. I

do not se¢ there 18 any controversy at all, Why
should we take too rauch ime ’
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Yes, ShriJ M Gowder.

*SHRIJ M. GOWDER (Nigiris) : Mr.
Deputy Speaker, Sir, the Medical I'es mination
of Pregnancy Bill sceks to give legal protection
to certain kinds of abortion Though 1t 1s a
belated measure, I would hike to commend 1t
to the approval of the House. I would like
also to pay my humble compliments to the hon
Deputy Minister who has shown rare courage
in piloting such a social reform Bill. Of all
the Ministers 1n the Council of Munisters, the
Deputy Minister of Health and Family Plane
ning has exhibited admurable courage 1n seek-
ing the approval of the Housc of such an
laudable legistation

Sir, we have been spending crores of 1upees
on Famuly Planning programmes because of
our unwarranted hesitancy 1 legahsing
abortion W¢ have su far been highly conser~
vauve 1n adopting such a law Lxcepting 1n
Iieland, 1n almost all the Westetn countries,
there 13 a leading support to abortion Lwven
in Ireland, where the sale of contracepuves
and the practice of tamuly planning mecthods
are prohibited, the people are s tmbued with
the 1dea of having 2 hmited family that when-
ever they go out they equip themselves with
contraceptives and such other famuly planning
devices  If one 15 asked at  the Gustoms Glear-
ante Centre the wonan rephes that she 1s
already having a loop insertion, and she has
nothing else to declare to the Customs  Now-
adays the people themselves fecl the urgency
and the necessity of having a small fanuly. In
our country also the Government have now
filled the vacuum by bnnging forward this
Bill

Sir, all of us arc unanmimously of the view
that the prime aim of the Government is to
concentrate their energies in economic acti~
vities to raise the standard of our people. The
people have themsclves voluntarily accepted
family planning programmes enabhng the
Government to 1nvigorate our sagging ecano-
my. You know, Sir, that in the absence of
such a law legalising abortion we come across
many suicide cases reported in the daily papers
and mnstead of showing sympathy such cases
are also being ridiculed. 1t 1s only proper that
whoever 13 not willing to cantinue with pregnancy

*The ongmal speech was delivered n Tamil
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should be allowed to have abortion done and
it should not be a criminal offence.

Under this Bill, powers have been delegated
to the Government to frame rules. Section 6
(1) (a) of this Bill states that such rules may
provide for the experience of training or both
which a registered medical practitioner shall
have if he intends to terminate any pregnancy
under this Act. 1 would like to sound a note
of caution here. In the rules it must be
ensured that such a medical practitioner has
at least ten years of experience in the field ;
otherwise, any novice from a Medical College
getting  himself engaged in this work may
create many awkward and dangerous situations.
1 would request the Government to take note
of this possibility and frame appropriate rules
with a view to safeguarding the intcrests of
people going in for abortion,

As I stated earlier, I have no doubt in my
mind about the utility of this measure in our
population control efforts, I am proud to
state here that Tamil Nadu stands in the fore-
front of successful implementation of family
planning programmes, cven at the cost of
losing two Lok Sabha seats. This Bill is very
necessary and I am sure it will lead to fruitful
results. The Government have to bear in mind
the widespread illiteracy in our country and
the predominance of rural population. It
may happen that the rural people may feel
shy and even frightencd to go in for abortion.
The Government must ¢ncourage them by
regular radio broadcasts and by continuous
and clear advertisements and propaganda
pamphlets about the efficacy of having abor-
tions wherever they are necessary so that the
rural people shed their inhibitions.

With these words, X support this Bill.

ot maw fesie fag  (Joroesge) :
TS WERT, T A5G qT Ly fF
@ iy &1 gy 37 & guere ¥
gt forrr agh fos fear T & 1w Ay
ug i o wrard feedt Y s & ==
Tl wgel ¥, ITHY 7@ A AT oy
T ¥ A9 Y T3dy FU GF | P
g Wt fagas gw qife X @ § saF
FTER L Arar g fF ag wF ¥ o
F! g FH o IV AN fad g wreo)
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q 5 UF ST R 1 TW 39 AT
¥ qf avg Fa1a § e 4 A Ad
PredY 7 foeY ol &, wafas, fgs ar
ararfos, IEd & frag w & gw a1
Z o fadas % 9@ FCF Ay a9
gaar T T &1 I N 7 0
TAFA FIX FY FH AT FT @
qit ar aY 9 Fev 5 9% @19 [wgar
g aft A FTF, a1 A firelr A ow AW
T QT F AT FOUA G gaET IR
TqTEEq 9T T EIAFE AT T Jrv
g1

@ am ag & St AEHT g
et arfaelt g w7 Y ff fF v @
Afgravagam o3 WE & gara
guRr § 5 dady i sam ¥ gy
gEAF € | HU WA § T gH ST ®]
¥ TEET gEA @ Wakwg W
fadas w1 g a8 & 5 a0 T Arari
qy grey § AR s ¥ WiE &Y Yar %
FFAT & A 4 FGT F=L A gev
afe & Wt agiea w1 faawar Sy auwar
g | T sl ot wer ¥ faw
@ ¥, foaw goayf & 9ar s s
2, s N FwfEA T awdv 2
AFFT g a&T A9 AT FW F fAg
A ®AW AT T A T@ A H
A 39 g3 § W, W@y & amar
g1

G A AR ey ¥ § & wagaw
g § | ferdwe A ¥ @A oF Q@
qE e & § o 97 Ay oo faw
¥ AE @ | F qAT gy 95y 3a gaar
frarfs gw dw fw AMA g€ g7 @ &
afwem ez 1 o favae FAST 3w
Fygsy X sy fgd § : and whohas
such experience or training in gynaecology
and obstetrics as may be prescribed by rules
made under this Act aHo Yo a0 Wo

T ¥ Grge e §  feeifo A
qgat § | o dYo dYo Qo 71T FTX w1
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[ =it 7w frae foe ]

oY w7 s fw & i v 7Y A
yeTfRe FAT qEdt | SER AR
AT naeefeam o = WA F1 wftveror
grar & o FYE W TAF WA TE A
axar & f fad wfagor o safs #ar
A P’y frddy 7 forry Amrer gl ot
gt YT ST a/o Ao Mo Yo Ao &Y,
aE THRT FIT AT AT FATT]T | N FA
AT TAET 4 IGG AR AT AL FY
wFy & 1 garfede dfsedma @ @
o & A9 A AT AN FHAr F AR
&1 7 frY Sy B o Frg Ffeard
ar fesra Y @adl €, gafan fe @ X
& ¥ e S faar § 1 w0 ARRT WY
T 9AF W qHT g a1 AW W Ag
T H

s T g 1 fadee #3487
¥ 3,2 () (1) ® o=@ F AW
7 mex ww femr & wd & ¥
FHTH 48T a1 7 g g g) fwfowes ame
dewt eq § TTH AR 9T, S A9 AT
ez ST e faar &7 @@ wee g9
T g Fifgy qandta afHE ¥ &
ferw | 7 e S § A7 ¥ww  anfwed
¥ fam faegmr szUidos 1 am 8
fedy oxr ofefeafr ¥ oF seT o
gwar & fr w2 faw e god ol AT
w5 wF & 5 ad, w faw o G
R ) FH AT T AT AT FE ?
T g qmy o Y T wAe q el
T AL 9 |

WgT 9% uFmAsH 2 SR &
dFm 3 ® oEEw U & AEA
g ¥ ar oy w1 ag o wer >
g fs s ag fir &L fF amn w
wrafas aAo e At A | AW WA
TR 4 wIW | @Ay war § vy
gedt & 5 gi awlas qyor @ ar
agY &vfY 1 ag FE sHe AR a wwaAT
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g oS g ¥ fRr e fader
TR w7 Qe redigae ga-
faadlz, a7 fig Trvev % #8001 &
gumar g fF s g AWy Y O
HGFF FTH FI FT FET ATIAT AT F
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gfE fratew € & SiE 39T 9l
%) %% aumar § foogw fag s o
It § ag oA frdvas & wwiwR
N W FgEAT Far ad TR TR
ster B Hag o aff auew §fF
o wdRa g FER 7@ fFowF
g qiE fdtsm &Y wear ar
AGEAAT SEr T |

dar fFgd wew TEa I
gL AT ¥ & FE TN 9909 qS
q@ T FQ9 TN gL AW g
faed afreggEs Foar J@r @ AR
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2, SRR F qrT IAwr o mw fawgdr
g suF aR & aft awo ogd faear
FQ@ A YR AT A7 AGY TN
Fgr ¥ 5 o i am & owd Frar
gawt W firemr o wFar &) 9 aga
HIATE AT AT A1 v & fow
w graeaTgr Rl @ e g7 adf
frar @ gFar 3 S I9F ATHRT TG
gasif agx Y wgr & 5 A 7y fadgow
¥y amwr mrg f& w1 ©@E Wy
TRT GIFT FU 39 Afyfraw swavaa
& fag ggEifeT @), 98 sqaear oW ¥
fNaf sl ¥ g W@ v § ) Al
9 .H FASr e mfear § S
et Ft few § o agr w8
f 3@ HrT AMET /Y AT AT 2
9% paform gAY 2@ § o fear
AT AT T W FRT Y ...

MR. DEPUTY-SPEAKER: Tubectomy

and vasectomy do not come under this ; they
are part of family planning.

Tro LAY AN q% : T & Bfgell
crrfr SiYer war {1 T FE w40 qgr
farett faraifig et a1 39 afd grr =i
FY gear ifag WA F TWINT § ITATH
arg g fFe segfaq ar sraear B rawaar
& woaeaeT FE A g M aAgi W@
FaifgR T F TN W wAET F
ar ¥ qg Symron # o aF froag
Tiaet ot & wAfas @ w1 e
gfr & | g agi dferw dfafader @
T &, STy T AETATRT FY FHT
A FerAl H A o w § ) e
FTEIL FT A IT B & T0h, a
ST weEl gl @ WA wfor
faufor &Y faan § oY sqrA AT GEAT
wrfgy ag @ 7 &)

15 hrs.

ogt % w9 T gEEW §, 99
w1 foiy ¥ T & [ DY-agATA-
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9T T8 gre 3 W anfaw sgaE
& ofcrsr @ goft ?ogw e
FeX & 5 Tred 9T ArdT A o
& for agr sET J wAEEA QYT ITEW
fear &, 9@ ST gH HT AT IEAT
&, T Y& & qraA a7 ard, @
7oy gy, wfg 1 FA W w4 AFWr
gr ¢ vagew ¥ ¥ Famr e
g fr Y@eareE & avdmd ¥ W
ATEO-HTRAT g § 70T & {TH 47T
| 7§ AT g qg @ w97
awREE gfd # I swwEr war,
amr #w pHE Y ¥ Sgw FT ER AT
Y | 7 aE R AWEAGET A AFOH
¥ foy sgaeyr &y sy =nfgw

R ag @A A=d grr ¢ fE
e qT faaw oft faw e g, s # forarr
gaTg f& & srg-HrenT w1 g FW
qriy W@ X Y @Ak FN
gifyafas sryr &, 99 T g FE
wfgq | 97 FHR FAFEAF  FlAAH
(vaew) fadas wfr EWiT I N
qifva FETY &1 S ST g, A e
wEFTE § At ¥ 59 gifawrfes
gfsmif Mg F@ & fod wfaww
ges 38 & A d #@r wEe § )
9 g AFG-HITT A H9N W FT TF
gray g @ dfrem §  swEws
geT 7O 99 fas ® oagr ang
HEAT =Y |

franfaer wfgemsy aix 97 & ofwai
vy wrlfw g€ faww e 312 &
weRTT 9T FUA ¥ ogEe ¥ oage
& g g & Afew efenfes
afgerel A N IF AW FoAWA
s w =4 faw § i€ gowor fear mr
§ ra ¥ fae § 3% wwEr W A
sqaeqT g1 9y, @Y 9 faw e Fer-
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FATL Q&7 ITRT AT A 77 BT
WYEA SATET g ST |

gaam g fr & ¥ Afesw &fa-
fadisr & =it o Fafpear svawm &
I} HEgy ¥ At ad = § wA
AEE AN AT AR I G
gfafy & afade & o AT IO A
farz o fedz ¥ o +ur & fr g
faa o1 faege afmefrm & oF
STHN T FT NAW AT AT @ |
afg Yar , ¥ 3@ fasr &1 W AT
T IR Af @it Wy f a7
At wgar G fF g Afasad go A
gz g wifdhs od gefaw
qreqarel &7 f oA @0 T gar &y
FoGT T

7T wged A Fer ol gm
faw 1 @y FW 7 o fawew g,
wifr 9% afw fag ae Sufam
T N R wwwar R @ ¥
WAt wEEl ¥ W AR gwe
fFd & et s s § @ gy
fram atT ufraw gar S, o Oy
faw saar figerd fagdwmmn @ &
g I faufa fewfrad & st o
HMHT AW AATT FEAT g oy
AANA G A HIN qE TG A
g fagas ¥ a ¥ a0
s iy §

MR. DEPUTY-SPEAKER: We should
have passed this Bill by 3.25 pm. But from
the list of speakers I do not think it would be

possible to do that. In view of that, what
should we do ?

SHRI VIKRAM CHAND MAHAJAN
(Kangra) : Increase the time by one hour.

MR. DEPUTY-SPEAKER : Since it is
the pleasure of the House that the time should
be extended. I would extend the debate up to
4 p. m., when we should complete all the
stages and pass the Bill,
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SHRIMATI LAKSHMIKANTHAMMA
(Kbammam) : Mr. Deputy Speaker, Sir, I
welcome the Medical Termination of Preg-
nancy Bill. This Bill was long over-due and
many countries in the world have already
passed the Bill legalising abortion. 8ir, in our
epics we read that Vishwamitra and Menaka
had a love-affair and a child named Shakuntla
was born. The child Shakuntla was thrown in
wilderness and Kanva Maharishi saw the child,
took the baby and tended it with mother’s
affection. There was another incident. Recently
we read in papers that a four month old preg-
nant British woman Member of Parliament
called a press conference and announced that
she is pregnant but refused to tell who was
responsible for it and said that my morals are
my private affair and her Party has agreed to
give her party ticket and support her in the
next elections.

15.07 hrs
[Suri K, N. Tywar! in the Chair)

Sir, what I have been saying is neither have
we Kanva Maharishi to tend to discarded
children nor is our society so forward—we are
politically forward but socially we are back-
ward——so as to say like the British woman
Member of Parliament that my morals arc my
private affair.

Sir, it is not as though only unmarried
women have been sceking abortion. According
to the Report either of U, N. or Health Minis-
try 87% to 95% of abortions are among married
women due to economic, social or other causes.
Sir, this is what the survey revealed. The
survey was conducted in a number of institu-
tions here and abroad. As some Members
have already pointed out ecither you legalise
abortion or leave the fate of a woman in the
hands of the quacks because the medical prac-
titioners refuse to undertake this because of fear
of illegality. Then the women go to the quacks
where they are treated. Somebody szaid even
they treat their dogs very carefully but not the
lives and body of a woman who goes to these
quacks. So, mostly it is a play with death.
Because of these quacks there is so much of
mishandling of the whole thing and there is lot
of bleeding, I myself know a number of ins-
tances where a woman having six to seven
children because she is 80 nervous of getting

« another baby goes to these quacks and there
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she gets abortion and later when she goes home
there is no medical help and lot of bleeding
and the mother dies leaving these six or seven
children. Leave aside the baby that is to come
the children that are living are made destitutes.

Our friend here, I am told, is an advocate
and he has brought to the notice of the House
certain lacuna in the Bill. I hope, the Minis~
try will take note of this lacuna and see that
it is amended properly,

When you legalise abortion, you should have
more facilitics, because a number of people
may be going to hospitals for secking help. So,
you should provide more facilitics,

Some argue that children are a treasure.
Nobody questions it. For the mother they are
more so. But what can she do? Should she
bring up a child and make it suffer ?

To the moralists the words of Edris Rice-
Wray, Director of the Maternal Health Associa-
tion Clinic, Mexico City, is the answer. He
says :—

“I would like to challenge all those of
good conscience to an act of imagination.
Go in straight to spend 24 hours in a poor
house with many children. Sleep on the
floor with meagre food, cockroaches and rats
around, lack of sanitary facilitiesand absence
of privacy. Share the desperation of the
mother who cannot provide enough for the
child and vet carries another in her body.
Do you think you can deny her the right to
control her destiny ?*

With these words, I support the Bill.

DR. MELKOTE (Hyderabad) : Mr. Chair-
man, I stand to register my name as one of the
supporters of this Bill. Az a perton who had
practised the medical profession for some years
T heartily welcome it.

In the present day world the norms of con-
duct have been tremendously changing. Ideas
that existed a few generations back do not exist
today. This Bill has brought befor: usthe
necessity for a change according to the changes
that the social structure is undergoing now.

The Bill envisages two things, One isto
prevent an unnecessary child from coming into
existence and the other is to prevent an un.
wanted child. There is a big difference between
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these two. An unneccssary child not coming is
what family planning is trying to accomplish,
In the event of a failure there, what is the
remedy ? The second is that a number of
women who become pregnant do not want it,
There is a social stigma. They go to a medical
practitioner. The legal remedy is not there.
The medical practitioner cannot terminate the
pregnancy. Therefore, this Bill tries to over-
come some of those defects which prevent a
medical man from undertaking a remedy for the
patient that comes to him.

I have been the President of a foundling
home and I have scen the misery of these
women who come and join there. They caunot
face their families and the baby. They do not
want an unwanted child. Society does not
care sufficiently about them.

The other aspect of the question is that
according to the present day idea we are trying
to control the population explosion.

Both these aspects of the question are very
well taken care of in this Bill. If some hLon.
Members have pointed out legal flaws in this
case, I am quite surc that the Minister will
look into it. But many of the things that have
been mentioned, for example, the place where
pregnancy could be terminated and ali those
things, could be brought under the rules and
regulations which, I understand, the Govern-
ment is going to formulate. I personally feel
that the Bill is most welcome in the way it has
been brought here because this is a big experi-
ment that we are making, What would be the
psychological effect on the mother herself in
later years? What would be the effects that
may take place on account of the mental factor
on the new off springs that may come up later?
‘These are things on which the world over the
biologists have been experimenting. It is too
early for anybody to speak anything about it.
As such, it is not merely in India but the world
over such experiments are goingon but many
these things for which there is no remedy to-day
and with which the society has been going on,
we are likely to overcome them. Therefore, 1
give my whole-hearted support to this Bill, -

Thank you. Sir.
SHRI BISWANARAYAN SHASTRI
{Lakhimpur) : I support this Bill. While
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supporting the Bill, I would like to make a few
observations.

This Bill provides for the termination of
certain pregnancies by registerad medical
practitioners. There is scope for interpretation
as to who will be these medical practitioners
and the hon, Minister in his speech mentioned
about it. I am sure when rules and regulations
are framed, under the Act, they will beso
framed that there will be no scope for inter-
pretation as they like.

This Bill, I think, should not be viewed as
some sort of a family planning measure, it has
much more social significance than that. It
reflects the attitude of the Government to the
society which is changing. Therecfore, the Bill
has to be viewed as to how much it has a
bearing on our society so far as social, moral
and other aspectsare concerned. What would
be the attitude of the Government in such a
situation to the individual or the socicty at a
given circumstance ? T am of opinion that the
Government should help every individual of the
society to enable him to going about such
measures which will be beneficial to society and
to the individual. Therefore, Government can
do alot by introducing such social measurcs
acceptable to the people to achieve the desired
goal.

Somne people have objected to this Bill on
the traditional grounds that it goes against
Indian concept of life. I say that those who
object to it have not fully understood the Indian
culture, Indian culture has never permitted
such things which go against the society and
the welfare of the human being. Therefore, in
the Mahabharata it is stated :

AT FTAET FTNH

The administration or the Goveroment can
change the society and it is the King, meaning
the administration, who can transform the
society for the welfare of all.

In clause 3(4) (b) it has been provided :

“Save as otherwise provided in clause

(a), no pregnancy shallbe terminated except

with the congent of the pregnant woman,”

This is all right. But so far as woman below
the age of 18 is concerned, it is provided that
consent of the guardian is to be obtained, Here,
T would like to suggest that the consent of thee
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concerned woman is to be taken into considera-
tion. Without her consent abortion should not
be performed because on the ground of
doubtful age the woman may be compelled by
some guardians to undergo operation for
abortion. Therefore, the consent of the con-
cerned woman and the consent of the
guardian are both equally necessary in respect
of a womon below the age of 18.

I would like to suggest another thing that
Government should provide some facilities for
such women who are destitute or who have
unfortunately conceived and who will not be
favourably looked upon by the society. There~
fore, in the Rules and Regulations, when
framed, such things may be provided that they
will not find any hardship after the operation.
This Bill declares the right of women over her
body and therefore I support this Bill and I
hope the House will accept it.

SHRIMATI MUKUL BANERJEE™ (New
Delhi) : Mr, Chairman, Sir, I support this
Bill. I congratudate the State Minister for
introducing this Bill,

This Bill has three cl on ht itarian
grounds. another on health grounds and the
third on eugenic grounds.

About humanitarian grounds, I wish to say
that it should be a little more liberal. It has
been said that only in rare cases this pregnancy
can be terminated. But there may be cases
where genuine mistakes are also taking place
We have seen that for economic reasons so many
young girls are coming for jobs outside and
they are forced to mix with the menfolk. On
the one hand, we do not give them apy educa-
tion on sex matters and on the other they mix
with the menfolk. Also, due to the Dowry
System, many girls are not getting married.
Every young girl cherishes the hope of having
a home of her own and to be a mother. But
she cannot get her hopes realised. Shefalls a
prey of victim and of exploitation. It is due to
those reasons that she becomes pregnant, not
due to her fault, but to the fault of the society
and also of other people. So, in such cases also
this humanitarian grounds should be expanded
a little more. It may be that some genuine
mistakes are made. It may be that sometimes
willingly also they commit some mistakes.
These mistakes also should be considered and
included on humanitarian grounds,
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On health grounds, I do not agree with
some hon. friends who said that this does not
affect the failure of family planning methods. I
know a genuine case., In one case onc wife
conceived when her first child was only 10
months old. Immediately after that, they did
not like to have a baby. The husband went to
a quack becausc his wife is not allowed under
the law to have legal termination of pregnancy.
So, the husband went to a quack and got

dici and ulti ly the child was mutila-
ted. Under such circumstances there is no use
giving birth to a lump of mutilated living fiesh,
On health grounds it affects every child, every
mother, Therefore, thistermination of pregnane
cy must be allowed,

+ In many cases,soonafter the Hindu Marriage
Act was passed, many people thought that all
the married women will run for divorce. But it
did not happen. Considering our tradition and
our society, it is not a fact that as soon as we
pass this Bill, immediately all the women will
run for termination of pregnancy.

The hon. Minister said that there are about
6.5 million women coming for termination of
pregnancy cvery year, It is a conservative
estimatc. I know it because I have heen
dealing with women for 24 years. In many
cases they are forced to go to quacks. Some
families have to sell all their jewellery and
all their money for getting them relieved frum
pregnancy. Considering such cases also, I
support this Bill whole heartedly.

st oW wgw g (W) ¢
garafy o1, ag ToE gEaeT oY TeTd
92T ¥ gafeuw gt § & IAwT gAEA
FIATE | A qE IAT FT FFAT
At oargfE FAEET A AT @
ge s qfcfeafedt &1 omgen Ad
g A wgar §-ag fraar & @ w2
&1, 9y fradr & qaerfy @V e
feaet §f qerad gz & Afww awg-
feafa = atww 7@ fear om o @
9§ 9 qAETE F g A |

# qaX gema F g7 T A3 @
gy g gETE & T@AT SEENE |
HIHT q4Y qg et FHEw ¥ qrg
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[ »fr 7w " awd ]

9T FG AT @Fd  FTET ATOEY
R FEFT AWM @A IfEU-niTw
groT wT | F3r 9 agd A faew aife
2 3 qwg X wifar gafagady
gy § FfF TN & A srEATEwar gt
2 1 dt gafag oF Qar @ gar =wifeg)
e SR gy anfy oF Fe FaE R
40 @re AfrEy § miwa wOar
S AT TF FE AT AT I A(E
FEFr gz F@r =fzy 5 oA 9
i FaT—a1g g faafear &, Fard
£t a7 fagar SI—ITFT AT gEFT FfA,
gaxr wrard Qfaw wtc SawT qEH
TPy qrfF GATT F ART JIFT T
ey ag Fg A 5 @, & ofad g
#YT & v wIET qEAT g ) § qd
Fgar g fF a8 St §AA F AR LA
g, gz S WX S g Wik T A
2 ¥ aw g @ IEw | SfEE Auw
FEAT qATH AT AT 9T FET S
g Y fr A oM 0 F AR
aha frdr # gfee & amw SAw
e A AR & v g s Afeer
w13 afare # gfe ¥, 1§ FOd @
rw Argfe ¥ e W fawar ..
(swema) . . andY @ # o fRa )
a1 ag 9 A § qE A IAR! Il
foer dre a1 ot www fan et @@
7% IR ¥ SER T Ay dF q9F
ao T egee fa e T qwil
¥ Frgfrr 3T H AT BAE F AR
qA @A A% 35 AT @ f gend
Y g T e N I G-
W a9 T & dRAE N -
e ga 7 Y—fafa @ ¥ @
ar... (ewwaw) .. o g Ao
Qag Wt ur aga IU TEREEE
fafafex Qs & W @ @ @
ofr, vgr frager ey Sy ¢ s
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T W gAr ag el A qaw A
T®@ H a@ o ¥ET oqw gy
araEd B wAdEs fwar, v
fear qa wga ofr @%@ @@
ad ft dar g w39 srEar
St #ET HT AF § sAwr afy &g
FEAM F A9, AET F A AT A
ghed 93@Ar @y 2o 9@ I
TET Wy | W ey e wfgar
F AR TN AR 193 F7 ag waET
FIEAT AR T A AT ITR qIHA
#ifrg | afe F:rf ard 9 ag quar
T AEAT @ IAET {T 500 TIAT
Afe ar of v § PE fawar & @
IR EAR wTT AfFT 1 Tw wwR ¥
IYFT WA A7 ITF RV GHT FY
gfez ¥ ufex g ardyr ) . . (swaem) ..
AT IATT JTFT TG AT A g
T3 IBEA .. (WAER)

T FEEE W oaE i A g
A9 TFET A w@ fzar JfET Iay
sifer g & ¥l ar T @
IR A EA, DY WA S TRy
FT -3 I g1 FT nfagrr argy
aft feaor & @Y sgwr @
afg, 39 7t g g dud, @ w1
wifagm 91 oF &2 ga12d, 9w ¥
T Afrg AT 79 IHI F1 OF e
oy 1A X AT ¥ 97§ R, @
@ ¥ grnfas gram W ¥ A, a7
I g R EER ST A wr AT ow@r
Ly sh e & fagomd &, @
FAfed 1 o ¥ N o fewr 4y
3rF g, Wifs a9 uF fAsEE gqg Eiad
f ot s 8 N4 Par ] 9 A A<
& gra Wy |

i & e W Ter faw ek
FUGT FAAT § | AW A qg §
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f& & g Fo= 38 B WA TINE
Arast & A1 Zew 745 g R s A w
AMAT gL A | WIH AT TR AD
FHAr A4 w0 gfer ¥ FERA A
qrar 2, anfaw gfer 5 @ w0 orar
T g wr FNFE w0 dlEr g
F1E f&@t F1 eI AL FA) TG T
FHE gz AN AT IT AGT Ff &7
aéY ghiy 1 zAafAY 7 g aifew )

am #ifsr = gad g, PR
gt:frafat @ 3977 foam a8 g,
AT T v TA T AT, T IAR!
qear ifay « A9 sxFEar &Y F wrfad,
gfer ATt EpA Afww, 9T AN
avaid g7, IA F WEA 9T | A0 9
TE WA qwear T FEr 5 o@sw ue
FIRH A7 UF AzAr agedr, S gAE
& fwdz g1 wdr o g1 Ay @y gr oy, Fav
77 g1 A AfFa fada o waad §
IAFE FAT T IA AT qEEIE HT
sfaaa faar war 1 g9 wfgar & w50t
Za qArq T3, T F w0 F afed, 2w
arg F A A A Fr oafor
a1 efrere frmn war ) we Ay wrg
U A FTIME AT AZ ST OF G
wg F, AL T AMI Wq §, IHWWTH
gz «ft gt @@ qr 7 s gw WA
qfgar g A wEAS: ARY AT
ey, wrgm ® Wz W) AT IR
fafemr wfgsr ¥ amy & am #30 f&
& flt w1 oAm A Farr =Ed F
forg & @ AT geeq g1 A, AfET
7z 7er & fF AR wf wrwr fem R, v
a1 geqe fpar W ) gvard A 5
¥ wfowr @ vw F AF faaar
FIT ¥ AE s BV qAW 9H A 39
g ‘g Awmd @) gE 9rOr
T &, 99 wex A fafg & wward
FIET T, FAT @& e aarw ot
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AONTF, AIQ F, A AATTE, I H
918 mF q27 930 ¥R

AU T AT B ogq 5T W qada
FAT Z AT 3T g B AT w9 qrw
Fg a0 dar ) awm owe w3 fF
TR A IR AN B, wreR g
HITEA AEIT A5 21

SHRI D. D. DESAI (Kaira): [ support
the Bill, Termination of pregnancy after a
few months of conception is very risky, It is
known that even in the US till very rccently
this problem existed and risk to life was grave.
Once the Bill is passed, since there is limited
knowhow within the country, I would suggest
that e¢ither Government scek the help of ex-
perts from the USA or obtain the assistance of
the UN experts who have been able to termi-
pate pregnancy within a few months of con-
ception by a new process which has been found
to be completely risk-free and the woman can
walk out immediately. The number of preg-
nancies which could be terminated is large
and the expense involved is considerably less.
Instead of sending nur people abroad, free
help from the other counttics may be secured
and tome sort of tour programme to train our
dnctors should be arranged.

SHRI VIKRAM CHAND MAHAJAN
(Kangia) : There can be no twe opinions
that women in our country had always had a
bad deal. Not only this; they have always
been in shackles and for the mistakes commit-
ted by men they have been made to suffer,
They have paid the price in this way for ages.
1 must say the present Bill is a half-way house ;
it does not completely deal with the situation.
1t is unimaginative also though 1 am support-
ing it as it is a step on the right direction, but
only a step. So far as the problem is concern.
ed, it mects it half-way.

I would put in a few propositions to show
where the Bill has blundeied. Look at some
of the clauses of the Bill. Explanation I to clause
3 says : “Where any pregnancy is alleged by
the pregnant woman to have been caused by
rape, the anguish caused” etc. On that,vone
can say there is sense in it. But then look at
the next explanation which says : Where aay
pregnancy occurs as a result of failure of any
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device or method used by any marricd woman®'
etc. One can follow that because a married
woman is saved by this Bill, but what about
those who are not married ? If you are trying
to help womi*n, why do you leave out un-
married women are women who are widows ?
The object of the Bill is to prevent injurv m
anguish or unwanted children, or,~~let me add
one raore thing,~you want to control the
population. If this was the object, how does
the exclusion of unmarricd women or widows
justify the object ? Thrrefore, what 1 would
submit is, since the Bill has not yet been ‘pass.
ed, it should include unmartied woman and
widows also. Now it includes only married
woman or their husbands. That is why 1 call
it a half-way house and that it is an unimag-
native Bill, because, actually, the object is to
prevent mental or physical injury or the object
is to control the population. But by excluding
unmarried women or widows how ¢lo you
Jjustify it ?

Actually, Explanations I, I and so on aie
meaningless. You should have put in onlv one
sentence saying that if a woman wants to
terminate pregnancy, it should be allowed
‘That should have been the only line and it
should have been complete, These explanation.
and so fourth, running to several paragraphs
would not have been'necessary,  Asitis, it is in
line with the type of hypocrisy of which we
are suspect, because, when you actuallv want
to do something, you try to hedge it with a
hypocratic approach. The hypocrisy is that
you want to justify the Explanations, 1, TI,
IIT and so on, with words such as grave
injury, mental anguish, and so fortl, and
giving power to one oflicer and taking away
power from another officer ; leaving it to the
policemen and giving advantage to some medi-
cal officer who will charge some people more :
and on the ground that it will cause grave
injury and so on, they may say, “Pay Rs. 100
more and we will do it,”’ and so on.

"The object is to help women, and why don't
you say that if a woman wants termination of
pregnancy she should have the right 2 ‘I'hat
is why 1 szy that the Bill, as it is, is a half-
way house, because you should not have ux.
cluded unmarried woman and widows.

given

Secondly, you have not

complete

*The original speech was delivered
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right to women to do away with pregnancies.
Therefore, I submit that it is half-way house
and it is an ummaginative Bill. But in any
case I am supporting it becausc in any case
vou have tmade an attempt and made a goorl
beginning which you will do well to keep up
In the circumstances, I submit that you should
kindly amend the Bill now, o1 bringin a new
amendment because you aie used to bring 1n
amendments after amendments, I hope next
tme yon will bring a Bill, it will be a come
plete and proper onc

*SHRI M. M. JOSEPH{ (Pcermade) @ Ma.
Chairman, Sir, I rise to oppose this Bill which
seeks to legalise abortion with all might at my
command. I oppose it not only on my bebalf,
but on behalf of my party—Kerala Congress.
Keeping in view the fact that this Bill will
destroy the great human values cherished by
this country for the last thousands of years and
also due to the fact that this Bill will mark the
end of all moral values, [ view it as a grave
challenge posed to the concept of greatness of
buman life  Thercfore, T strongly oppose this
measure,

Sir, the reasons stated in this Bill for the
termination of pregnancy are mere childish.
First it isstated that if the medical practitioner
is of opinion that there is a substantial tisk
that if the chilid were born it would suffer fiom
such physical or mental abnormalitics as to be
senously handicapped. According to another
provision pregnancy can be terminated if 1t
causes grave injury to the mental health of the
pregnant woman. If pregnancy occurs as a
result of the failure of any family planning
device or method used by the married woman,
according to the bill it can be terminated,
Sir, I sincerely brlieve that any of these provi-
sions can be applied 1n any of the innumerable
cases of pregnancy. It is stated that if the child
is likely to be handicapped, if born, termina-
tion of pregnancy can beresorted to, In ancient
Sparta there was @ law according to which
they could kill handicapped children,
Hete, the Government secks to out do that
cruelty committed by Spartans, through this
Bill. Sir, I am opposing this Bill. I think 1 am
the only man who opposes the Bill So to
oppose the Bill atleast I hope that yoy way
give a few more minutes. Sir, T ask whether

— e
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there were no children in the woild who were
not handicapped. Have not the world benefie
ted by them ? I remember Helen Kellar and
Lord Byron in this context. The main aim of
this Bill is birth control. What the Government
is going to do is, to kill the unborn child 1n the
womb of its mother itself without letting them
see the light of the world just as we kill the rats
in their holes. This is the most cruel and her-
nous act to kill the ‘Rajecves’ and ‘Sanjays’
without allowing them to see the light of
the world. It js stated in the Bill that af the
pregnancy causes physical or mental abnormal-
tties to the mother it can be terminated.

Does anyotic of us cut of the head in order
to cure the headache ? Our medical science
has advanced so much that it can cute any
discase. When the medical science can cure
any diseasc why should we revort to this most
crucl act 2 A survey conducted recently in
Japan reveals that 47 per cent of women who had
undergone abottion are sutfering out of scveral
complications, such as iuflamatory complica-
tions, tubal pregnancy, sterilisation, disturbance
of mensttual cycle, perforation etc. In short
women who undergo this process deteriorate
mentally and an inferionity complex forms in
their minds. Peace and rest disappear from
their family life,

Sir, abortion is virtually murder. The
moment the embryo enters the Uterus it gets
life. It assumes all the movements and func-
tions of life. If this bill is passed we will be
giving green signal to plain murder and noth-
ing else. The people who condemn the genocide
in Bangladesh day in and day out are support
ing such a measurc which will help in killing
lakhs of children for no fault of theirs, I am
afraid that the Prime Minister Shrimati Indira
Gandhi—the model of the great Indian mother
hood—will have to carry the foul smell of the
blood of lakhs of innocent children. It is pain-
ful that such a Bill should have been introdu-
ced to give legal sanction to the killing of lakhs
of innocent children like Lady Macbeth. when
the Prime Minister—the model of Indian mo-
therhood—guides the destiny of this great
country. Sir, I am concluding in a minute.
This act strikes at the root of moral value. Re-
cently a sutvey conducted in USSR revealed
that 40 per cent of the college girls have under-
gone abortion. T with all sincerity do hope that
the doctors will never follow in the footsteps of
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the Hypocrats who swear in the name of radi-
calism and social transformation. This measure
is against our great culture. In vur Vedas the
abrtion is described as more cruel than Brah-
man hatya. Sir, I do not feel it necessary to re-
peat the words of Gandhijs, the Father of Na-
tion, on the family planning. He may be she-
dding tears in the other world for his followers
who are bringing in such a cruel measure.

In countries where this measure is adopted
there 18 2 growing demand that this should be
reconsidered. News appcared in the press that
250 MPs in British Parli t have del ded
that this measures should be reconsidered. In
our country where even cow slaughter is consi-
dered to be a crime, where the great Sidharae
tha, who advised against the killing of even a
fly, was born we introduce a measure to kill
lakhs of innocent children. Sir, this should not
be passed, I strongly oppose this Bill. My
party opposes this Bill. Not only because I am
a Christian but also being a God fearing citizen
who has belicf in the eternal values, our great
country has cherished for the last thousands of
years, I strongly oppose this Bill. Thank you.

SHRI MUHAMMED SHERIFF (Peria-
kulam) ¢ The Medical Termination of Pregna-
ncy Bill which provides for the termination of
certain pregnancies by registered medical prac-
titioners scems to be a simple affair on the
surface, but if it is passed and acted upon, it
will have far-reaching cfiects on human socicty,

The provisions of the Bill make it clear that
the sponsors thereof bother themselves in the
least about moral principles and standards
which are the defences of the structure of hu-
man socicty. Neither do they appcar to con-
cern themsetves with the question whether any
body has got the right to do away with human
life in any stage of its existence, Turminating
pregnancy is undoubtedly terminating a human
life, whether such trrmination is effected in the
tenth week or twenty-fifth week of pregnancy.

The tell-tale Explanation II to Clause § (2)
runs thus :

“Where any pregnancy orcurs as a
result of failure of any device or method
used by any married woman or her husband
for the purpose of limiting the number of
children, the anguish caused by such unwan-
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ted pregnancy may be presumed Lo constitu-
te a grave injury to the mental health of the
pregnant woman.'”

This Explanation makes it plain that the termi-
nation of pregnancy is sought to be delibrrately
adopted as one of the devices for carrying out
family planning.

The artificial abortion will in reality defear
the ohject they have for family plannmg and
will bring in many evils and misery in its train,
The age old principle of abstineace has got
several good things and advantages to its credit,
and one of them is that it has a sure and salu-
tary cffrct of limiting the famly. Instead of
adopting such a principle and method, if the
means provided in this Bill arc adopted, it will
create complications, health hazards, misery
and suffering to the people of the countiy, not
only to women but to the whole human society
in the country.

This view has been put forward and stressed
by eminent medical authorities who were plea-
sed to appear before the Joint Committee on
the Bill under discussion, and they have tendered
weighty and valuable evidence. We cannot
ignore such evidence with impunity. One of
these eminent witnesses who can speak autho-
ritatively on the subject has pointed out, among
other things, that we do not even have suflicient
equipment and tiained personnel in our coun-
try to carry out the delicate operations contein-
plated by the Bill. It wasusisted by the experts
before the Joint Commiitee that such opera-
tions conducted even by speciahists and experts
would involve a certain awmount of risk whirh
may well lead ultimately to grave detriment to
the health of the patient.

That being so, to undertake such a task with
the present lack of appropriate equipment and
personnel in the country will simply prove
awfully more dangerous to the health and life
of the people concerned. Undur the circums.
tanMes, the object of the Bill cannot be attained.
Success in family planning too cannot be achie-
ved by such means.

Another very important point to be borne in
mind is that the liberalisation of abortions in-
tended by the Bill will throw gratuilous temp-
tation and inducement before our innocent and
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dear young ones, and thereby the moral fibre
S0 necessary for nation-building will be sadly
undermined. It is highly regrettable that the
Government have not paid any heed to the
powerful and cogent plea made in the Minutes
of Dissent by several medical authorities of
high ability and expericnce. ¥ am convinced
Sir, ‘that this new mecasure will do immense
harm to our nation and that it cannot, therc-
fore, be supported,

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D. P. CHATTOPA-
DHYAYA) : Sir, 1 am grateful to the hon,
members for offering their constructive sugges-
tions. Even the two of 16 participants in the
debate who have criticised it have offered theu
arguments in support of their views. If I am
not ableto refer to the points individually
raised by them, it does not mean 1 do not
attach any importance to thosc views : it is
only because of shorlage of time. I would
refer to some points raised by more than one
member and which I think are very important.

The first point is about the availability or
otherwise of relief to unmarried mothers and
widows under the Bill. A careful reading of
the Bill, particularly the implications under-
lying the clauses, will make it abundantly
clear that relief is available to unmarried
mothers and widows. Clause 3 (4) says :

“No pregnancy of a woman, who has
not attained the age of cighteen years, or,
who having attained the age of cighteen
years, is a lunatic, shall be terminated
except with the consent in writing of her
guardian.”

It hus to be read with (h) which says :

“Save as otherwise provided in clause
(), no pregnancy shall be terminated except
with the consent of the pregnant woman,”

So, the limitation is imposed only in respect
of madness and age. A woman who is nota
lunatic ora minor.is supreme in deciding
upon whether she will or will not termunate
her unwanted pregnancy. So, the point persis-
tently raised has been answered, if not in so
many words, certainly by implication,
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With reference to clause 4 (b), Mr. Banerjee
expressed an apprehension whether any place,
including Parliament, will be used as a place
for performing the terminatory operation. I
assure him it willnot be. I think he will
appreciate that clause 4 (b) has been inserted
only having in it view that in remote rural
arcas, hospitals and primary health centres
may not be available in all cases, although we
have covered a very large arca even in rural
areas by primary health centres. Even where
these centies arc theie, the sort of medical
practitioner envisaged in terms of clause 3 (1)
may not be available.

SHRI 8. M. BANERJEF : It says.

“a place for the time being approved
for the purpose of this Act by Government.”

Who 1s going to approve it and how and in
what circumstances ?

SHRI D. P. CHATTOPADHYAYA : Un-
less Government becomes mad or stupid, it
will not allow every place, including Pailia-
ment, to be used as an operation theatre.
Obviously when the rules are framed, the
apprehension raised by him will be considered.
Any Government worth its name has its pro«
fessional people to advise which is an appro-
priate place from the medical point of view.

The third point is that this law has not
been contemplated to be applicable to Jammu
and Kashmir as well. It has been alrcady
pointed out by me that this law makes a sort
of modification of scction 312 of the IPC.
When IPC is not extended to Jammu and
Kashmir, the question of application of the
modification of this section does not arise. But
1 can assure this House, and the hon. Members
would be rathe: glad to know it, that an almost
identical law analogous in effect is at the
moment before the Legislative Assembly of
Jammu and Kashmir, So, all the legal relief
that will be available to the Indian womenfolk
swill be available to the womenfolk living in
Jammu and Kashmir as well. This technicality
does not make it impossible for the relief being
made available to the womenfolk in Jammu
and Kashmir.

It has also been asked by several hon.
Members whether this Bill is designed to be a
family planning measure., I do assert that it
is not. Itis not a circuitous measure to intro-
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duce family planning by the backdoor. It is
true that a Bill of this scope and importance,
when enacted, might have some marginal effect.
I emphasize that it is only marginal effect. It
does not miean that it is primarily a measure
for famuly planning. Itis not.

An hon. Membrt has suggested that we
might have a ternunation of pregnancy fund
and we may approach the Planning Commus-
sion in this respect. Ivery much respect his
cagerness to see that this law and its provisions
are put to use and the benefits which acctue
from the law are made available to the people.
But I think the suggestion is rather unrealistic,
because the aceeptability or otherwise of the
provisions of law does not depend primarily
upen funds  Of course, money is necessay but
the success of this legislation depends more on
propaganda and acccptability. The social
milieu and that sort of attitude is nccessary
for the acceptance of this law, Mere availabi-
lity of funds would not go to the root of the
problem. 1 do not think funds will even touch
the fringe of the problem. We should encour-
age and make the people aware that there is
this sort of benefit which was not hitherto
available to them. So, what we need is massive
propaganda.

We often forget that many laws which are
otherwise progressive arc not taken advantage
of because they are not known to the rural folk.
This law can be made successful if all of us,
or the people who are known to us, tell the
rural people that they can take advantage of
the benefits of this Bill,

SHRI 8. M. BANERJEE : This is the only
law which 1s going to be successful.

SHRI D. P. CHATTOPADHYAYA: 1
doubt, unless we take appropriate measures to
make the people aware that there is a law like
that.

There are some other views which have
also been aired. Some people argued whether
wnarriage is an essential institution. It is a
very radical question. There arc aome'pcoplc
who believe that there was a time when society
was without marriage and perhaps there is
going to be a time when there will be no
marriage. It isa very fundamental question.
It is a theoretical question, It is said thal there
might be a society without marriage, so why
insist on consent of the husband ? Why should
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the benefit of this law not be made availuble
to the womenfolk if there is failure of the
traditional contraceptive ? 1 say that thisis a
radical attitude which, though appreciable is
not practicable.

Similaily, a question was raised that in the
name of morality or in the name of eteinal
value, we should not allow this law to be used
as an instrument of feticide comparable to
the genocide of Bangladesh. An hon. Member
said that the introductim of this Bill would
entail feticide and that sort of thing. Now, I
o not know what eternal value means. While
we cannat neglect social values, we cannot also
overlook the situation created by unwanted preg-
nancy, pregnancy created by pressure of circum-
stances, wheie women have fallen a victim to 1t
circumnstancially, when they are not prepared
for it othernisc. So, Sir, in the name of eternal
values we should not encourage a fossilised
sort of attitude, Somebody has said this is a
hall-way house. AsI have already said, unless
the social milieu is preparcd to accept this
progressive line it is no use fusting it upon
people. We do not claim it to be a very redical
picce of legislation but, I think, if it is accepted
and acted upon by the masses 1t will go a long
way towards the emancipation of the women
of India. With these words I urge that the
Bill be approved and passed.

16 hra.

MR. CHAIRMAN : The question is :

*Ihat the Bill to provide for the termi-
nation of certain pregnancies by registered
medical practitioners and for matters connec-
ted therewith or incidental thereto, as passed
by Rajya Sabha, be taken into considera-
tion."

T'he motion was adopted.

MR. CHAIRMAN : We shall take up the
Clauses. There arc no amendments. So, 1
shall put all the clauses together. The question
. .

bt 4
“That clauses 2 to 8 stand part of the

Bill"
The motion was adopted.
Clauses 2 to & were added to the Bull,

Clause 1, the Enacting Formula and the Title wers
added to the Bill
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SHRI D. P. CHATTOPADHYAYA: I
move :

“That the Bill be passed™.
MR. CHAIRMAN : The question 1s :
““That the Rill be passed”
The motion was adopted.

16 03 hrs.

GUJARAT STATE LEGISLLATURE
(DELEGATION OF POWERS) BILL

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : 5ir, I beg to mose :

“That the Bill to confer on the Pre-
sident the power of the Legislaturc of the
State of Gujarat to make laws, as passed
by Rajya Sabha, be taken into considera-
tion.”

The House is aware that in the proclamation
dated 13th May, 1971, in relation to the
State of Gujarat, the President has declared
that the powers of the Statc Legislature shall
be exercised by or under the authority of
Parhiament. However, in view of the otherwise
busy schedule of the two Iouses, it would be
difficult for Parliament to deal with the various
legislative measures that may be necessary in
respect of the State. There would be particular
difficulty in situations requiring emergent
legislation, The Bill, therefore, secks to confer
on the President the power of the State Legis~
lature to make laws in respect of the State. It
has been the normal practice to undertake
such legislation in relation to the States under
the President’s rule and the present Billis on
the usual lines, Provisions has been made for
the constitution of a Consultative Committee,
consisting of Members of Parliament, which will
be consulted before enacting laws in respect of
the State of Gujarat. Provision is also being «
made to empower Parliament (o direct modifica~
tions in the laws made by the President, if
considered necessary.

I request the honourable House to accept
the legislative proposal before it,
MR. CHAIRMAM : Motion moved ;

‘“That the Bill to confer on the President
the power of the Legislature of the State of
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Gujarat to make laws, as passed by Rajya
Sabha, be taken into tonsideration.”

SHRI GADADHAR SAHA (Birbhum):
Mr. Chairman, our House is being requested
to consider the Bill to delegate to the President
the poweis of the State Legislature to make
laws in relation to Gujarat as a result of imposi-
tion of President’s rule on 13th May, 1971,
This was indeed a very sad dav for Gujarat in
particular and the de mocratic peoplein general,
because the democratic Government led by
Shri Hitendra Desai, wes toppled on that very
day. The way in which the democratic
Government was toppled, President’s rule was
imposed and leguslative powers of more than
four big States i India were being delegated
to the President, to one man, was not compatible
with democratic principles. This tendency to
take out State administration has become a
great danger to parliamentary democracy. I,
therefore, oppose the Bill.

During the list three or four months it was
scen that the Central Government was not
going to tolerate any oppusition party Govern-
ment in any State under any circumstances and
its main intention was to topple the opposition
party Goverhments in many States. In West
Bengal, when the then UF Government was
toppled and the State Assembly there was
recently dissolved it was said that it was due to
the law and order situation.

But what is troubling Gujarat ? The law
and order has heen kept well there. Workers
have been shot in the streets of Gujarat. Agri-
cultural labourers are being oppressed there.
But there is no question of law and order, What
is thereason ? Why was the democratic Govern-
ment of Shri Hitendra Desai, which belonged
to the same class that rules the Centre toppled?
It is well known to us all that Gujarat is the
paradise of Indian monopolists, capitalists and
the landlords. Most of them come from there.
They werc all satisfied with the Government
led by Shii Desai.

The ruling Congress Party bas gota big
majority in Parliament today but in spite of all
this, the fact is that the political crisis of the
ruling classes and the economic crisie have been
deepening in this eountry and in such a serious
situation what the ruling classes want is
monopolistic control of thc entire state power
in the country. This was the reason why the
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leadership of the ruling classes at the Centre
have been obliged to suppress even the Govern-
ment of their own class when and where this
class plays a dissident role.

Gujarat was once pra sed as a very progres-
sive State in Parliament. But the report of the
Commissinner for Scheduled Castes and
Scheduled Tiibes presented a very different
picture. It shows that Gujarat, the birth place
of Mahatma Gandhiji, has been and is still the
home of oppression of the Scheduled Castes
and Scheduled Tribes and of the practice of
untouchabilitv.

If the Central Government that claims to
be progressive does something goed in this
connection, it will be a very good thing. But
the indications are otherwise. The then Chief
Minister of Gujarat, before he gave up his
office some days ago, passed an order that
education up to standard X would be frec and
compulsory there. But, what did the Central
Government do > The Central Government set
aside the order. ‘Therefore, it is no question of
being progressive or rcactionary. The question
is the entire control of State power in the
country. That s the thing involved and the
story of being reactionary or progressive has
been told and retold during these days, and
then lots of reactionaries were taken into the
Ruling Congress Party and they all became
progressives. Tlerefore, this sort of drama that
is enacted here is meant only for befooling the
majority of the people. This will either stop
befooling or will crrate a disgust for parlia-
mentary democracy.

st wrw faw wywy (Fafuar) @&
¥ 4@ § agea g i st @ agi agaq
& g7 gv fA0dT g FravwT g, 3
FAEY T AT FE o AE @
=ifesr, Ffwa e ot g feafer =7 a3
gr WE we ey | gana # awn
gz ag, 5w & fAX qwElw FW A am
8 5y =ifed ) wmr 9% g9 fa w5
gra &, & 39 % 3@ wfaEi Maw
a9 #1 A fearar =z §, faw A
Y A I FwFWA T Fvor Ay wv gy
N 19 GEET FT TGN FTHA TAT | 4%
T qawq 9g 7 98 & fF o w ey ot
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g 9g THM F JATH FE FH FIG 2,
afed fex Wt & ag waar g fF oo
ST Hl GIRIT T ML §, 98 550 A
g8 -39 & £ o\ ST qAUT & fordr oy |
59 fge ¥ St #%ET o 7 wifaade
& gIEAT W AL &, AR 3% g, ALK
qT AT FH AT KT W A(GE FIAT
=ifgr 7 st s aifyard@e &
aedl A1 Af=a) 7 72T q97 @ § 751
THT FHEST Y 9% S A gFTAT 2
q1T fqar =T 9%, wsy T 9z, @ue
X 9T a9 qifF Fqqr w7 A wfoArgar g,
9 AT & F9T IAA T J A0 ¥, v
FN AT (T TF TgT % AT IT
AT & ATHIT T&T T2 FF F1T 27 q% |
T T snAEr AL FN Av Adr a3
Z6TT B F3 A0 St g Fa2 § ), faa
FYSUT & AR w77 74 8, 72
FT gREATEHT B TFUL F A4 Ay F ¥
AW A ¥ g7 faRa g i agar
TR | 7w foF § gam 397 wigar § fr
AT 5T A QAT FAAT sqaedr w3 g
¥ fafwea @3 a2 gdadra Fafzai g
ST gF A ST B FIT GO F gray
garT a7 05 £F gt 93 F17 grar =ifaer

THT A8 & AT SrAw & 5 g §
2T gfaaa gadee agd s § 497 2,
UF G ¥ 2T AT qane #7 98 a4
w3 | § =rgar g agl ¥ awgdd
s, ghewar, sifeaifaat @tz fags
AR A HET  HA TE TN, QT
sqeEdT A(TH FAT F g Arfgw, Fagr
SRTET & FTH § TWET &, Qqr sqaea(
T TR FIT FAT FH FET gy &
g 1 =Ear § F S FuE qmA
q91% &, 50-60 AW 1, ITHT 955 (T
6 AT TG gAE , T FEA A
sqEq] #IJ gC qA FE fF ogAw
ds% Fa-Fa gar Fon, fraw AT A
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TE FGN | gHr 9 ¥ A FAfap
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=fgT |

AT JIUT ATAOF AHAT F g
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USAT FGFEAT FAT AE SFF A9
gHr B, AT THTME FAAT T AT
9 @ w1 9% frar & f5 agi 97 g9y
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5t 0t A #4794 97, ITH I
Q@ Fr AT A Ffx T A wr
BN A4 <@ A v adrsr qz o e
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qgqT w2 % gula § ar @iweT § e
ALHIT F FAFT A AT F78 TR &
B H i & AT I3 § st uay ardf
& A FAFA@ F( OAF FIEAT §, 48
wega &R 5 Fx grw 98 vt §
IHF! TIFE AT 3 W@ & |

PE NG s e
FO-HAFT-FFATT F1 T & 1 98 AT
gAY ST @ 2, AlFT FAR 09 I3
foe & 5 7z srestss 9adEr 9%
AT F FEAT ¥ B AAT F Aqrare
gL AT A JrE | F A9 Fgar g
fF #1r WT IFT IT @ F Ay
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e oY 6 a3 37 FreodEy & 9feTw-
a7 # FIAE! AT IqH W@ AT H
frartas gra @ar 1 & ST AEATE B
s QA7 w1t A Prar ?

e w owefAs qEr wEA §Y
se@ 2 | uzifas qige FHET ¥ W
foqre 41 B, 39% WM 92 gAY WMaw
g & f van faorva 2t gy @ A1 w9y
fasreg QT AT F-TW ATE  HOH!
€ 3T AR 1

o Fg I H gfeomt w1 e
& &, Afaw ag it 3wy R A
qr &t wf & & argm frogwoaafa W
i QA syaeat w3 fF i, afa-
arfegi st yfadel 1 o 99 S
o 9T Y 7 B, 99FT AR w40 §E
faar a3 1

AT AAAT A A gI-FRET vy
7§ 3, 97 30 W 9EY AN X\ H A0
g fs o1 | w0 7w P @m ) faER
¥ afver &Y oF AT Q@ 1 e g,
af A% ¥ fagre & 3@ owwa WA
faar 2, &w@ F Wrae frar g o3&
a7 A gavA F fAY W g d R
FIA & FEOgA DAY A1 YA sATEAC
T fF qaud & sefEr & a6
w8, A8 I AT T oY
fade framt &t & o 7% |

afem a@—gaaa § ar-datng
¥ qR ¥ g+t agka Y o PR O, R
ot Srean g fF gad faan Hwr @
@ 2, FifE gaT § AR A
. AT qE@T TG AAEF 1 I I
A ¥ Aeae YfAw-deed 1 gos-
& B owam & ar =ifgd, e e
wfm ¥ afd et fan dasy
qars AT AF
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T A @I 9T ST I X qAAT
F1 fawa &t g3 A adt ot o arw
CEASIL SO (- A F O o

it fawtfon (qamg) © AT Fw-
aft wgea, & 7@ fa= w1 T FE ¥
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[ o frmrfear |

IFEW gAY TH FH aE ) W@ W
@er oo swfae TR ? afee
TEF AT ¥ Qo Qo Uo fa®t Ja7-
#7 Ay gar o GHn, fEAEy w s
AT A8 e @Hr ¥ Ao g feAe
# quel F1 AEFT A qEF R A7 AT
o Y FuF ¥ Aw aFT oA | I
T AT AT AT APT T ATFAL AV
FTEIT JAT qFAT A7 AfHT IAT FIHL
gy amg amify 79 Se¥ AT AIY
faams gad @ gwww wew o fa
aF a1 A7 FE i awErT aq T8
gFAT o7 1 3Ee s € fr oey s
qrad Ara, fRT aeeme 2t o fee St
sfazirer AifAdt & a19 g9 919 | IHo
T T AT § ST TTHTT AT |
EHFTE & WWIT 97 JEHRTT FAMT *T
gl o W afr A g A d
iy g a1 frea & gl A g
21, gafad™ g A A qE© A
#if1 &

s gww W wEAT (YT) &
afy fr, 7za 7 oo AR &

aRafs agem : gt aMmE S Y
g.... worghr & o€ ) wreT aEe
JGAT AT JATT TH

st fawfiean . a7 #7 omar @ fr aer
qX feArRaeFTT  F7T qgaq o7 AfwT Ay
quar F wEwety ¥ ag ¥ fr g
¥ fgom S % 91 df ¥ agaw g faar)
Friw & g & sy ardf wr e
oy gadr A Ay & 9% v e
afr iz g asf N WA T 1@ I
are g Ay § e o A s &
e & gy N afer gaTd IR ¥ A1y
4t

T afafory ot wwe ot & ggr9%
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o gara frw § & ST AwdT FvA g )
7T 9T A} FAeefea FHEY adfy & wEAT X
anft a5 vaRr #rf dz% ad gard ¥
fay sea & w77 gAwr fifew gATAr
Fefgn 7w F frg ww Aww aw F
Tr afgnfroy AT v TR AT
Th I ifew gard s

ot 7% ¥ wzfas qE @aw &
foafaer ot #% sy awz o= § Y
FE1 9T 17 IAH 99 FeA1 AEAT g
TATA § GeTfas arEe €234 1 RFT
qraeE F oRFedva gufq ¥ 7w aga
frawvme

7T 0F AT YA A2 & F g
7 Afexm AToaw A aga FA E T
gag wgr 9T dfesw FESw F ATy
Fui gf oV 7RI a7y 80 gfFAT ARt
qr arer At #t ot Afewa waw ¥
veig a8 fom wwr & gafwo &
argar § R ol § a7 777 a% Tere
¥ afess Fow TR A TEE
garar ¥ gg off |rgar g fF o & oew
qrvEgeET { I FIT qIE AT FT TAS
frar aPr @ar ot FAefea FHEY FFAY
7t & 9 difen wwg o seg gard oA )

A A= & 9 § 39 faw F e
FIATE |

*SHR1J. M. GOWDER (Nugiris) : Mr.,
Chairman, Sir, 1 oppose the Gujarat State
Legslature (Delegation of Powers) Bill,

I would briefly explain the reasons for my
oppomtion to this Bill. Immediately after
Shu1 Hitendra Desai resigned as Chief Minister,
the Governer of Gujarat submmitted his Re-
port to the President recommending the impo~
sition of President’s rule and the dissolution
of Gujarat Leguslative Assembly, The MLAs
of the ruling party mught have defected to
some other party or parties and as a result the
Chief might have lost his majority in the

*The orginal speech was delivered in Tamil.
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Assembly. How did the Governor satisfy him-
self that the ruling party had lost its majority
without convening the Assembly ? If he had
convened the Assembly, he might also have
come to know that some other political party
had become a majority party to form a
Government and then he could have asked
that party to explore the possibility of forming
an alternative Government. IIere the Gover-
nor arrogated Lo himself the role of a Legisla-
tive Assembly and in his own wisdom chose to
recommend the dissolution of the Assembly.

As a contrast take the case of Uttar Pradesh.
T would like the hon. Minister of Home Affairs
to reply why, after the resignation of the Chief
Minister, Shri T. N. Singh, the same course
of dissolving the U. P. Assembly, as was done
in the case of Gujarat, was not adopted.

Perhaps it did not suit the convenicnce of
the ruling Congress Party here, as it was
determined to furthex its interests in U.P. by
making Shri Kamalapati Tripathi as the Chief
Minister. I don’t bother which Congress Party
wants to be in power. While in the Uttar
Pradesh the ruling Congress wanted to gain
a foothold in power, it shird away from making
an attempt to foxm the Governmentin Gujarat,
1 begin to feel that it was ditfident of its own
strength in Gujarat and that was why the
President’s rule was imposed in Gujarat, hut
in the U. P. !

Within a year or two after the Elections,
just because the Government in a State has
been formed by an Opposition Party, the
Centre here adopts all unsavoury means to
dislodge that Government and to hold elec-
tions, Till the eclections are held, the Presi-
dent’s rule is imposed in that State. I would
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years we have becn secing that the elected
representatives of the people change their
allegiance outside the Legislature, though they
subscribed to the ideology of the party to
which they belonged at the time of clections.
The former Home Minister appointed a Com-
mittee to go into the question of such defec-
tions of MLAs. ¥ would like to know why
the Report of this Committee has not yet been
placed on the Table of this House. What ac-
tion the Government have taken on the recom-
mendations by this Committee ? I am cons-
trained to surmise that perhaps the Report
might have contained some strictures on the
ruling Congress Party itself and that is why
it has not yet been placed on the Table of the
House,

During the recent mid-term Elections to
Lok Sabha, the people of the country have
given their unqualified support to the ruling
party by returning the members of the ruling
party 1n massive numbers. Similaily, whether
it was Gujaiat or Punjab, when the people
of the State had once chosen on their own free
will a ceritan political party—it might be an
opposition party—torule the State, the cannons
of democratic functioning demanded the unin-
teirupted continuance of that party in power
for a period of five years in full. [ do not ap-
prove of the Central Government’s unwarran-
ted interference against the will of the people
expressed by them in the clections. But, the
Centrce here is obscssed with the idea that even
in a State no Government formed by an  oppo-
sition party should be allowed to continue
for the full period of five years. Is this the
way to foster and cherish democratic ideals in
our country ? That is why I have been stres-
sing frequently in this House that thc Centre

like to ask : have the Central Gover t ever
thought of people’s reaction to this kind of
never-ending game of toppling indulged in by
the ruling party in the Centre? Under these
circumstances, can we call ourselves a demo-
cratic country ?

The people in a State excrcise their fran-
chise freely and fearlessly and give their ver-
dict in favour of a certain political party to
rule the State, After the elections, the Assembly
is convened and the elected Members take the
oath under our Constitution. The political
party which has the majority is asked to form
the Government. During the past three, four

hould rid itself of the opposition pa:ty phobia.
16.30 hrs.
[Suri R, D. BHANDARE in the Chair]

The Governo: of a State cannot be the final
arbiter in deciding whether the ruling p;rty
has lost its majority or not. It may be argued
that the MLAs had written to him about the
change in their political affiliation. But you
must have come across many instances where
these MLAs had without compunction taken
back such letters. How can anyone testify the
actual strength of a ruling party at a given time,



215 Gujarat State

[ Shri J. M. Gowder }

when defections take place outside the Legisla-
tive Assembly ! There is no other alterpative
for the Governor except to convenc the Assem-
bly which is the right forum for verifying
whether the ruling party commands a majority
or not. Instead of the Governor forming his
own judgment, he should stiengthen his hands
by having thc matter decided on the floor of
the Assembly

I would categorically state that a sort of
deception is being practised on the gullible
people by saying that the ruling party has lost
its majority and that is why the Legislative
Assembly has been dissolved. Then, in addi-
tion, the Centre does not hesitate to take shel-
ter under the Governor’s Report to the presi-
dent recommending dissolution of the Assem-
bly. Is the Governor an clected representative
of the people ? Just like the Chief Mimister,
is he chosen by a party forum? Docs he
represent the people of the State 2 He is only
an Agent of the Central Government, to carry
out the dictates of the Centre at the State
Icvel. If he is asked to remove the Chief
Minister of State, pot to the liking of the
Centre, and to choose his own why of doing
that cither by dissolving the Assembly or by
suspending it, he has to take it as a directive
from the Centre, If he does not act accor-
dingly, he becomes persona nen-grata with the
Centre, In his own sclf-interest the Governor
does what the Centre wants him to do. I may
unhesitatingly say that if a duly elected State
Legislature 1s to be dissolved merely on the
basis of the Report of a Governor, who is
nothing but a mouthpiecr of the Centre, it is
surely a death-knell for democracy in our
country. Ifthe Centrc persists in indiscrimi-
nately plaving the game of toppling the State
Governments not belonging to its ilk, I would
like to warn that the people of the States
would not look on helplessly and their wrath
will turn on the Centre at not a very distant
date.

sWith these words I conclude.

SHRI BHALJIBHAI PARMAR (Dohad) :
Mr. Chairman, Sir, it is very unppleasant that
we have to consider the Bill on the Gujarat
Stste Legislature (Delegation of Powers) Bill,
1971. This is as a result of the defection of
Gujarat State legislators from one party to the
other which should be condcmned, as it is an
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unhealthy practice in the democratic set-up of
the country for which the Government should
bring a Bill to ban defections, Defections in
the political ficld really cause a head-ache in
the smooth running of a democratic govern-
ment. The legislators, it seems, can be purcha-
sed by any party iu order to come in power,
and hence it becomes quite necessary to discone
tinue this practice in the whole of the country.

The Governor of Gujarat, as I understand,
has also requested the Central Government to
legislate and ban defections immediately so that
this disease of temptation of defections can be
rooted out fiom politics.

The President’s rule was imposed in Gujarat
on the 13th May, 1971, and hence, it has
become necessaiy to delegate the powers on the
President to legislate for the welfare of the
Guarat Statc which is agreeable under the
circumstances ; but the methods by which the
popular, democratic government was toppled
were really undemocratic and immoral. Really,
the Ilitendia Desai government was popular
but 1t turned out to be reactionary because it
was not in the good books of the Prime Minister
asit belonged to the Congress Organisation
Party.

I now lope that the powers which are to be
conferred on the President would be used with
discretion and farrplay and the Government
would epact legislation which would streng-
then and continue the progressive policies
which the Hitendrta Government initiated.

Looking to the decision of the Hitendra
Government, the scheme to give secondary
education to all the students in the State should
bave been implemented by the Governor in its
true spirit. It has been modified by the Gover-
nor and applied to certain income groups.
The Central Government may think over this
matter again.

The Government should look into the
causes of delay in the conduct of the proceed-
ings of the tribunal for Narmada. As this
dispute is pending for a long timc the Central
Government should see what steps can be
taken to expedite the work of the tribunal.
The Prime Minister should intervene in this
matter and scttle the dispute between the
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Governments of Maharashtra and Madhya
Pradesh, as it is a national problem which is
to be solved in the field of green revolution.

The question of shifting the State capital
from Gandhi Nagar has sprung up recently
and it should be left 1o be decided by the next
popular Government which will come into
being in 1972. Early action to bring the
popular Government into being should be
taken and the election dates should be fixed.

Now I would like to draw the attention of
the Government to the problem of improving
the cconomic conditions of the Adivasis living
in the State. Their cconomic conditions are
deplorable, They have to go in search of
work from place to place for their maintenance
after the agriculture work is over in the rainy
scason, They have not enough cultivable
lands. Their living is poor and pitiable. The
educated youths are also unemployed and they
are not getting proper work. They are
frustrated. Small scale industries should be
started in backward areas where Adivasis are
living, in such populated districts as Panchma-
hals, Sabarkantha, Banaskantha, Baroda,
Dangs, ctc.

Animal husbandaty industry should also be
developed in tribal areas and dairy farming
cooperative societies should be started and
encouraged by the Government. Due atten-
tion should be given for family planning in
the whole of the Statc in order to check the
flood of increasing population so that we can
provide bread and butter to the millions of
people, looking to our limited resources and
income,

SHRI D. D. DESAI (Kaira) : Now that
the President has acquired the powers I believe
he will also acquire the responsibility and
accountability to the people of Gujarat and
the whole of India. Gujarat has many pro-
blems and it was said that the Hitendra
Government was incompetent to handle them.
Now that the Central Government is directly
incharge of that State, it should be very easy
for them to handle those problems very
quickly.

One of the items that hag to be considered
relates to the freight rates from Kandla to
different stations, Kandla is a major port.
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One-third of India’s cosstline, namely 1500
kms, fall in Gujarat and we do not have busy
major ports whercas the hinterland behind
Gujarat is of considerable size and includes
U.P. and some of the very densely populated
States of India. The question of the Atoric
Power Stations in Saurashtra has been hanging
fire for along time. The Mitapur power project
which has bcen approved by the Central
Government is based on such feed stock which
the Tatas would never be able to process eco-
nomically and therefore the Central Government
should reconsider that projcct and base it on
ammonia or naphtha or such other feedstock
which could be economically processed into
fertilisers and should not put impossible de-
wands on Tatas. Only thus could this project
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‘ come up. The Kadana Mahi and Narwada

Navagaon dams have been pending and no
decision which may go against the interests of
Gujarat should be taken while the popular
Government is not there.

Gujarat has been giving the largest return
on industries, whether it be in the private
sector or the State sector or public sector, but
unfortunately the Government of India has
not heen able to sce its way to make invest-
ments in industries in Gujarat. Much of the
money that the Government has been receive
ing by direct or indirect taxation has been
coming from some of the industries which the
Gujarat people have floated either in Gujarat
itself or in other States. You may be aware
that the largest revenuc to the Central exche-
quer is fiom Maharashtra, The sccond largest
is Bengal and the third largestis Gujarat, The
fourth is way behind. Thercfore, Gujarat
should receive its appropriate share of the in-
come that is provided to the Central exche-
quer.

You have the Tea Board, the Coffee Board,
the Jute Board etc., but youdo not havea
Cotton Board or a Tobacco Board or an Oil-
seeds Board. This is not fair., Maharashtra
produces one-third of India’s cotton and Guja-
rat produces another one-third. Between the
two there should be some arrangement
made so that both these States benefit from
centralised cotton research and training so that
cotton import is discontinued.

SHRI JYOIIRMOY BOSU (Diamond
Harbour) : Their masters will not allow them
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because they want to sell their sub-standard

cotton.

SHRI D. D. DESAI: I would strongly
suggest that a Cotton Board be started.

Then there is the question of tobacco from
which a large amount of revenue is received,
but no input is made. Government may con-
sider at least five to ten per cent of the #oney
being ploughed back into these things so that
the income may also increase.

For now television stations, the highest num-
ber of radio licence holders are in Bombay,
Delhi and Calcutta in that order. The fourth
is Gujarat, the Ahmedabad-Board region, but
this is also ignored. We do not mind other
States having television, but some how or
other the legitimate claims of the intermediate
party are overlooked just because somebody is
not making a strong representation, Demons-
tration should not have greater effect than in-
telligent argument before you. Therefore, the
Ahmedabad-Baroda zone which has the large
number of radio licence holders deserves a
television station. Besides a satellite telecom-
munication system, already exists near Ahmed-
abad for the television system. This may be
looked into.

The Ahmedabad pirport is a primitive one.
This is known to the Government of Tndia.
Something should be done at the earliest
date.

Then there is the question of oil and gas
prices. The Koyali Refinery was transferred
to the Refiner Division and latter on to the
IOC, with the result that the ONGC is
deprived of its revenue. I do not know why
this should be so. The ONGC is loaded with
the debit of development and drilling in other
States, and the Gujarat people are made to
pay the cost of development, drilling and
prospecting in other States by means of higher
prices of gas and fuel. This is unfair. The
development cost or the prospecting cost should
go to the capital account and should not be
debited to the revenue account as it is pre-
sently done.

There are quite a number of other
questions, particularly the development ofa
second major sea port between Cambay and
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Surat. This has been already brought to the
attention of the Govérnment. Now there is
only one port ‘at Kandla. Government may
take up this item also. There is no time for
me, though I can reel outa few other pro-
blems. The Central Gevernment are quite
competent. They have a large Secretariat,
and since they have taken over the responsi-
bility of the State of Gujarat, they will find
cooperation forthcoming in discharging their
responsibilities, Particularly one item which I
must refer to hurriedly is providing at least
two or three down-stream units of the petro-
chemical complex which would give the State
some revenue out of its own natural resources,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : Sir, I have made a note of the
various projects which Mr. Desai has reeled off
with great facility and felicity. Some other hon.
friends also have referred to the developmental
projects of Gujarat and the need to take some
action about some of them. This motion before
us has a limited purpose and I hope hon.
friends will excuse me if I do not go into
all those projects in detail at this stage. I have
made a note of what they have said and I shall
ask the Gujarat administration to look into all
their suggestions. At this stage, I would per-
haps be going far a field if I take up these
suggestions for detailed reply. But dne point
made by my friend from the DMK and some
others has to be replied to, and that is, as to
why the Chief Minister was not given an
opportunity to form a Government, why the
assembly was dissolved, whether or not it was
done in a hurry with some other motive than
is apparent on the surface—this was hinted at.
I would briefly refer to the facts which led to
President’s rule in Gujarat.

On 31st March, 1971, the Assembly was to
have discussed a no-confidence motion. Imme-
diately before that, the Chief Minister submit-
ted his resignation. If the Governor had want-
ed at this stage to take any precipitate action,
the Chief Minister’s resignation had opened
the way for that. He could have made a
recommendation to the President, dissolved
the Assembly and so on and so forth. He could
have taken one of the various steps which
would have prevented the Chief Minister from
again staking his claim that he has a majority
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and can form a government. The Governor
did not do any such thing, As matter of fact,
subsequently, the Chief Minister did stake
his claim to form another ministry. The
Governor examined his claim and on finding
that Shri Hitendra Desai did enjoy the support
of the majority of the members of the Assem-
bly, invited him to form a ncw ministry. Mr.,
Desai formed another ministry on 7th April
1971. It was only in May, after a number of
members of his party had resigned from the
party, that the Chief Minister advised the
Governor to dissolve the Assembly., The
Governor accepted his advice. The Chief
Minister still had a majority although scveral
members had resigned and although some
other parties disputed the fact that he had a
majority, the Governor in his wisdom at that
stage concluded that he would accept the
advice of the Chief Minister, and thercupon,
the Assembly was dissolved. So, I really do
not know whether in this sequence of events
there is any misgiving or suspicion or even for
a difference of opinion. I hope my hon.
friends will see clearly that the Governor did
not act in haste, He gave every opportunity
to the Chicf Minister to form a second govern-
ment and only when it was not possible did he
accept the Chicf Minister’s advice and dissolve
the Assembly.

The second question that has to be cxamin-
cd is what was the position with regard to the
budget. The budget has to be passed. With-
out the passing of the budget things would have
come to a halt in Gujarat, As it happened,
the Legislative Assembly had passed a Vote on
Account four months and these were for the
first four months of the financial year 1971-72.
That Vote on Account had been passed tiil
the end of July, till 31st July 1971 and it was
necessary that the budget for the remaining
part of the ycar should be passed in order that
things did not grind to a hault in the State of
Gujarat. For this purposc the Assembly was
dissolved, the President took over the adminis~
tration and the budget was passed by Parlia~
ment, In this context, one fails to sec what
opinion the President had except to accept the
advice of the Governor to dissolve the Assem-
bly. If he had not accepted that advice, then
the budget would not have been passed by
Parliament, things would have come to a
halt in the State of Gujarat, public accounts
which had been duly sanctioned by the legis-
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lature could not be spent and a stalemate or
deadlock would have heea created. I am sure
hon. Members would appreciate it was the
duty of the President to take over the State
and see that the State could function in accor-
dance with the wishes of the legislature, in this
case Parliament, which passed the budget.
Therefore, I think there need be no apprehens
sion on any account.

Then Shri Madhukar raised the point about
the Committee of Members of Parliament and
having a committee at the district level. I have
no doubt that the jilla parishads are function-
ing in Gujarat. These are duly elected bodies
and I think it would be the proper thing to
allow them to continuc. They being elected

. bodies, it would not be right to supplant

them from here, So, they should be allowed
to continue.

Then he referred to problems of land
reform, the nced (o help the Adibasis, harijans
and so on, He knows the policies of the
government, the objectives of the government
in regard to these matters, I can assure him
we shall adopt an approach, follow a line of
policy whick is consistent with our policies and
principles in these matters. Wc have every
sympathy for the down-trodden sections of the
saciety, for the harijans and adibasis. We are
awarc of their problems, we are aware of the
need to push through land reforms all over the
country, including Gujarat.

My hon. friend from the DMK referred (o
the position in UP. I have already explained
at some length the situation in Gujarat. I do
not think I need go into the position in UP,
because it is not very relevant. But, obviously
there is a Chief Minister there who enjoys
the majority of the legislature. The legislature
is meecting cven today. There is a vote on
some matter or the other every day, the
Chief Minister has a majority, the party has
a majority and the government continues to
function,

"Then a question was raised about thé Defec-
tion Bill and the report of the committee.
This matter has been gone into so many times
on the floor of the }louse. The Committee
has submitted its report and, while there were
some differing views, a broad consensus had
been arrived at in the Committee. On that
basis, certain suggestions and proposals were
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drafird and the Prime Minister had called a
mecting of the opposition lcaders. At that
meeting these suggestions were discussed  but,
unfortunately, at that mecting there were
differences of opinion also and later on we
wrote to the various Opposition lcaders to let
us have their views. Some replies came, some
did not come and we have been pursuing this
matter. We are anxious to proceed with this,
Sir, I think, I have dealt with those mattcrs
which have a direct bearing on the measure
before us, but I once again thank all those
Members who have referred to specific projects.

MR. CHAIRMAN : The question is :
“That the Bill to confer on the Presi-
dent the power of the Legislature of the
State of Gujarat to makc laws, as passed by
Rajya Sabha, be taken into consideration.”

The motion was adopted

MR. CHAIRMAN : We shall take up the
Clauses. There are no amendments. 5o I put
all the clauses together.

The question is :
“That clause 2 and 3 stand part of the
Bill”
I he motion was adopled
Clause 2 and 3 were added to the Bull.
Clause 1, the inacting Formula and the Title were
added to the Bill
SHRI K. C. PANT :
“That the Bill be passed.”
MR. CHAIRMAN : Motion moved.

“That the Bill be passed.”

I move :

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : Sir, I have a small information
which Mr. Pant, if he so chooses, can reply to.
For a small State like Gujarat the Government
of India has sanctioned a grand total of
Rs. 8,44,000 for the Gandhite Governor, Shri
Shriman Narayanji for his gubernatorial
duties ffom August 1971 to March 1972, It is
a fantastic affair in a country where the average
man’s income does not touch a rupec. An
average man's daily expenditure is in the
region of 36 paise as has been admitted by the
Government, but you have sanctioned Rs.
8,44,000 for the Governor. The other day we
saw in a social journal, the Illustrated Weckly
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of India, that the Gandhite Governor has been
grinding his flour in a ‘chakki’. For that you
require to spend Rs. 8,44,000 from August,
1971 to March, 1972—not cven full twelve
months, What are the items : The Governor
himself will receive Rs. 66,000 as salary and
Rs. 18,000 as sumptuary allowance ; Rs. 68,000
is carmarked for the maintenance and upkeep
of the Raj Bhavan's garden, and the Gujarat
budget for 1971.72 presented in the Lok Sabha
has sanctioned Rs. 1,69,500 for the Governor’s
Secretariat, and Rs. 60,000 gues for medical
facilities for the Governor and his family. Can
you imagine an expenditure of Rs. 5,000 per
month for medical facilities of the Governor
and his family ? Rs. 20,000 have been budgeted
for the maintenance and repair of the air-
conditioned railway saloon. We all go on
speeding towards socialism, samajvada and garibi
haiao, but the State of Gujarat provides a rail-
way saloon for hauling the Gandhite Governor
and his family, which is very modest. Gandhi-
Ji, I remember, used to ride in a third class
compartment and his followers, as we see today
in the latest samajvada edition, requite aire
conditioned exclusive saloons and very dclicate
aprings so that their backs may not spramn and
get an ache.

17 brs.

Then, Rs. 5,000 have been sanctioned for
other tour expenses. Rs, 5000 have been sct
apart for entertainment and hospitality, I
thought, they always preferred to live on one
besan-ka-laddu !

1t is necessary for this Parliament—it is our
duty—to tcll the people of the country what
is the true class character of the Government,
what is it that they are talking. Is it merely lip
service or is there any substance in it ? They
arc maintaining these Centre’s political agents
for the purpose of establishing and rehabilitat-
ing themselves in different States and encourag-
ing political prostitution. That is all. For that,
in less than 12 months, they have spent
Rs. 8 lakhs, Shri Pant will tell us if this is the
specimen of the garibi hatao movement.

SHRI K. C.PANT : Sir, I strongly suspect
that my hon. friend was not well when the
Budget for Gujarat State came up hefore the
House. He has obviously been thinking about
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these matters and has made a useful contiibu-
tion, It would have been more useful, had it
been germane. But it is not quite relevant here.
Nevertheless, if he is talking in general terms
about the expenditure on Governors and about
the need to effect economies in that expendi-
ture, that general matter is heing considered
by usin all its aspects. But so far as this
particular matter goes, it could more properly
have been discussed as a part of the discussion
of the Gujaiat Budget.

MR. CHAIRMAN : The question is :
“That the Bill be passed.”
The motion was adopted.

17.03 hrs.

STATUTORY RESOLUTION RE: PRO-

CLAMATION IN RELATION TO THE

STATE OF PUNJAB AND THE PUNJAR

STATE LEGISLATURE (DLLEGATION
OF POWERS) BILL

MR. CHAIRMAN : The House will now
take up (onsideration of items 13 and 14
together,

THE MINISTER OF STATE IN TIIE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): Sir, I heg to move the
following Resolution :—

*“That this House approves the Pio-
clamation issued by the President on the
15th June 1971 under article 356 of the
Congtitution in relation to the State of
Punjab.”

Such a Resolution has alrcady been passed
by the other House.

The House is aware of the circumstances in
which the Legislative Assembly of Punjab was
dissolved by the Governor, on the advice of the
Chief Minister, Shri Prakash Smgh Badal. The
circumstances are explained at length in the
report of the Governor which has already been
placed on the Table of the House. It is not
necessary for me to go into the question of the
propriety of the Gavernor’s action. I would
only like to draw the attention of the House
to the situation that existed after the dissolution
of the Assembly.
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The last session of the Assembly had been
held in January 1971 and a Votc on-account
for the new financial year beginning from Ist
April 1971 had been passed for a period of
only three months. This period was due to
end on 30th June, 1971. The session of the
Legislative Assembly, which had been convened
for 14th June, 1971, to pass the Budget for the
remaining part of the financial year, could not
take place as a result of the dissolution of the
Assembly. ['herefore, a situation had arisen in
which the administration of the State would have
come to a standstill with effect from the 1st July,
1971, if in the mean time a Proclamation
under Atticle 356 of the Constitution had not
bern issued and the administration of the
Sta_tc had not been taken over by the President.
Being presented with this situation, the House
will appreciate that the President had no
option but to issue the Proclamation for the
approval of which I have now come before the
House,

In accordance with Art. 356 (3) of the
Constitution, the Proclamation will cease to
operate with effect from 15th August 1971,
unless before the expity of that period it has
been approved by resolutions of both of Houses
of Parliament. As the House is awarc, the
electoral rolls in Punjab are being intensively
revised and it would not have bren possible
for the Election Commission to hold fresh
electivns, before the expiration o the shart
period of two months from the date of issue of
the Proclamation. I am sure that in these
circumstances the House will gives its approval
to the further ¢ontinuance of the Presidential
Proclamation under Art. 356 of the Constitu~
tion.

Sir, I further beg to move that the Bill to
confer on the President the power ot Legisla-
ture of the State of Punjab to make laws, as
passed by Rajya Sabha be taken into considera~
tion.

The House isaware that in the Proclama-
tion dated 15th Jume, 1971, in relaton
to the State of Punjab, the Piesident has
declared that the powers of the State Legisla.
ture shall be exercised by or under the
authority of Pailiament. However, in view
of the otherwise Busy schedule of the two
Houses, it would be diflicult for Parliament to
deal with the various legislative measures that
may be neccessary in respect of the State
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There would be particular difficulty in situa-
tions requiring emeigent legislation. The Bill,
therefore, seeks to confer on the President the
power of the Statc Legislature to make
laws in respect of the State. It has been the
normal practice to undertahe such legulation
in relation to the States under thie Prendent’s
rule and the present Bill is on the usual lizies.
Provision has heen made for the constitution
of a Consultative Committee, consisting of
Members of Parliament, which will be consul-
ted before enacting laws in respect of the State
of Punjab Provision is also being made to
empower Pailiament to direct modihcations
in the laws made by the President, if considered
necessary.

I request the hon. House_to accept the legis-
lative proposal before it
MR CHAIRMAN : Motions moved .

(1) “That this House approves the
Proclamation 1ssued by the President on the
15th June, 1971 under article 356 of the
constitution in relation to the State of
Punjab.”

{2) “That the Bill to confer on the
Pressdent the power of Legislature of the
State of Punjab to make laws, as passed by
Rajya Sabha, be taken mto consideration
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HALF AN HOUR DISCUSSION Re. LEAD
BANK SCHEME

SHRI C. X, CHANDRAPPAN (Tellicherry):
I have raised this discussion on the Lead
Banks to bring out certain aspects of their
functioning and to seck certain remedies. We
all know the system of lead banks has been
instituted by the Reserve Bank following a
study and recommendation made by Dr.
Gadgil. Later on, the Reserve Bank set up a
committee which recommended the institution
of such a scheme. The scheme has then been
instituted.

It is said that the purpose is to have an area
approach and to give credit facilities and to do
intensive banking operation in neglected arcas,
among people who were hitherto neglected,
and in the priority sector, I think the objec-
tive of the scheme is ideal ; nobody will object
to it. But the question is how far this scheme
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has been successful and how far it could be
successful. For example, there are certain
peculiar problems which we shall face in
the rural India. We have still the problem of
money lenders, It is still the order of the day
in the villages. Money lenders are providing
money for many schemes. The lead banks
should operate in such a way that they can
get rid of the money lenders, 1fit could he
achieved it will be a wonderful thing.

According to a review published in the
Reserve Bank Bulletin this objctive by the
lead banks. X know that the lead banks is not
something which is meant for monopoly opera-
tion in the rural arcas, but certaio practical
problems come in the way. We have

* traditional industries all over the country such

as handloom, coir, cashew, goldsmiths etc.
People who are engaged in these operations
need financial assistance from the banks. Ex.
perts of these banks are supposed to makes
surveys and studies in the given areas accord
ing to the Reserve Bank bulletin. Sometimes
these surveys are academic, sometimes they
are scrappy and sometimes they are too sophis~
ticated to be of any use.

I can cite certain concrete examples of how
this affects the initiative of the people. One
of the most important objectives of the scheme
was 10 provide help to labour intensive schemes,
to help and support them. But in Kerala
what happened ? ‘Lhere was a cooperative
society set up by the unemployed engineers and
technicians. It is called ENCOS. This coopera-
tive society of unemployed engineers collected
Rs. 6 lakhs and they werc a promised three
times of Rs. 6 lakhs by the Kerala Governe
ment, but they could give only Rs. 6 lakhs.
For the remaining Rs. 12 lakhs they were told
that the State Government would stand
guarantee and had requested the banks and
other financial institutions to assist the scheme
which was feasible, They are building boats,
they are producing scouters. ‘They are running
such sophisticated industries, but what did tue
Bank say? The hon. Minister knowseit very
well, The Lead Bank which was supposed to
lead banking operations in the area and help
such schemes said that it could not support
these schemes even if the State Government
guarantee.. . .

THE MINISIER OF SIATE IN THE
MINISTRY OF FINANCE (SIIRI K. K.
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GANESH) : The Lead Bank has nothing 1o
do with it.

SHRI C. K. CHANDRAPPAN : The Lead
Bank should have helped it,

SHR1 K.R.GANESH : That is not the
object,

SHRI C. K. CHANDRAPPAN : As I
understand it, they could have helped such
schemes when they are supposed to lead
banking oparations, but they were led by the
Central Government. When the Centre got
convinced and the Minister agreed that the
money should be given, the Lead Bank came
forward and agreed to give the money,

Secondly, there is a lag between the concept
of banking operations and the needs of the
country today. Even the Reserve Bank Bulle-
tin about Lead Bank opcrations says that the
Banks are lending money in the old, tiaditional
manner. But today the needs are different.
More sophisticated, technologically advanced
ndustries are coming up and we have to help
those industries :1 such a way that the country
will be benecfited. These Banks which are
supposed to lead the activities of banking 1n
the given area, have to mahe studies and
surveys.

I'hey have pointed out two defects. One
is that they do not have techmically quabfied
people to study the problems and needs of the
industries and that they cannot pioduce
reports which are helpful to the operations of
the industrics, Secondly, there 13 a lack of
trained staff. How are you going to solve this,
because in such a vast countiy where the vast
majority of the population hves in the rural
areas, these banking operations can be effective
only il you have trained staff. The Reserve
Bank Bulietin admits the kmitation of stafl and
the non-availability of enough trained cadres
and experts.

‘The, traditional industries face certain pecu-
liar problems. For example, they do not run
at a profit, butitisin theinterests of the country
to sec that they are subsidised and supported,
that they survive, because several nullions of
people are engaged in them, The Lead Bank
operations cannot help these industries in a big
way because they have to accoumt for every
pic that they spend. We must have a re-
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orientation of credit policies and also of the
approach to banking opetations in the country.
Only if these things are done will this opera-
tion bring about certain benefits,

It started only two years ago. So, it will
not be coirect to say that it has failed or
succerded. But within these two years the
survey made by the Resetve Bank shows that
it has been functioning in a defective manner,
that it could not bring about the benefits
visualised when the scheme was proposed. I
would like to know how the Government is
going to solve these problems and how the
Lead Bank operations will be beneficial to the
rural areas and particulaily to those schemes
meant for creating new jobs for the educated
people and to the traditional industries.
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SHRI K. LAKKAPPA (Tumkur): The
functioning of the lead banks has been invented
afier the Gadgil Committec and the Nariman
Committee appointed in August 1969 made
their recommendations. The very object of the
setting up of these banks is that each bank has
to act as a strengthening source of reconstruc-
tion in the various districts. Considering the
operation of the lcad banks after nationalisa-
tion, it is very bad that the weaker sections of
the communily arc not getting any credit
facilities. The question is whether the lead
banks are functioning in conformity with the
object for which they have been set up, namely
to give credit facilities to weaker sections such
as agriculturists, artisans, unemploycd gra-
duates and uncmployed technicians, espccially
in the rural parts of the country. I can give
one example. In Tumkur district, which is a
chronically drought-affected area, various
institutions are charging various interests.
There is no proper security which these weaker
scctions, including scheduled castes and tribes,
can provide for getting loans from the banks,

What guarantee is the Central Government or
State Government going to give to the weaker
scctions that they would get credit facilities
without  furnishing any security? The
weaker sections have no security to furnish.
Therefore, what are the arrangements made
by the lead banks to strengthen the weaker
sections of the socicty after the nationalisation
of banks ?
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SHRI D. K. PANDA (Bhanjanagar) : It
is stated in the reply :

“With regard to the weaker and back-
ward classes these lead banks will help
financing and also they will make available
more credits.”

Then it is said that they will also give more
credit facilities to the agriculturists. These
two things do not go together. Dunng the
Jast 22 years so many credit facilitics have
been made available, but only the ncher
Sections in the rural areas who go by the name
“agriculturists” have taken advantage of such
credit facilitics, Since the lead banks have
come into being as per the scheme 1in the year
1969. May I know whether there is a clear
direction and whether there is a time-bound
programme to help the really weaker and back-
ward classes which include the Adibasis,
Scheduled, Castes, landless haryjans and such
of the persons who are depending upon share-
cropping, whether such persons are guing to
get these facilities and whether the lead
bank is going to take the lead in practice with
regard to these classes ? If so, 1 would appeal
to the hon. Minister to make a statement of
policy with a view to overcoming such con-
tradictory statements.

Coming to the credit facilities to the smalle
scale industries, specially in the rural areas, as
far as my district of Ganjam is concerned, it is
very well known for bell metal and the neigh-
bouring district of Phulbani is well knowa for
bambog and bamboo products. But these
small-scale  industries are almost dead
and gone. Arc they going to be revived by
these lead banks by giving credit facilities to

such type of small-scale industries ?
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In Bhulbani district of Orissa there is abso-
lutely no bank. I putitto the hon. Minister
what are the reasons for not having established
even a single bank-either commercial or State
bank ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : Mr. Chairman, Sir, I wish to
first clarify that there is some difference m
understanding the purpose of the lead bank
because what hon. Members have indicated
in their remarks and questions is the entire
working of the banking system, that is, about
the credit facilities, about lack of trained staff’
and about credit not having gone to the
priority sectors of industry but having gone to
the afluent sections and various other matters
which have been raised concern the working
of the nationalised and other public sector
banking institutions,

The purpose of the lead bank s to locate
arcas of growth, to find out the infra-
structure necessary for the arcas of growth, to
work out detalls in which otha: banks that
arc thei« will start their oprational work and
to wank out a broad outhne of the credit
requirements of various sections ; and to do
this 18 to work out a machinery in cooperation
with the State Government and other agencies.
That lead bank is a bank which will coordinate
the activities of the other commerical banks, the
State Bank, the other public sector banks and
also coordinate with the district authorities and
the State Governments, so that for a district a
clear picture of the requirement of a distiict,
the social requirement of a district, the econo«
mic requirements of a district and centres of
growth are located. The question that hon.
Membcr is asking is about the objectives of
the nationalised banking sector as such.

As you know, commercial banking in our
country, prior to nationalisation, had been
confined to urban and metropolitan centres.
Its clientele and work was confined to a very
limited section of our society. It is for the
first time that the nationalised banks and the
State Banks have gone into the rural areas.
Therefore, a specialised study has got to be
made of these rural areas as to what are their
problems, what is the staff requirement, in
which areas new banks have to come, how



245 Lead Bank Scheme (HAH Dis.) SRAVANA 11, 1893 (SAKA) Lead Bank Scheme (11AH Dis.) 246

unbanked areas have got to be served, what
are the social requirements of an area and
how best the cntire economic and social
development in terms of credit could be
worked out and channelised by the combined
resources of all the banks. That is the object
of Jead banks.

SHRI D. K. PANDA : The hon. Minister
will see that it only says that these lead banks
will invoke the cooperation of other banks. It
is not their function to coordinate or control
other banks.

SHRI K. R. GANESH : Either you are
not understanding me or I am not in a position
to make you understand. I am trying to say
that the object of the lead banks is to locate
the needs of a district. In locating and work-
ing out the needs of a district a specialised
study has got to be made. In a district there
is not only the lead bank but there arc other
nationalised banks also. 'L'hercfore, for the
benefit of all the banks that are there, for
working out survey reports, firstly, to locate
where branches have got to be opened and,
as a next step, to work out the economic and
social requirements of that district, the lead
banks are there,

SHRI M, C. DAGA : What is the achieve-
ment of the scheme ?

SHRI K. LAKKAPPA : The targets have
not been achieved in various districts.

18 hrs,

SHRI K. R. GANESH : The object of a
lead bank is to locate the requirement of a
district, to make a specialised study of the
economic, social and credit requirements of
the district and, in cooperation with the other
banks that might be there in the district and
other agencies, to work it out. Since thisisa
little technical, I am once again referring to
it. Various banks have been given various
districts in the country to identify these pro-
blems and to work out surveys and to enter
into cooperation with other banks and district
agencies to bring about a revival of credit
needs and other social and econdmic require-
ruents of a district. Out of the 300 and odd
districts that have been a allotted to the Lead
Bank, survey of 160 districts has already
been completed and fifty more surveys are

expected. These surveys are expert studics as
a Reserve Bank bulletin ftself says, and the
Finance Minister said a number of tinies on
the floor of Parliament that some of these
surveys are good suryeys, many of them are
surveys which require much more work, these
are surveys which require much more intensive
work and there are divisions in the Banking
Department finding out their deficiencies,
these surveys need not be only academic sur-
veys, these need not be only collection of statis-
tics and data which have been got from the
State Government and tabulated there. These
surveys must indicate and there must be an
analysis of the requirements of a district and
of the requirements of the credit nceds of the
district and how these credit needs and the
economic revival of the district could be met
in co-operation with the banks.

The fact remains that out of 300 surveys,
160 have already come and about 50 arc ex-
pected. For this purpose, the Reserve Bank
has convened regional mectings at Madras,
Calcutta, Patna, Bhopal and at district level
also regional meetings have been conducted.
The nmunber of bank offices in the relatively
unbanked States like Assam, Bihar, Orissa,
Madhya Pradesh and Uttar Pradesh have
registered 3 signilicant increase. In Assam and
Meghalaya it has increased from 80 at the end
of June 1969 to 134 at the ¢nd of March, In
Bihar it has increased from 273 to 416, in
Qrissa from 100 to 170 and in Uttar Pradesh
from 747 to 107} and in MP it has increased
from 343 to 541. Particular mention may he
made of a few districts where the banking
coverage has substantially increased. In the
Saharsa district of Bihar (Intrruptions) the
number of bank branches has increased from
only 5 in June 1969 to 16 now. The popula-
tion served per bank officc has come down
from 3.98 lakhs to 1.5 lakhs now. Similarly,
in Bastar in Madhya Pradesh, the number of
bank officcs has increased frow 5 in June 69
to 9 now. The population coverage has come
down {rom 3.41 lakhs to 1.47 lakhs. In, some
of the districts of Orissa the population cover-
age at the time of nationalisation was 5.4 lakhs.
This has come down to 2.5 lakhs. The num-
ber of districts without any bank office has
come down from 13 to 3 and a plan has been
drawn for opening branch offices in these re-
maining districts as well. These are some of
the results of the new policy of the nationalised
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banks, and as a result of the work done by the
lead bank and as a result of the survey done
by the lead bank, greater coverage as far as
banking facilities are concerned is being given
to the rural areas.

To fulfil the task and to completely satisfy
the objectives for which the lead bank has
been constituted, it would be necessary for the
establishment of a machinery for the purpose
of co-ordination under the auspices of the lead
bank. This would be feasible when the lead
bank has developed the necessary organisation-
al framework in the districts and an adequate
number of branches for its developmental role
and for its effective functioning as the leader.

As you know, Sir, the Finance Minster
himself it taking interest in going into rela~
tively unbanked and backward areas. Recent-
ly., he has visited Varanasi, Ghazipur and
Azamgarhin UP and will be paying a visit in
a few days to other places. (Interruptions) like
Surat, Jaipur, Madras and Patna. The dis-
tricts covered so far are Mirzapur and Sitapur
in UP, Monghyr, Patna, Darbhanga, Muzaffar-
pur and Champaran in Bihar. As far as Pali
District which the hon Member mentioned is
concerned, it is also one of the districts in
which lead bank survey will be conducted.

SHRID. K. PANDA : Phulbani in Orissa
has not got any bank. The Ganjam and Phul-
bani adivasis are not given anything.

SHRI K. R. GANESH : I think thatis
also there ; I cannot immediately tell you ;I
will have to look into it. There is wide cover=
age. There are more than 355 districts or so,
which have been located and there is no reason
to leave any district.

There are some specific questions which
hon. Members have raised and I am trying to
indicate the objective of the Lead Bank Sur-

[
vey.

One of the hon. Members raised the ques-
tion of the training of stafl. This isa very
major question which the banks are having.
They are trying to solve this problem of bring-
ing about training of the staff so that the staff
that go to rural areas may be imbued with the
objectives of bank nationalisaiion, who can
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enter into meaningful discussion and meaning-
ful work with invalvement of the people.

The hon. Member, Shri Daga, raised a
number of questions. He has asked about Pali
district. It is onc of the districts in which
Lead Bank Survey will be conducted. The
other question he has raised relates to loan not
being given to poorer sections of society, loan
being given to the affluent section in the agri-
cultural sector and all that, Ile said, there is
no contact with the Zilla Parishad, banks
are not opened in areas in which there are no
roads, etc. Sir, these are all general questions
The question whether credit is given to the
vulnerable section and the priority section or
not is not connected with the Lead Bank It
has been stated on the floor of the House that
the objective of Bank Nationalisation is to give
credit 10 the poorer sections of society. It has
also been stated on the floor of the House that
Agriculture which had 3 per cent of credit
now gets 12 to 15 per cent of credit and the
priority sectors, not over 25 to 30 per cent.
This has becn stated already on the floor of
the House.

Therefore, what I am trying to say is that
these factors are not connected with the Lead
Bank Scheme for which this short discussion
has been raised by the hon. Member.

The same thing may be said about corrup-
tion. Shri Lakkappa raised a question and
referred to credit to the weaker sections of
society.

Sir, once again I may mention here that
itis the objective of Bank Nationalisation
to bring as much credit as it is possible to the
weaker sections of our society. That is the
prime objective which the Banking Depart-
ment, all the Banks and thc Ministry are try-
ing to achieve, to scc that greater and greater
credit is channelised. through the Banking
sector.

1 would like to say one thing more. (lterrup-
tion) Having put me all questions, you must
also bear with my harangues.

Sir, this is a very large question. The
question of banking facilities and the orienta-
tion of this policy in the largest area of agri-
cultural sector is certainly a very large ques-
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tion. We are certainlv conscious of the de-
mands that are there. We are equally cons-
cious that much more has got to be done, We
are also conscious of the phenomenal and
colossal problem of credit requirements of
these districts, but we are determined—with
all the available resources at our disposal—to
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see that the objective of Bank Nationalisation
is completely fulfilled.

18,09 hrs

The Lok Sabha then adjourned il Eleven of

the clock on Tuesdap, August 9, 1971/Sravana 12,
1893 (Saka)



